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RAJYA SABHA
Tuesday, the 30" July, 2024/8 Sravana, 1946 (Saka)

The House met at eleven of the clock,
MR. CHAIRMAN in the Chair

BIRTHDAY GREETINGS

MR. CHAIRMAN: Hon. Members, | am pleased to extend greetings to hon. Member
of Parliament, Shri M. Mohamed Abdulla on his birthday today. Shri M. Mohamed
Abdulla has been a Member of this august House since September, 2021. A post-
graduate in finance from Madras University, Shri Abdulla is a multi-faceted
personality, social worker, management consultant, journalist and an author. His
interest also extends to Tamil computing. He is married to Shrimati A. Jannathul
Firthose and the couple is blessed with daughters, Nabeesa and Heeba. | have met
both of them.

Hon. Members, on behalf of this House, | wish him a long, healthy and happy
life and extend greetings to the family members.

PAPERS LAID ON THE TABLE

MR. CHAIRMAN: Now, Papers to be laid on the Table; Shri Prataprao Jadhav.
...(Interruptions )...

SHRI ABDUL WAHAB (Kerala): Mr. Chairman, Sir, the issue of landslide in Kerala...
...(Interruptions )...

MR. CHAIRMAN: Please. | know it. Everyone has raised concern in my Chamber
also. Don't steal advantage like this. It does not do any grace to anyone. All are
concerned. Please. | will not allow rules to be ignored. Take your seat, please.
Papers to be laid on the Table.
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I. Notification of the Ministry of Ayush

Il. Reports and Accounts (2022-23) of National Institute of Ayurveda, Jaipur,
Rajasthan; NIH, Kolkata, West Bengal; AllA, New Delhi; and NEIAH, Shillong,
Meghalaya and related Papers

RN HATA & oA HAT (31 IATIRTE SA1erd): Heled, § F=iierRad g2 941 gl IR
Rl g

I. A copy (in English and Hindi) of the Ministry of Ayush Notification No. L-
12015/18/2021-AS., dated the 21%' March, 2024, publishing the Institute of Teaching
and Research in Ayurveda (Amendment) Regulations, 2024, under Section 29 of the

Institute of Teaching and Research in Ayurveda Act, 2020.
[Placed in Library. SeeNo. L. T. 611/18/24]

Il. A copy each (in English and Hindi) of the following papers: -

(i) (a) Annual Report and Accounts of the National Institute of Ayurveda, Jaipur,
Rajasthan, for the year 2022-23, together with the Auditor's Report on
the Accounts.

(b) Review by Government on the working of the above Institute.
(C) Statement giving reasons for the delay in laying the papers mentioned at

(a) above.
[Placed in Library. See No. L. T. 612/18/24]

(i) (a) Annual Report and Accounts of the National Institute of Homoeopathy
(NIH), Kolkata, West Bengal, for the year 2022-23, together with the
Auditor's Report on the Accounts.
(b) Review by Government on the working of the above Institute.
(c) Statement giving reasons for the delay in laying the papers mentioned at

(a) above.
[Placed in Library. See No. L. T. 613/18/24]

(i) (a) Annual Report and Accounts of the All India Institute of Ayurveda (AlIA),
New Delhi, for the year 2022-23, together with the Auditor's Report on
the Accounts.

(b) Review by Government on the working of the above Institute.
(c) Statement giving reasons for the delay in laying the papers mentioned at

(a) above.
[Placed in Library. SeeNo. L. T. 400/18/24]
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[ 30 July, 2024 ] 3

(iv) (a) Annual Report and Accounts of the North Eastern Institute of Ayurveda
& Homoeopathy (NEIAH), Shillong, Meghalaya, for the year 2022-23,
together with the Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Institute.
(c) Statement giving reasons for the delay in laying the papers mentioned at

(a) above.
[Placed in Library. SeeNo. L. T. 401/18/24]

I.  Notifications of the Ministry of Finance

Il. Report and Accounts (2022-23) of GSTN, New Delhi and related papers

lll. Accounts (2022-23) of IRDAI, Telangana, Hyderabad and related papers

IV. Report and Accounts (2023-24) of National Bank for Financing Infrastructure and
Development, Mumbai, Maharashtra and related papers

V. Separate Audit Reports (year ended on 31st March, 2023) of the Comptroller and
Auditor General of India on the accounts of SASF, Mumbai

o "=rera § I w3 (2 deeet AleR)): "EIgy, § fefoilRad um 9wl ged wR
Gl gi-

I. (i) A copy each (in English and Hindi) of the following Notifications of the
Ministry of Finance (Department of Economic Affairs), under Section 48 of the
Foreign Exchange Management Act, 1999, along with delay statement:-

(1) FEMA 5(R)/(3)/2019-RB., dated the 14" November, 2019, publishing
the Foreign Exchange Management (Deposit) (Third Amendment)
Regulations, 2019.

(2) FEMA 14(R)/(1)/2019-RB., dated the 14" November, 2019, publishing
the Foreign Exchange Management (Manner of Receipt and Payment)
(Amendment) Regulations, 2019.

(3) FEMA 23(R) (2)/2019-RB., dated the 9" December, 2019, publishing
the Foreign Exchange Management (Export of Goods and Services)
(Amendment) Regulations, 2019.

(4) FEMA.397/RB-2020, dated the 16" January, 2020, publishing the
Foreign Exchange Management (International Financial Services Centre)
(Amendment) Regulations, 2020.

(5) FEMA.398/RB. -2020, dated the 3 March, 2020, publishing the Foreign
Exchange Management (Foreign Exchange Derivative Contraots) (First
Amendment) Regulations, 2020.
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(6) FEMA 14(R)/(2)/2020-RB., dated the 6" March, 2020, publishing the
Foreign Exchange Management (Manner of Receipt and Payment)
(Second Amendment) Regulations, 2020.

(7) FEMA 23(R)/(3)/2020-RB., dated the 31°' March, 2020, publishing the
Foreign Exchange Management (Export of Goods and Services)
(Amendment) Regulations, 2020.

(8) FEMA 395(1)/2020-RB., dated the 18" June, 2020, publishing the
Foreign Exchange Management (Mode of Payment and Reporting of
Non-Debt Instruments) (Amendment) Regulations, 2020.

(9) FEMA 6(R)/ (2)/2020-RB., dated the 18" August, 2020, publishing the
Foreign Exchange Management (Export and Import of Currency)
(Amendment) Regulations, 2020.

(10) FEMA.399/RB-2020., dated the 28™ October, 2020, publishing the
Foreign Exchange Management (Margin for Derivative Contraots)
Regulations, 2020.

(1) FEMA 6(R)/(3)/2020-RB, dated the 4" December, 2020, publishing the
Foreign Exchange Management (Export and Import of Currency)
(Second Amendment) Regulations, 2020.

(12) FEMA 23(R)/(4)/2021-RB., dated the 11" January, 2021, publishing the
Foreign Exchange Management (Export of Goods and Services)
(Amendment) Regulations, 2021.

(13) FEMA. 3(R)2/2021-RB., dated the 28" May, 2021, publishing the
Foreign Exchange Management (Borrowing and Lending) (Amendment)
Regulations, 2021.

(14) FEMA 23(R)/(5)/2021-RB., dated the 10" September, 2021, publishing
the Foreign Exchange Management (Export of Goods and Services)
(Amendment) Regulations, 2021.

(15) FEMA.396(1)/2021-RB., dated the 21" October, 2021, publishing the
Foreign Exchange Management (Debt Instruments) (First Amendment)
Regulations, 2021.

(16) FEMA.3(R)(3)/2022-RB., dated the 29" July, 2022, publishing the
Foreign Exchange Management (Borrowing and Lending) (Third
Amendment) Regulations, 2022.

(17) FEMA 400/2022-RB., dated the 22" August, 2022, publishing the
Foreign Exchange Management (Overseas Investment) Regulations,

2022.
[Placed in Library. For (1) to (17) SeeNo. L. T. 461/18/24]
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(i) A copy each (in English and Hindi) of the following Notifications of the Ministry
of Finance (Department of Economic Affairs), under Section 29 of the International
Financial Services Centres Authority Act, 2019: -

(1) IFSCA/GN/2024/001., dated the 30" January, 2024, publishing the
International Financial Services Centres Authority (Payment Services)
Regulations, 2024.

(2) IFSCA/GN/2024/002., dated the 8" April, 2024, publishing the
International Financial Services Centres Authority (Payment Services)
(Amendment) Regulations, 2024.

(3) IFSCA/GN/2024/003., dated the 6" June, 2024, publishing the
International Financial Services Centres Authority (Book-keeping,
Accounting, Taxation and Financial Crime Compliance Services)

Regulations, 2024.
[Placed in Library. For (1) to (3) SeeNo. L. T. 614/18/24]

(i) A copy each (in English and Hindi) of the following Notifications of the
Ministry of Finance (Department of Economic Affairs), issued under Section 12 of the
International Financial Services Centres Authority Act, 2019 and Section 4 of the
Securities Contracts (Regulation) Act, 1956 -

(1) IFSCA/2020-21/NICCL/245, dated the 3" June, 2024, notifying granting
of recognition to NSE IFSC Clearing Corporation Limited, Unit No. 1202,
Brigade International Financial Centre, 12" Floor, Building No. 14-A,
Block 14, Zone-1, GIFT SEZ, Gandhinagar, Gujarat- 382355 for one year.

(2) IFSCA/2020-21/NSE-IFSC/262:, dated the 5" June, 2024, notifying
granting of renewal of recognition to NSE IFSC Limited, Unit No. 1201,
Brigade International Financial Centre, 12t Floor, Building No. 14-A,

Block 14, Zone-1, GIFT SEZ, Gandhinagar, Gujarat- 382355 for one year.
[Placed in Library. For (1) and (2) SeeNo. L. T. 615/18/24]

(iv) A copy each (in English and Hindi) of the following Notifications of the
Ministry of Finance (Department of Economic Affairs), under Section 31 of the
Securities and Exchange Board of India Act, 1992: -

(1) SEBI/LAD-NRO/GN/2024/167., dated the 8" March, 2024, publishing
the Securites and Exchange Board of India (Index Providers)
Regulations, 2024.

(2) SEBI/LAD-NRO/GN/2024/169., dated the 26" April, 2024, publishing
the Securities and Exchange Board of India (Investment Advisers)
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(Amendment) Regulations, 2024.
(3) SEBI/LAD-NRO/GN/2024/170., dated the 26" April, 2024, publishing
the Securities and Exchange Board of India (Research Analysts)

(Amendment) Regulations, 2024.
[Placed in Library. For (1) to (3) SeeNo. L. T.243/18/24]

(4) SEBI/LAD-NRO/GN/2024/174., dated the 10" May, 2024, publishing the
Securities Contracts (Regulation) (Stock Exchanges and Clearing

Corporations) (Second Amendment) Regulations, 2024.
[Placed in Library. SeeNo. L. T. 244/18/24]

(5) SEBI/LAD-NRO/GN/2024/179, dated the 17" May, 2024, publishing the
Securities and Exchange Board of India (Substantial Acquisition of
Shares and Takeovers) (Amendment) Regulations, 2024.

(6) SEBI/LAD-NRO/GN/2024/180., dated the 17" May, 2024, publishing the
Securities and Exchange Board of India (Buy-Back of Securities)
(Amendment) Regulations, 2024.

(7) SEBI/LAD-NRO/GN/2024/181, dated the 17" May, 2024, publishing the
Securities and Exchange Board of India (Prohibition of Insider Trading)
(Amendment) Regulations, 2024.

(8) SEBI/LAD-NRO/GN/2024/184, dated the 25" June, 2024, publishing the
Securities and Exchange Board of India (Prohibition of Insider Trading)
(Second Amendment ) Regulations, 2024.

(9) SEBI/LAD-NRO/GN/2024/185., dated the 26" June, 2024, publishing
the Securities and Exchange Board of India (Foreign Portfolio Investors)
(Second Amendment) Regulations, 2024.

(10) SEBI/LAD-NRO/GN/2024/186., dated the 28" June, 2024, publishing
the Securities and Exchange Board of India (Stock Brokers)
(Amendment) Regulations, 2024

(11) SEBI/LAD-NRO/GN/2024/187., dated the 28" June, 2024, publishing
the Securities and Exchange Board of India Prohibition of Fraudulent and
Unfair Trade Practices relating to Securities Market) (Amendment)

Regulations, 2024.
[Placed in Library. For (5) to (11) See No. L. T. 243/18/24]

(v) A copy (in English and Hindi) of the Ministry of Finance (Department of
Fconomic Affairs) Notification No. SEBI/LAD-NRO/GN/2024/171., dated the 26"
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April, 2024, publishing the Securities Contracts (Regulation) (Stock Exchanges and
Clearing Corporations) (Amendment) Regulations, 2024, under sub-section (3) of
Section 31 of the Securities Contracts (Regulation) Act, 1956 and Section 31 of the

Securities and Exchange Board of India Act, 1992.
[Placed in Library. SeeNo. L. T. 244/18/24]

(vi) A copy (in English and Hindi) of the Ministry of Finance (Department of
Fconomic Affairs) Notification No. SEBI/LAD-NRO/GN/2024/173., dated the 10"
May, 2024, publishing the Securities and Exchange Board of India (Depositories and
Participants) (Amendment) Regulations, 2024, under Section 31 of the Securities

and Exchange Board of India Act, 1992 and Section 27 of the Depositories Act, 1996.
[Placed in Library. SeeNo. L. T. 245/18/24]

(vii) A copy (in English and Hindi) of the Ministry of Finance (Department of
Fconomic Affairs) Notification No. SEBI/LAD-NRO/GN/2024/176., dated the 10"
May, 2024, notifying that at least one key personnel, amongst the associated persons
functioning in the key investment team of the Manager of an Alternative Investment
Fund, shall obtain certification from the National Institute of Securities Market by
passing the NISM Series-XIX-C: Alternative Investment Fund Managers Certification
Examination as mentioned in the communiqué No. NISM/ Certification/ Series-XIX-C:
Alternative Investment Fund Managers/2024/01 dated January 10, 2024 issued by the
National Institute of Securities Market, framed under regulation 3 of the Securities and
Exchange Board of India (Certification of Associated Persons in the Securities
Markets) Regulations, 2007 read with sub-clause (i) of clause (g) of regulation 4 of
the Securities and Exchange Board of India (Alternative Investment Funds)

Regulations, 2012.
[Placed in Library. SeeNo. L. T. 243/18/24]

(vii) A copy (in English and Hindi) of the Ministry of Finance (Department of
Economic Affairs) Notification No. S.0. 1003(E)., dated the 1% March, 2024,
declaring a contract for the purchase or sale of a right to buy or sell, or a right to buy
and sell in future, such underlying goods, as notified under clause (bc) of Section 2
of the Securities Contracts (Regulation) Act, 1956 as a derivative, issued under sub-

clause (D) of clause (ac) of Section 2 of the said Act.
[Placed in Library. SeeNo. L. T. 246/18/24]

(ix) A copy (in English and Hindi) of the Ministry of Finance (Department of
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Fconomic Affairs) Notification No. S.0. 2470(E)., dated the 26" June, 2024,
notifying the goods specified in the Schedule, for the purposes of clause (bc) of
Section 2 of the Securities Contracts (Regulation) Act, 1956, issued under clause

(bc) of Section 2 of the said Act.
[Placed in Library. SeeNo. L. T. 246/18/24]

(x) A copy (in English and Hindi) of the Ministry of Finance (Department of
Financial Services) Notification No. G.S.R. 372(E), dated the 8" July, 2024,
publishing the Pension Fund Regulatory and Development Authority (Salary and
Allowances Payable to, and Other Terms and Conditions of Service of, Chairperson
and Whole-time Members) Amendment Rules, 2024, under Section 53 of the Pension

Fund Regulatory and Development Authority Act, 2013.
[Placed in Library. SeeNo. L. T. 248/18/24]

(xi) A copy each (in English and Hindi) of the following Notifications of the
Ministry of Finance (Department of Financial Services), under sub-section (4) of
Section 19 of the Banking Companies (Acquisition and Transfer of Undertakings) Act,
1970: -

(1) HO: Pension/Misc/2024(E)., dated the 28" June, 2024, publishing the
Punjab National Bank (Employees") Pension (Amendment) Regulations,
2024.

(2) No. 290(E)., dated the 28" June, 2024, publishing the Central Bank of
India (Employees") Pension (Amendment) Regulations, 2024.

(3) HOPSD/Pension/2024-25/50-(E)--, dated the 2" July, 2024,
publishing the UCO Bank (Employees') Pension (Amendment)
Regulations, 2024.

(4) HRM/BM/Pension/2024-25/31-(E)., dated the 5" July, 2024,
publishing the Bank of Maharashtra (Employees’) Pension
(Amendment) Regulations, 2024.

(5) PSB/PEN/AMEND/1/2024(E)., dated the 9" July, 2024, publishing the
Punjab and Sind Bank (Employees') Pension (Amendment)
Regulations, 2024.

(6) HRW IRS 228A:PS:1065:2024 (E), dated 08.07.2024, dated the 10"
July, 2024, publishing the Canara Bank (Employees') Pension
(Amendment) Regulations, 2024.

(7) HO:HROPS:116: 1540 (E)., dated the 11" July, 2024, publishing the
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Bank of Baroda (Employees") Pension (Amendment) Regulations, 2024.
[Placed in Library. For (1) to (7) SeeNo. L. T.247/18/24]

(xii) A copy each (in English and Hindi) of the following Notifications of the
Ministry of Finance (Department of Revenue), under sub-section (2) of Section 38 of
the Central Excise Act, 1944, along with Explanatory Memoranda:-

(1) G.S.R. 71(E)., dated the 25" January, 2024, amending the Principal
Notification No. G.S.R. 793(E), dated the 30" June, 2017.

(2) G.S.R. 111(E)., dated the 15" February, 2024, amending the Principal
Notification No. G.S.R. 584(E), dated the 19" July, 2022.

(3) G.S.R. 112(E)., dated the 15" February, 2024, amending the Principal
Notification No. G.S.R. 492(E), dated the 30" June, 2022.

(4) G.S.R. 148(E)., dated the 29" February, 2024, amending the Principal
Notification No. G.S.R. 584(E), dated the 19™ July, 2022.

(5) G.S.R. 149(E)., dated the 29" February, 2024, amending the Principal
Notification No. G.S.R. 492(E), dated the 30" June, 2022.

(6) G.S.R. 204(E)., dated the 15" March, 2024, amending the Principal
Notification No. G.S.R. 584(E), dated the 19" July, 2022.

(7) G.S.R. 241(E)., dated the 3 April, 2024, amending the Principal
Notification No. G.S.R. 584(E), dated the 19" July, 2022.

(8) G.S.R. 247(E)., dated the 15" April, 2024, amending the Principal
Notification No. G.S.R. 584(E), dated the 19" July, 2022.

(9) G.S.R. 267(E)., dated the 30™ April, 2024, amending the Principal
Notification No. G.S.R. 584(E), dated the 19" July, 2022.

(10) G.S.R. 273(E)., dated the 15" May, 2024, amending the Principal
Notification No. G.S.R. 584(E), dated the 19" July, 2022.

(11) G.S.R. 300(E)., dated the 31% May, 2024, amending the Principal
Notification No. G.S.R. 584(E), dated the 19" July, 2022.

(12) G.S.R. 328(E)., dated the 14" June, 2024, amending the Principal
Notification No. G.S.R. 584(E), dated the 19" July, 2022.

(13) G.S.R. 406(E)., dated the 15" July, 2024, amending the Principal

Notification No. G.S.R. 584(E), dated the 19 July, 2022
[Placed in Library. For (1) to (13) SeeNo. L. T. 616/18/24]

(xii) A copy each (in English and Hindi) of the following Notifications of the

Ministry of Finance (Department of Revenue), under Section 159 of the Customs Act,
1962, along with Explanatory Memoranda: -
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G.S.R. 65(F)., dated the 24" January, 2024, regarding non-levy of
customs duty on the import of certain wearable goods as specified in
column (3) of Notification 11/2022- Customs dated 1% February 2022.
G.S.R. 66(E)., dated the 24"™ January, 2024, regarding non-levy of
customs duty on the import of certain hearable goods as specified in
column (3) of Notification 12/2022- Customs dated 1% February 2022.
G.S.R. 72(E)., dated the 29" January, 2024, amending the Principal
Notification No. G.S.R. 785(E), dated the 30" June, 2017.

G.S.R. 73(E)., dated the 29" January, 2024, amending the various
Principal Notifications, as mentioned therein.

G.S.R. 79(E)., dated the 30" January, 2024, amending the Principal
Notification No. G.S.R. 798(E), dated the 30" June, 2017.

G.S.R. 116(E)., dated the 19" February, 2024, amending the Principal
Notification No. G.S.R. é9(E), dated the 1% February, 2021.

G.S.R. 121(E)., dated the 21* February, 2024, amending two Principal
Notifications, G.S.R. 796(E) dated the 31°' October, 2022 and G.S.R.
884(E) dated the 7" December, 2023.

G.S.R. 192(E)., dated the 14™ March, 2024, amending the Principal
Notification No. G.S.R. 798(E), dated the 30" June, 2017.

G.S.R. 196(E)., dated the 14™ March, 2024, amending the Principal
Notification No. G.S.R. 241(E), dated the 31* March, 2021.

G.S.R. 207(E)., dated the 15" March, 2024, amending the Principal
Notification No. G.S.R. 114(E), dated the 2" February, 2018.

G.S.R. 213(E)., dated the 15" March, 2024, amending the Principal
Notification No. G.S.R. 328(E), dated the 30" April, 2022.

G.S.R. 235(E)., dated the 28" March, 2024, publishing the Sea Cargo
Manifest and Transhipment (First Amendment) Regulations, 2024.
G.S.R. 236(E)., dated the 2" April, 2024, exempting fully the applicable
export duty on exports of Kala namak rice, not exceeding 1000MTs,
subject to specified conditions.

G.S.R. 244(E)., dated the 5" April, 2024, amending the Principal
Notification No. G.S.R. 884(E), dated the 7" December, 2023.

G.S.R. 269(E)., dated the 3 May, 2024, amending the various Principal
Notifications, as mentioned therein.

G.S.R. 356(E)., dated the 30" June, 2024, publishing the Sea Cargo

Manifest and Transhipment (Second Amendment) Regulations, 2024.
[Placed in Library. For (1) to (16) SeeNo. L. T. 617/18/24]
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(xiv) A copy each (in English and Hindi) of the following Notifications of the
Ministry of Finance (Department of Revenue), issued under sub-section (1) of
Section 25 of the Customs Act, 1962, and sub-section (12) of Section 3 of the
Customs Tariff Act, 1975, along with Explanatory Memoranda: -

(1) G.S.R. 78(E)., dated the 30" January, 2024, amending the Principal
Notification No. G.S.R. 785(E), dated the 30" June, 2017.

(2) G.S.R. 115(E)., dated the 19" February, 2024, amending the Principal
Notification No. G.S.R. 785(E), dated the 30" June, 2017.

(3) G.S.R. 158(E)., dated the 6" March, 2024, amending the Principal
Notification No. G.S.R. 785(E), dated the 30" June, 2017.

(4) G.S.R.180(E)., dated the 12" March, 2024, exempting import of gold by
Reserve Bank of India from payment of Basic Customs Duty and
Agriculture Infrastructure and Development Cess.

(5) G.S.R. 206(E)., dated the 15" March, 2024, amending the Principal
Notification No. G.S.R. 785(E), dated the 30" June, 2017.

(6) G.S.R. 270(E)., dated the 6" May, 2024, amending the Principal
Notification No. G.S.R 785(E), dated the 30" June 2017.

(7) G.S.R. 352(E)., dated the 27" June, 2024, amending the Principal
Notification No. G.S.R. 476(E), dated the 6" July, 2019.

(8) G.S.R.394(E)., dated the 12" July, 2024, exempting all goods imported
by a unit or a developer in the Special Economic Zone for authorised
operations, from the whole of goods and service tax compensation cess
leviable thereon.

(9) G.S.R. 395(F)., dated the 12" July, 2024, amending the Principal

Notification No. G.S.R. 785(E), dated the 30" June, 2017.
[Placed in Library. For (1) to (9) See No. L. T. 618/18/24]

(xv) A copy each (in English and Hindi) of the following Notifications of the
Ministry of Finance (Department of Revenue), under sub-section (7) of Section 9A of
the Customs Tariff Act, 1975, along with Explanatory Memoranda: -

(1) G.S.R. 143(E)., dated the 28" February, 2024, amending the Principal
Notification No. G.S.R. 237(E), dated the 25" March, 2019.

(2) G.S.R. 197(E)., dated the 14" March, 2024, imposing ADD on Printed
Circuit Boards imported from China PR and Hong Kong for 5 years
pursuant to final finding of DGTR.

(3) G.S.R. 198(E)., dated the 14"™ March, 2024, levying anti-dumping duty
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on “Para-Tertiary Butyl Phenol (PTBP)” imported from South Korea,
Singapore and United States of America for 5 years pursuant to final
findings issued by DGTR.

G.S.R. 199(E)., dated the 14" March, 2024, levying anti-dumping duty
on “Ethylene Vinyl Acetate (EVA) Sheet for Solar Module” imported from
China PR for 5 years pursuant to final findings issued by DGTR.

G.S.R. QOO(E)., dated the 14™ March, 2024, levying anti-dumping duty
on “Self Adhesive Vinyl (SAV)” imported from China PR for 3 years
pursuant to final findings issued by DGTR.

G.S.R. 209(E)., dated the 15" March, 2024, extending the anti-dumping
duty on imports of “Cast Aluminium Alloy Road Wheels” originating in or
exported from China PR, imposed vide Notification No. G.S.R. 296(E),
dated the 9" April, 2019 for a period of five more years.

G.S.R. 278(E)., dated the 16" May, 2024, levying anti-dumping duty on
“Pentraerythritol” imported from China PR, Saudi Arabia and Taiwan for 5
years pursuant to final findings issued by DGTR.

G.S.R. 323(E)., dated the 13" June, 2024, imposing provisional anti-
dumping duty on imports of ‘Poly Vinyl Chloride Paste Resin originating
or exported from China PR, Korea RP, Malaysia, Norway, Taiwan and
Thailand for a period of six months.

G.S.R. 348(E)., dated the 27" June, 2024, levying anti-dumping duty
on imports of “Sodium Cyanide” originating in or exported from China
PR, European Union, Japan and Korea RP for 5 years pursuant to final
findings issued by DGTR.

G.S.R. 349(E)., dated the 27" June, 2024, imposing anti-dumping duty
on “alloy steel chisel/tool and hydraulic rock breaker in fully assembled
condition” originating in or exported from China PR and Korea RP, for a
period of 5 years, in pursuance of final findings issued by DGTR.

G.S.R. 350(E)., dated the 27" June, 2024, imposing anti-dumping duty
on “Easy open ends of tin plate, including electrolytic tin plate, measuring
401 Diameter (99MM) and 300 Diameter (73MM) in dimension”
originating in or exported from China PR, for a period of § years, in
pursuance of final findings issued by DGTR.

G.S.R 387(E)., dated the 12" July, 2024, amending the Principal

Notification No. G.S.R. 364(E), dated the o™ June, 2020.
[Placed in Library. For (1) to (12) SeeNo. L. T. 619/18/24]
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(xvi) A copy each (in English and Hindi) of the following Notifications of the
Ministry of Finance (Department of Revenue), under sub-section (8) of Section 9 of
the Customs Tariff Act, 1975, along with Explanatory Memoranda: -

(1) G.S.R. 171(E)., dated the 11" March, 2024, amending the Principal
Notification No. G.S.R. 449(E), dated the 24" June, 2019.
(2) G.S.R. 294(E)., dated the 28" May, 2024, amending the Principal

Notification No. G.S.R. 610(E), dated the 30" August, 2019.
[Placed in Library. For (1) and (2) SeeNo. L. T. 620/18/24]

(xvii) A copy (in English and Hindi) of the Ministry of Finance (Department of
Revenue) Notification No. S.0. 834(E)., dated the 23" February, 2024, specifying
M/s SNV Aviation Private Limited (Akasa Air) having its registered office at 12" Floor,
Urmi Estate, 95 Ganpatrao Kadam Marg, Lower Parel (West), Mumbai,
Maharashtra- 400013 as "designated Indian carrier" , issued under sub-section (5) of
Section 5 of the Central Sales Tax Act, 1956, along with Explanatory Memorandum

and delay statement.
[Placed in Library. See No. L. T. 621/18/24]

(xviii) A copy (in English and Hindi) of the Ministry of Finance (Department of
Revenue) Notification No. G.S.R. 402(E)., dated the 12" July, 2024, exempting
supply of goods falling under the heading 2202 by a Unit Run Canteen (URC) to
authorized customers from the whole of the Goods and Services Tax Compensation
Cess leviable thereon, issued under sub-section (1) of Section 11 of the Central
Goods and Services Tax Act, 2017, sub-section (1) of Section 6 of the Integrated
Goods and Services Tax Act, 2017 and sub-sections (1) and (2) of Section 11 of the
Goods and Services Tax (Compensation to States) Act, 2017, along with Explanatory

Memorandum.
[Placed in Library. See No. L. T. 255/18/24]

xix) A copy each (in English and Hindi) of the following Notifications of the
(xix) (97 g g
Ministry of Finance (Department of Revenue), under Section 24 of the Union Territory
Goods and Services Tax Act, 2017, along with Explanatory Memoranda: -
(1) G.S.R. 398(E)., dated the 12™ July, 2024, amending the Principal
Notification No. G.S.R. 710(E), dated the 28" June, 2017.
(2) G.S.R. 401(E)., dated the 12" July, 2024, amending the Principal

Notification No. G.S.R. 711(E), dated the 28" June, 2017.
[Placed in Library. For (1) and (2) See No. L. T. 240/18/24]
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(xx) A copy each (in English and Hindi) of the following notifications of the
Ministry of Finance (Department of Revenue), under Section 24 of the Union Territory
Goods and Service Tax Act, 2017 and under Section 166 of the Central Goods and
Service Tax Act, 2017, along with Explanatory Memoranda: -

(1) G.S.R 234(E)., dated the 28" March, 2024, amending the Principal
Notification No. G.S.R. 367(E), dated the 16™ May, 2019.
(2) G.S.R 381(E)., dated the 10" July, 2024, amending the Principal
Notification No. G.S.R. 940(E), dated the 28" September, 2018.
[Placed in Library. For (1) and (2) SeeNo. L. T. 242/18/24]
(3) G.S.R. 390(E)., dated the 12" July, 2024, amending the Principal

Notification No. G.S.R. 703(E), dated the 28" June, 2017.
[Placed in Library. See No. L. T. 240/18/24]

(xxi) A copy each (in English and Hindi) of the following Notifications of the
Ministry of Finance (Department of Revenue), under Section 24 of the Integrated
Goods and Services Tax Act, 2017, along with Explanatory Memoranda:-

(1) G.S.R. 397(E)., dated the 12" July, 2024, amending the Principal
Notification No. G.S.R. 666(E), dated the 28" June, 2017.
(2) G.S.R. 400(E)., dated the 12" July, 2024, amending the Principal

Notification No. G.S.R. 667 (E), dated the 28" June, 2017.
[Placed in Library. For (1) and (2) SeeNo. L. T. 239/18/24]

(xxii) A copy each (in English and Hindi) of the following Notifications of the
Ministry of Finance (Department of Revenue), under Section 24 of the Integrated
Goods and Service Tax Act, 2017 and Section 166 of the Central Goods and Service
Tax Act, 2017, along with Explanatory Memoranda: -

(1) G.S.R 380(E)., dated the 10" July, 2024, amending the Principal
Notification No. G.S.R. 901(E), dated the 20" September, 2018.
(2) G.S.R. 389(E)., dated the 12" July, 2024, amending the Principal

Notification No. G.S.R. 684(E), dated the 28" June, 2017.
[Placed in Library. For (1) and (2) SeeNo. L. T. 239/18/24]

(xxii) A copy each (in English and Hindi) of the following Notifications of the
Ministry of Finance (Department of Revenue), under Section 166 of the Central
Goods and Service Tax Act, 2017, along with Explanatory Memoranda: -

(1) G.S.R. 376(E)., dated the 10" July, 2024, publishing the Central Goods
and Services Tax (Amendment) Rules, 2024.

Content Page t



[ 30 July, 2024 ] 15

(2) G.S.R. 377(E)., dated the 10" July, 2024, rescinding the Notification
No. G.S.R. 903(E), dated the 26" December, 2022.

(3) G.S.R. 378(E)., dated the 10" July, 2024, exempting the registered
person whose aggregate turnover in the financial year 2023-24 is up to
two crore rupees, from filing annual return for the said financial year.

(4) G.S.R.379(E)., dated the 10" July, 2024, amending the Notification No.
G.S.R. 900(E), dated the 20" September, 2018.

(5) G.S.R. 39(E)., dated the 12" July, 2024, amending the Principal
Notification No. G.S.R. 673(E), dated the 28" June, 2017.

(6) G.S.R. 399(E)., dated the 12" July, 2024, amending the Principal
Notification No. G.S.R. 674(E), dated the 28" June, 2017.

(7) G.S.R. 388(E)., dated the 12" July, 2024, amending the Principal

Notification No. G.S.R. 691(E), dated the 28" June, 2017.
[Placed in Library. For (1) to (7) SeeNo. L. T.238/18/24]

(xxiv) A copy (in English and Hindi) of the Ministry of Finance (Department of
Revenue) Notification No. G.S.R 426(E)., dated the 19" July, 2024, amending the
Principal Notification No. G.S.R. 261(E), dated the 1% April, 2023, issued under sub-
section (1) of Section 51B of the Customs Act, 1962, along with Explanatory

Memorandum.
[Placed in Library. See No. L. T. 241/18/24]

Il. A copy each (in English and Hindi) of the following papers, under sub-section
(1) (b) of Section 394 of the Companies Act, 2013: -

(a) Annual Report and Accounts of the Goods and Services Tax Network
(GSTN), New Delhi, for the year 2022-23, together with the Auditor's
Report on the Accounts and the comments of the Comptroller and
Auditor General of India thereon.

(b) Explanatory Memorandum on the above Report.
[Placed in Library. SeeNo. L. T. 254/18/24]

lll. A copy each (in English and Hindi) of the following papers, under sub-section
(4) of Section 17 of the Insurance Regulatory and Development Authority

Act, 1999:-
(a) Annual Statement of Accounts of the Insurance Regulatory and
Development Authority of India (IRDAI), Telangana, Hyderabad, for the
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year 2022-23, and the Audit Report thereon.
(b) Statement giving reasons for the delay in laying the papers mentioned at

(a) above.
[Placed in Library. See No. L. T. 255/18/24]

IV. A copy each (in English and Hindi) of the following papers, under sub-section (5)
of Section 26 of the National Bank for Financing Infrastructure and Development Act,
2021: -
(a) Annual Report and Accounts of the National Bank for Financing
Infrastructure and Development, Mumbai, Maharashtra, for the year
2023-24, together with the Auditor's Report on the Accounts.

(b) Summary of the working of the above Bank.
[Placed in Library. See No. L. T. 251/18/24]

V. A copy (in English and Hindi) of the Separate Audit Reports of the Comptroller and
Auditor General of India on the accounts of the Stressed Assets Stabilization Fund

(SASF), Mumbai, for the year ended 31%' of March, 2023.
[Placed in Library. SeeNo. L. T. 249/18/24]

Notification of the Ministry of Health and Family Welfare

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY WELFARE
(SHRIMATI ANUPRIYA PATEL): Sir, | lay on the Table, a copy (in English and Hindi)
of the Ministry of Health and Family Welfare Notification Number G.S.R. 332(E),
dated the 18" June, 2024, publishing the Medical Termination of Pregnancy
(Amendment) Rules, 2024, under sub-section (3) of Section 6 of the Medical

Termination of Pregnancy Act, 1971.
[Placed in Library. SeeNo. L. T. 219/18/24]

I. Notifications of the Ministry of Corporate Affairs

Il. Report and Accounts (2022-23) of the Indian Institute of Corporate Affairs (IICA),
Gurugram, Haryana; and Investor Education and Protection Fund Authority, New
Delhi and related papers

THE MINISTER OF STATE IN THE MINISTRY OF CORPORATE AFFAIRS (SHRI
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HARSH MALHOTRA): Sir, | lay on the Table:—
l. (i) A copy each (in English and Hindi) of the following Notifications of the Ministry
of Corporate Affairs, under sub-section (4) of Section 469 of the Companies Act,
2013:-
(1) G.S.R. 107(E)., dated the 14" February, 2024, publishing the
Companies (Registration Offices and Fees) Amendment Rules. 2024.
(2) G.S.R. 403., dated the 15" July, 2024, publishing the Companies
(I\/Ianagement and Administration) Amendment Rules, 2024.
(3) G.S.R. 404(E)., dated the 15" July, 2024, publishing the Companies
(Significant Beneficial Owners) Amendment Rules, 2024.
(4) G.S.R. 411(E)., dated the 16" July, 2024, publishing the Companies
(Incorporation’) Amendment Rules, 2024.
(5) G.S.R. 412(E)., dated the 16" July, 2024, publishing the Companies
(Appointment and Qualification of Directors) (Amendment) Rules, 2024.
(6) G.S.R. 413(E)., dated the 16" July, 2024, publishing the Nidhi

(Amendment) Rules, 2024.
[Placed in Library. For (1) to (6) SeeNo. L. T.272/18/24]

(i) A copy each (in English and Hindi) of the following Notifications of the Ministry
of Corporate Affairs, under sub-section (3) of Section 63 of the Competition Act,
2002:-

(1) S.0.1130(E)., dated the 7" March, 2024, enhancing, on the basis of the
wholesale price index and exchange rate of rupee, the value of assets
and the value of turnover, by One hundred and fifty percent for the
purposes of section 5 of the said Act, from the date of publication of this
notification in the Official Gazette.

(2) S.0.M131(E)., dated the 7" March, 2024, exempting certain enterprises,
as mentioned therein, from the provisions of Section 5 of the said Act for
a period of two years from the date of publication of this notification in the

Official Gazette.
[Placed in Library. For (1) and (2) See No. L. T. 274/18/24]

(i) A copy each (in English and Hindi) of the following Notifications of the
Ministry of Corporate Affairs, under sub-section (3) of Section 64 of the Competition
Act, 2002: -

(1) No. L-3(4)/Reg-L.P./2023-24., dated the 20" February, 2024,
publishing the Competition Commission of India (Lesser Penalty)
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Regulations, 2024.

(2) No. CCI/Reg-C.R./2024., dated the 6" March, 2024, publishing the
Competition Commission of India (Commitment) Regulations, 2024.

(3) No. CClI/Reg-S.R./2024., dated the 6" March, 2024, publishing the
Competition Commission of India (Settlement) Regulations, 2024.

(4) No. B-14011/2/2024-ATD-Il., dated the 6" March, 2024, publishing the
Competition Commission of India (Determination of Turnover or Income)
Regulations, 2024.

(5) No. L-3(2)/ Regl.-Gen. (Amdt.)/ 2024/ CCl., dated the 10" March,
2024, publishing the Competition Commission of India (General)

Amendment Regulations, 2024.
[Placed in Library. For (1) to (5) SeeNo. L. T.275/18/24]

(iv) A copy (in English and Hindi) of the Ministry of Corporate Affairs Notification
No. B-14011/1/2024-ATD-Il., dated the 6™ March, 2024, publishing the Competition
Commission of India (Deterrnination of Monetary Penalty) Guidelines, 2024, issued

under sub-section (1) and (3) of Section 64B of the Competition Act, 2002.
[Placed in Library. See No. L. T. 622/18/24]

(v) A copy each (in English and Hindi) of the following Notifications of the Ministry
of Corporate Affairs, under Section 241 of the Insolvency and Bankruptcy Code,
2016:-

(1) IBBI/2023-24/GN/REG107., dated the 31°' January, 2024, publishing the
Insolvency and Bankruptcy Board of India (Insolvency Resolution
Process for Personal Guarantors to Corporate Debtors) (Amendment)
Regulations, 2024.

(2) IBBI/2023-24/GN/REG108., dated the 31% January, 2024, publishing the
Insolvency and Bankruptcy Board of India (Bankruptoy Process for
Personal Guarantors to Corporate Debtors) (Amendment) Regulations,
2024.

(3) IBBI/2023-24/GN/REG109., dated the 31% January, 2024, publishing the
Insolvency and Bankruptcy Board of India (Voluntary Liquidation
Process) (Amendment) Regulations, 2024.

(4) 1BBI/2023-24/GN/REG110., dated the 31%' January, 2024, publishing the
Insolvency and Bankruptcy Board of India (Insolvency Professionals)
(Amendment) Regulations, 2024.

(5) IBBI/2023-24/GN/REG111., dated the 31*" January, 2024, publishing the
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Insolvency and Bankruptcy Board of India (Model Bye-Laws and
Governing Board of Insolvency Professional Agencies) (Amendment)
Regulations, 2024.

(6) IBBI/2023-24/GN/REG112., dated the 12" February, 2024, publishing
the Insolvency and Bankruptcy Board of India (Liquidation Process)
(Amendment) Regulations, 2024.

(7) I1BBI/2023-24/GN/REG113., dated the 15" February, 2024, publishing
the Insolvency and Bankruptcy Board of India (Insolvency Resolution

Process for Corporate Persons) (Amendment) Regulations, 2024.
[Placed in Library. For (1) to (7) SeeNo. L. T. 273/18/24]

Il. A copy each (in English and Hindi) of the following papers:-

(i) (a) Annual Report and Accounts of the Indian Institute of Corporate Affairs
(ICA), Gurugram, Haryana, for the year 2022-23, together with the
Auditor's Report on the Accounts.
(b) Statement by Government accepting the above Report.
(c) Statement giving reasons for the delay in laying the papers mentioned at

(a) above.
[Placed in Library. SeeNo. L. T. 623/18/24]

(i) (a) Annual Report of the Investor Education and Protection Fund Authority,
New Delhi, for the year 2022-23.

(b) Annual Accounts of the Investor Education and Protection Fund
Authority, New Delhi, for the year 20252-23, and the Audit Report
thereon.

(c) Statement by Government accepting the above Report.

(d) Statement showing reasons for the delay in laying the papers mentioned
at (a) and (b) above.

[Placed in Library. See No. L. T. 624/18/24]

Notification of the Ministry of Consumer Affairs, Food and Public Distribution
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A copy (in English and Hindi) of the Ministry of Consumer Affairs, Food and
Public Distribution (Department of Food and Public Distribution) Notification No.
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S.0. 1930(E)., dated the 7" May, 2024, notifying the commencement of the
provisions of the Jan Vishwas (Amendment of Provisions) Act, 2023, in so far as it
relates to amendments in the Food Corporations Act, 1964, specified against serial
number 17 of the Schedule to the said Act, with effect from 07.05.2024, issued under

sub-section (2) of Section 1 of the said Act.
[Placed in Library. See No. L. T. 201/18/24]

STATEMENTS BY MINISTER

Status of Implementation of Twenty-Eighth and Thirty-First Reports of Department-
Related Standing Committee on Consumer Affairs, Food and Public Distribution

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (SHRIMATI NIMUBEN JAYANTIBHAI BAMBHANIYA): Sir, |
lay the following statements regarding:—

(a)  Status of implementation of recommendations contained in the 28" Report
of the Department-related Parliamentary Standing Committee on
Consumer Affairs, Food and Public Distribution on Pradhan Mantri Garib

Kalyan Anna Yojana (PMGKAY).
[Placed in Library. SeeNo. L. T. 343/18/24]

(b)  Status of implementation of recommendations contained in the 31% Report
of the Department-related Parliamentary Standing Committee on
Consumer Affairs, Food and Public Distribution on ‘Coarse grains

Production and Distribution’.
[Placed in Library. SeeNo. L. T. 344/18/24]

MOTION FOR ELECTION TO ALL INDIA INSTITUTE OF MEDICAL SCIENCES
(AIIMS), RAJKOT

MR. CHAIRMAN: Motion for election to the All India Institute of Medical Sciences

(AlIMS), Rajkot. Shri Jagat Prakash Nadda to move a Motion for Election of one
Member to the All India Institute of Medical Sciences (AIIMS), Rajkot.
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THE MINISTER OF HEALTH AND FAMILY WELFARE; AND THE MINISTER OF
CHEMICALS AND FERTILIZERS (SHRI JAGAT PRAKASH NADDA): Sir, | move the
following motion:

“That in pursuance of Section 4(g) read with Section 6(3) of the All India
Institutes of Medical Sciences Act, 1956, as amended by the All India Institutes of
Medical Sciences (Amendment) Act, 2012, this House do proceed to elect, in such a
manner as directed by the Chairman, one member from amongst the Members of the
House, to be a member of the All India Institute of Medical Sciences (AlIMS), Rajkot,
in the vacancy caused due to the retirement of Dr. Amee Yajnik from the membership
of Rajya Sabha on 2nd April, 2024, subject to the provisions of the Act.”

The question was put and the motion was adopted.

MOTION FOR ELECTION TO ALL INDIA INSTITUTE OF MEDICAL SCIENCES
(AIIMS), NAGPUR

MR. CHAIRMAN: Shri Jagat Prakash Nadda to move a motion for election of one
member to the All India Institute of Medical Sciences, Nagpur.

THE MINISTER OF HEALTH AND FAMILY WELFARE; AND THE MINISTER OF
CHEMICALS AND FERTILIZERS (SHRI JAGAT PRAKASH NADDA): Sir, | move the
following motion:

“That in pursuance of Section 4(g) read with Section 6(1) of the All India
Institutes of Medical Sciences Act, 1956, as amended by the All India Institutes of
Medical Sciences (Amendment) Act, 2012, this House do proceed to elect, in such a
manner as directed by the Chairman, one member from amongst the Members of the
House, to be a member of the All India Institute of Medical Sciences (AIII\/IS),
Nagpur, subject to the provisions of the Act."

The question was put and the motion was adopted.
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MOTION FOR ELECTION TO ALL INDIA INSTITUTE OF MEDICAL SCIENCES
(AIIMS), KALYANI

MR. CHAIRMAN: Shri Jagat Prakash Nadda to move a motion for election of one
member to the All India Institute of Medical Sciences, Kalyani.

THE MINISTER OF HEALTH AND FAMILY WELFARE; AND THE MINISTER OF
CHEMICALS AND FERTILIZERS (SHRI JAGAT PRAKASH NADDA): Sir, | move the
following motion:

“That in pursuance of Section 4(g) read with Section 6(1) of the All India
Institutes of Medical Sciences Act, 1956, as amended by the All India Institutes of
Medical Sciences (Amendment) Act, 2012, this House do proceed to elect, in such a
manner as directed by the Chairman, one member from amongst the Members of the
House, to be a member of the All India Institute of Medical Sciences (AlIMS), Kalyani,
subject to the provisions of the Act."

The question was put and the motion was adopted.

MOTION FOR ELECTION TO THE JAWAHARLAL INSTITUTE OF POST-
GRADUATE MEDICAL EDUCATION AND RESEARCH, PUDUCHERRY

MR. CHAIRMAN: Shri Jagat Prakash Nadda to move a motion for election of one
member to the Jawaharlal Institute of Post-Graduate Medical Education and
Research, Puducherry.

THE MINISTER OF HEALTH AND FAMILY WELFARE; AND THE MINISTER OF
CHEMICALS AND FERTILIZERS (SHRI JAGAT PRAKASH NADDA): Sir, | move the
following motion:

“That in pursuance of Section 5(1)(k) read with Section 6(1) of the Jawaharlal
Institute of Post-Graduate Medical Education and Research, Puducherry Act, 2008,
this House do proceed to elect, in the manner as directed by the Chairman, 51 one
Member from amongst the Members of the House to be a member of the Jawaharlal
Institute of Post-Graduate Medical Education and Research, Puducherry.”

The question was put and the motion was adopted.
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MOTION FOR ELECTION TO THE ALL INDIA INSTITUTE OF MEDICAL SCIENCES
(AIIMS), REWARI

MR. CHAIRMAN: Shri Jagat Prakash Nadda to move a motion for election of one
member to the All India Institute of Medical Sciences, Rewari.

THE MINISTER OF HEALTH AND FAMILY WELFARE; AND THE MINISTER OF
CHEMICALS AND FERTILIZERS (SHRI JAGAT PRAKASH NADDA): Sir, | move the
following motion:

“That in pursuance of Section 4(g) read with Section 6 (1) of the All India
Institutes of Medical Sciences Act, 1956, as amended by the All India Institutes of
Medical Sciences (Amendment) Act, 2012, this House do proceed to elect, in such a
manner as directed by the Chairman, one member from amongst the Members of the
House, to be a member of the All India Institute of Medical Sciences (AIIMS), Rewari,
subject to the provisions of the Act.”

The question was put and the motion was adopted.

MOTION FOR ELECTION TO ALL INDIA INSTITUTE OF MEDICAL SCIENCES
(AIIMS), NEW DELHI

MR. CHAIRMAN: Shri Jagat Prakash Nadda to move a motion for election of one
member to the All India Institute of Medical Sciences, New Delhi.

THE MINISTER OF HEALTH AND FAMILY WELFARE; AND THE MINISTER OF
CHEMICALS AND FERTILIZERS (SHRI JAGAT PRAKASH NADDA): Sir, | move the
following motion:

“That in pursuance of Section 4(g) read with Section 6(3) of the All India
Institutes of Medical Sciences Act, 1956, as amended by the All India Institutes of
Medical Sciences (Amendment) Act, 2012, this House do proceed to elect, in such a
manner as directed by the Chairman, one member from amongst the Members of the
House, to be a member of the All India Institute of Medical Sciences (AIIMS), New
Delhi, in the vacancy caused due to the retirement of Dr. Anil Jain from the
membership of Rajya Sabha on 2nd April, 2024, subject to the provisions of the Act.”

The question was put and the motion was adopted.
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OBSERVATIONS BY THE CHAIR

MR. CHAIRMAN: Hon. Members, this information is with regard to the point of order
that is pending for my consideration relating to the opportunity of Special Mention
availed of by Shri H.D. Devegowda with respect to calamity in the State of Karnataka
and other parts of the country. In this regard, hon. Members, | have received a
communication signed by three hon. Members -- Shri Jairam Ramesh, Shri Randeep
Singh Surjewala and Shri G.C. Chandrashekhar -- on 24" July 2024. In their
communications, the three hon. Members have made highly objectionable reference
to the hon. Member, Shri H.D. Devegowda. Keeping in view...(Interruptions)..

SHRI JAIRAM RAMESH (Karnataka): Sir, that is not true.

MR. CHAIRMAN: Don't interrupt. | am reading. What is this practice?
...(Interruptions)... | will have to take steps. ...(Interruptions).... You don't allow
me to just read.

SHRI JAIRAM RAMESH: Sir, please read the letters. ...(Interruptions)...

MR. CHAIRMAN: | would. You have gone to the extent of calling Shri H.D.
Devegowda speaking untruth. ...(Interruptions)... | don't want to ...(Interruptions)..

SHRI JAIRAM RAMESH: Sir, he did speak untruth...(/nterruptions)....

MR. CHAIRMAN: He s still asserting it. ...(Interruptions)... Hold on.
...(/nterrupt/ons)... He is asserting it here and still saying that it is not objectionable.
Why don't you have some patience? You are not a new Member. | am reading the
information.

SHRI JAIRAM RAMESH: Sir, read the letter.

MR. CHAIRMAN: | would when | decide. Have some patience. Hon. Members,
keeping in view the content and seriousness of their communication, | afforded them
opportunities to indicate to the Chair what the underlying premise is. Hon. Members,
in spite of having been afforded opportunity, they have not been able to indicate to
the Chair the premise of making such statement in communication to me in writing. |,
therefore, deem it appropriate to afford them an opportunity to respond latest by
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tomorrow, by the end of the proceedings and, then, | will take a call on the point of
order raised.

Information No.2. The hon. Member, Shri Jairam Ramesh, on o7t July 2024
sent a communication indicating, which | quote, "I write on behalf of all Congress and
other INDIA Party MPs." The field, hon. Members, is covered by statutory provisions
regarding recognition of political parties and groups and therein there is no space for
nature of assertions he has made. | do not wish to go into the validity or factual
aspect of his being representative of all Congress MPs and MPs of INDIA parties.
This is an issue concerning those he seeks to represent. Since the communication in
this representative capacity is not entertainable under any rules, no further action at
my level is warranted.

Hon. Members, hon. Deputy Chairman, Shri Harivansh ji, is known and well
regarded for his earnest, meticulous adherence to rules and decorum.This
observation is in context of hon. Deputy Chairman calling Shrimati Jaya Amitabh
Bachchan for addressing the House on 29" July, 2024. Objection was taken by the
hon. Member asserting that she be addressed just as 'Jaya Bachchan'. Hon.
Member's certificate of election as also consequential notification in Gazette reflects
her name as 'Shrimati Jaya Amitabh Bachchan'. Hon. Members, it is imperative that
from the Chair only such name as reflected in the Gazette notification can and need
be called. There is a procedure that enables a Member to effect change in name and
style of the Member. Hon. Members, | had myself, while being a Member of Ninth Lok
Sabha, resorted to change in name and style of my name, and the Member desiring
so may do it as per mechanism. | advert to this issue because there has been traction
in public domain. The prescribed mechanism as regards change in name and style is
uploaded on Members' Portal today at my direction.

Hon. Members, the point of order validly raised by Shri Piyush Goyal, Minister
of Commerce and Industry, on 26" July, 2024, with regard to the content of a tweet,
emanating from Shri Sanjay Singh, Member, wrongly depicting the proceedings of the
House, this aspect has already come to be determined by the Chair by way of a ruling
when there was erroneous dissemination of the proceedings of the House by a
Member. Impermissible dissemination or representation of the proceedings of the
House is not only improper but graduate to an issue of breach of privilege of the
House. The assurance imparted by the hon. Member, Shri Sanjay Singh, who called
on me, in my Chamber, of adherence to the procedure persuaded me to give quietus
to this issue.
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REGARDING NOTICES RECEIVED UNDER RULE 267 AND OTHER MATTERS

MR. CHAIRMAN: Hon. Members, today again, | have some Members raising the
issue under Rule 267. In view of what has been categorically conveyed yesterday and
on earlier occasions, | have invariably declined acceptance of Rule 267 notices and
that is known to both sides categorically. | am, therefore, not in a position to
persuade myself to agree to these notices under Rule 267. ...(Interruptions)... No,
no. ...(Interruptions)... Hon. Members, please. ...(Interruptions)... | am afraid,
you will have to take your seats. ...(Interruptions)... What | find is, when it is known
in categorical terms, Members have got into another groove. They think they must
raise Rule 267 so that the name and the issue can get in public domain.
...(Interruptions)...  That will be improper. ...(Interruptions)... | will not.
...(Interruptions)... | have taken a stand that | will not allow. ...(Interruptions)...
Nothing will go on record. ...(/m‘errupt/ons)... Now, Matters raised with Permission.
...(Interruptions)...  Dr. Medha Vishram Kulkarni; 'Demand for special relief
packages for the victims of flood affected Maharashtra'. ...(Interruptions)... Please.
...(Interruptions)... Why are you doing like this? ...(Interruptions)... There is a
senior Member standing. ...(Interruptions)... Yes, please. ...(Interruptions)... |
get the sense of the House. ... (Interruptions)...

21 yiie freamY (RToR): FHIUT HEIGY, 3T Bl b Heedqul 994 R I8 Hal
o fob.

MR. CHAIRMAN: What is the issue?

SHRI PRAMOD TIWARI: It is the issue of Kerala. In Wayanad, in Kerala, 42 persons
have died and more are affected. ...(/nterrupt/ons)... This is a very serious issue.
...(Interruptions )...

MR. CHAIRMAN: One minute, take your seat. ..(Interruptions)... It was indicated to
me by Shri Pramod Tiwari that hon. LoP would also like to speak on this. We have
had several Members. Shrimati Jebi Mather Hisham had spoken to me, Dr. John
Brittas had spoken to me. In detail, Shri Kiren Rijiju had spoken to me. This is a very
painful situation. Several people have lost their lives in a calamity and the State
Government and the Central Government are acting in tandem and togetherness. We
are distressed by the landslides in parts of Kerala. ...(Interruptions).. Yes, you also
raised it. ..(Interruptions).. No; one minute. ..(Interruptions).. Our thoughts in
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bipartisan matter are with those who have lost their lives. If there are injured, we wish
them speedy recovery. It is a situation where the entire nation has reason to give relief
to the people concerned. All agencies, the Central Government, the State
Government; the Prime Minister of the country has spoken to the Chief Minister. He
has expressed all help to be given to them. There has been some ex-gratia payment
already announced by the Central Government. | am sure the State Government is
doing.....(Interruptions)...  Shri Devegowda. ...(Interruptions)... Sir, the whole House
is with them. ...(Interruptions)...

THE LEADER OF THE OPPOSITION (SHRI MALLIKARJUN KHARGE): Sir,..
(Interruptions)..

MR. CHAIRMAN: Sorry! | made a mistake. | called the Leader of the Opposition as
'Shri H.D. Devegowda'.  ..(Interruptions)..  So, that error is corrected.
..(Interruptions )... So, Shri Mallikarjun Kharge, the Leader of the Opposition. Before
you speak, the whole House, in one voice, is with them. The entire country has
converged with all agencies to help out the people in distress. The Prime Minister, the
Chief Minister; everyone is alert and engaged in the activity.

Y aftrpTofs @A TR, i 21 MY S ARG I3 €, 98 ifelgl ¥R, aRATe &
IR H... ... (@AH)... § $© W Jiear g, d 9ied 9 894 § AR 37 41 g9 Bl
... ..

$t wumf: W), 79 g ® W (@), § 29 T8 @ I L (ag)... |
A% HEdl g (b § 81 69 BT ... (FAYH).... 99 G Bl ...(FIE)... I Ul
ST, 1 el fob g1 g1 &, TR IdT o1, af e IR g1 off veT 2l

it AfepIol @R 31 21 9% g, W)

S WHTIRT: I 95 3BT N (&6 65 iR I &1 94T 2Ifhdl, vere w4, T8 w3
3R =4 WA, 99 & | 59 Al 3 Alshd B

i} AfeaepToy WAL S B
it ey 3R <21 4 gl i faueT ol ... L. (@), L.
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Y AferepTo WAL 31 B, W1 /R, J A1 G981 Bl R TSR] 781 51 S YR 7 44
UG 3R SIABIT I Sil ATAT (a1, T8 g3 JTqH &, wife a8l uR I fFgl b v |
I AN "R b o, 319 I 50 DI R 81 T3 B, otfh SHW QTSI oIal 81 I8 0
& TS g1 814 A fHT &1 uar &1 g fb fhdT T 1R, fhd= @T © 3R 396 foTg
BT I 51 gHRI Afeell TAd) §, S UTd SR & 3N I 379+ §1d g1 Irgdl o
& 3T fI7eh BT § b 31 I8 31elrs BIfoTg|

it gumafa: sfeul

i} AftrepTol @R S i, ST 91 31T U_T UR 9TS o AR 3rele 7, a8

Jrele B, BT, d gaTai|
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it AfeTepTold WAA: ITH! A1 & I8 d FATH| ... (FGLT). ... 3T §H ST 7B
T V2 8, SUD! g9 INBR a8 §-hHE <, Al Sid s8I R WA hdls dal Ux
AT 2, 1 TS 718 B, 91 g el Yford B I8 8, &7 UK &1 SoTH 83Tl &, Slacd
BT SIS AT B

it AHTafRr: A Afcrae & ST, STaehT delel H YRT FHST T § SR H S § b

T T SHIA S ATY| HERET] B AIIGd AR HIFTYI Y ST ATSE
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i} AfeTRToA @AY T2, e ... (FAYH)... TSl GRhd B | ...(ag™). ..

1t [HTTRT : 3MTUBT ST BT AT 6 FAGT I UBel I DI < 3R =7 HA!
gfdeq ol ...(TauM)...
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it |urafa: 9T, STl ... (Fag™)... 319 98 FE W2 € & D) vd wew &l
I gl ...(AHT)... T8I B8 I8 © A7 ...(AUM)... All of you are saying....
...(Interruptions)... 9TSY ...(FALM)... | have heard it. ...(Interruptions)...

SHRI MALLIKARJUN KHARGE: She will speak on this. ...(Interruptions)... Please.
...(Interruptions )...

MR. CHAIRMAN: | have heard it. ...(Interruptions)... Hon. Members....
...(Interruptions).. have understood it. ...(Interruptions)... dfST ...(EHT)...
First, please sit down. ...(<dd€T)...

DR. JOHN BRITTAS (Kerala): Sir, this is Council of States. ... (Interruptions)...

MR. CHAIRMAN: Please take vyour.... ...(Interruptions)...  Please.
...(Interruptions )... Dr. John. Brittas. ...(Interruptions)... Please take your seat.
...(Interruptions )... Now, hon. Members. ...(Interruptions)... Take your seats.
...(Interruptions )... Those of the Members,... ... (Interruptions)...

SHRI JAIRAM RAMESH: Sir, | have a point... (Interruptions)...

MR. CHAIRMAN: On what point?

SHRI JAIRAM RAMESH: Sir, Shrimati Mather is already... ... (Interruptions)...

MR. CHAIRMAN': Are you saying the same point which the hon. Leader of Opposition
has said? ...(Interruptions)...

SHRI JAIRAM RAMESH: She is listed... ... (Interruptions)... Otherwise, she will
not.... ... (Interruptions)...
MR. CHAIRMAN: | am surprised. ...(/nterrupz‘/ons)... How irritating it is!

...(Interruptions)... The Leader of the Opposition has already said so.
...(/nterrupt/ons)... Do you need to supplement the Leader of the Opposition?
...(Interruptions)... Why? ...(Interruptions).. He doesn't need supplementation.
...(/nterrupt/ons)... If the Leader of the Opposition says something, it is of supreme
importance. ...(Interruptions)... Hon. Members,... ... (Interruptions)... Would you
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please take seat? ...(Interruptions)...  Would you please take your seat?
...(Interruptions )...

DR. JOHN BRITTAS: Sir, | implore upon you. ...(/nz‘erru,oz‘/ons)...

MR. CHAIRMAN: Would you please take your seat? ...(Interruptions)... Hon.
Members, kindly listen to me carefully. ...(/nterrupz‘/ons)...

SHRI SANDOSH KUMAR P (Kerala): Sir, we always listen to you.

MR. CHAIRMAN: Thank you. | am grateful. Hon. Members, every disaster or a tragic
situation anywhere in the country is a concern for all of us. And, | have indicated that
in my Chamber, several Members of Parliament have come. They have indicated their
concern. | have also shared with them that it is a case in which without loss of time,
the State Government, the Central Government have put themselves in action. Even
before sunrise, dialogue with the Chief Minister had taken place. Everyone is acting.
So, all we can do at the moment is, we express our serious concern. We express our
solidarity and condolence with the families who lost their loved ones. We wish speedy
recovery to those who are injured. Beyond that, at the moment, if the hon. Members
would like to say... ... (Interruptions)...

DR. JOHN BRITTAS: This is the Council of States. ...(Interruptions)...

MR. CHAIRMAN: No; sorry. ...(Interruptions)... Everyone  would....
...(Interruptions)... | can't confine tragedy to one State. ...(Interruptions)... You
don't... ...(/nz‘errupz‘/ons)... Hon. Members, nothing will go on record.
...(Interruptions)... Hon. Members, please. ...(Interruptions)... This is not an
occasion to... ...(Interruptions)... Hon. Members, please take your seats.
...(Interruptions )... First, you take your seats. ...(Interruptions)... Unless you hear
me, we cannot proceed. ...(Interruptions )...  Take your  seats.
...(Interruptions )...Hon. Members, take your seats. ...(Interruptions)... Number

one. ...(Interruptions)...
o} ot Rie (s ot 8, fel): ¥R, .. (Faum). ..

MR. CHAIRMAN: Mr. Sanjay Singh. ...(Interruptions)... Sit down.
...(Interruptions)... One minute. Mr. Sanjay Singh, you do not have any Member
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from Aam Aadmi Party from Kerala. ...(Interruptions)... That does not mean that
you are not concerned. ... (Interruptions)... You are concerned. ... (Interruptions)...
Every Member of the House is concerned. ...(Interruptions)... Every Member is
concerned. ... (Interruptions)... Our country is one. ...(Interruptions)... What will
you discuss? ... (Interruptions)... Hon. Members, what will you discuss?
...(Interruptions )...

SHRI SANDOSH KUMAR P: Sir, we want the support of every Member whether it is
Sanjay Singh... (Interruptions)...

MR. CHAIRMAN: Shri Sandosh Kumar P, please. ...(Interruptions)... Please.
...(Interruptions)...  What — will you discuss? ...(Interruptions)...  No.
...(Interruptions)... What will you discuss ? ...(Interruptions)... Hon. Members,
nothing will go on record. ...(/m‘errupt/ons)... Dr. Medha Vishram Kulkarni; 'Demand
for special relief packages for the victims of flood affected Maharashtra'.
...(Interruptions)... Please. ...(Interruptions)...

MATTERS RAISED WITH PERMISSION
Demand for special relief packages for the victims of flood effected Maharashtra

DR. MEDHA VISHRAM KULKARNI (Maharashtra): Sir, | rise today to draw attention
to the devastating floods that have ravaged Pune, Kolhapur, Satara, Mumbai and
other districts of Maharashtra causing immense suffering and loss for the people. This
situation demands immediate intervention from the Central Government.
...(Interruptions )... Incessant rains have caused severe water-logging, disruption in
normal life and forced school closures. ...(Interruptions)... Mumbai recorded its
second wettest July with over 150 cms. of rainfall. Tragically, from May, 15" to July,
25", 2024, at least, 94 people have died due to monsoon-related calamities with four
missing and 144 injured. The State Government is implementing measures including
rescue operations, relief camps and food distribution. ...(Interruptions)... | urge
upon the Central Government to establish a committee to assess the damage and
provide special relief package for affected farmers, including financial aid for livestock
losses, crop damages, compensation for families, who lost loved ones and
infrastructure improvements to prevent future flooding. ...(/m‘errupz‘/ons)... It has
been observed that in many big cities, there is a huge illegal infrastructural
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construction activity which is affecting nature. It gives us pain when the honest tax-
payer living in authorised legal society gets affected with the floods and his assets get
damaged, no Government agency takes responsibility of this. ...(Interruptions)... |
urge upon the Central Government to inspect the infrastructural faults,
encroachments and illegal constructions which affect river and other aspects of the
nature. ...(Interruptions)...

MR. CHAIRMAN: The following hon. Members associated themselves with the matter
raised by the hon. Member, Dr. Medha Vishram Kulkarni:  Shri Imran Pratapgarhi
(Maharashtra), Shri Dhananjay Bhimrao Mahadik (Maharashtra), Dr. Fauzia Khan
(Maharashtra), Shri M. Mohamed Abdulla (Tamil Nadu), and Dr. Sasmit Patra
(Odisha).

Leader of the House. ...(Interruptions)... Yes, Mr. Kiren Rijiju.
...(Interruptions)... Go to your seats. ...(Interruptions)... Before that, hon.
Members... (Interruptions)... All of you take your seats. ...(Interruptions)... Hon.
Members, an issue which is a disaster and has taken painfully many lives, an issue
with which since morning...(Interruptions)...  Right now, all you want to say,
express concem...(Interruptions)... If you wish to do anything else
...(Interruptions)... Take your seat. ...(Interruptions)... Dr. John Brittas, one
minute. ...(Interruptions)... | am coming to a resolution. ...(Interruptions)... Hon.
Members, the Leader of the Opposition has converged a demand on one aspect that
one of their Members, who is drawn from Kerala should...(Interruptions)...
...(Interruptions )... Why don't you allow me to speak? ... (Interruptions)... You are
not listening to me. ...(Interruptions)... No. | say, why don't you allow me to speak?
...(Interruptions )... Let me tell you...(Interruptions)... Will you take your seat? It will
satisfy you. ...(Interruptions)... Please, can you take your seat? You are
experienced. You have been Deputy Speaker for long. ...(/nterrupt/ons)... Nothing
will go on record. What is this? Hon. Members,...(Interruptions)... Please take your
seat. Nothing will no go on record. ...(Interruptions)... It will not go on record. |
don't expect this kind of disruption from a senior Member like you. | don't expect
that. ...(Interruptions)...Please take your seat. Hon. Members, the Leader of the
Opposition has made only one demand that their Member should be allowed to
speak. Before the Member came to me, four other Members have come to me. Dr.
John Brittas had come to my Chamber. Shri Sandosh Kumar P had come to my
Chamber. You had also invited my attention. All | am saying is, at the moment,...
..(Interruptions )... Yes, you also had come. ...(Interruptions )... At the moment, all that
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can be done is, we can express our solidarity. ...(Interruptions )... Okay, | will call the
Members to be very brief and one by one, and | will give precedent to those who
came to me first in point of time. Now, Dr. John Brittas.

Devastation caused due to massive landslide in Wayanad District of Kerala

DR. JOHN BRITTAS (Kerala): Thank you very much, Sir, for your kind indulgence.
This is a serious matter, a bipartisan matter. A heavy tragedy has struck Kerala. The
death toll has gone up and we are fearing more deaths. Four villages have been cut
off and there have been coordinated efforts. The Chief Minister is camping in
Wayanad. As you know, the Wayanad is a picturesque place but mountain plateau.
So, we really want the indulgence of the Government of India, especially, the help of
the Ministries like Defence, Home and Finance. Already, there are amounts pending
in the Disaster Fund. So, we want the military to send their dispatches to Kerala; and
the Finance Ministry to lend their hand to Kerala. We request that all possible
assistance to Kerala be provided. Thank you.

MR. CHAIRMAN: Thank you. Now, Shri Sandosh Kumar P.

SHRI SANDOSH KUMAR P (Kerala): Already, 50 deaths have been confirmed there.
It is likely to rise up to 300 or 400.

MR. CHAIRMAN': It is so unfortunate and painful.

SHRI SANDOSH KUMAR P: It is very unfortunate. | don’t want to talk much on this
issue. | would like to request, through you, Sir, to declare this as a national disaster.
This is number one. Number two, there is a new scheme announced by the hon.
Finance Minister, and Bihar, Assam, Himachal Pradesh and Uttarakhand are a part of
it. | would like to request the Government to include Kerala in that list.

MR. CHAIRMAN: Please, don't make a political speech on this incident.

SHRI SANDOSH KUMAR P: Sir, the only request is to include Kerala.. Kerala is an
ecologically fragile place.

MR. CHAIRMAN: Please, | got your point.
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SHRI SANDOSH KUMAR P: See, Kerala is your land also, Sir. It is a land of everyone.
MR. CHAIRMAN: Yes, you have made a good point. You have made your point.

SHRI SANDOSH KUMAR P: Also, grant compensation to those who have died.
These are the three demands, please understand.

SHRI ABDUL WAHAB (Kerala): Early morning today, the Prime Minister of India and
everybody, consulted our Chief Minister; we accept and we have got respect. But,
now the issue is that there is no money with Kerala Government. At least,
immediately, you have to release some money to move all these things.
..(Interruptions )...

MR. CHAIRMAN: Please, one by one. ...(/m‘errupz‘/ons)... | will give you the
opportunity. ...(Interruptions)... Take your seats.

SHRI ABDUL WAHAB?: Sir, | am from Wayanad Constituency and | am leaving now,
irrespective of Question Hour and all. Now, | am leaving for Wayanad. We are going
to meet the people. We have to say something from the Minister.

MR. CHAIRMAN: Now, Shri Jose K. Mani.

SHRI JOSE K. MANI (Kerala): Sir, if you want to know the gravity of the situation,
the bodies or more than 25 persons have been found 40 kilometers downstream in a
different district in Calicut. So, you should understand the gravity of the situation.
Five hundred families are stranded over there. More deaths are being reported every
minute. Can't we have two minutes to express our grievance? And the Government
is not ready to listen! We have the first hand information than the people sitting on
the Treasury Benches...

MR. CHAIRMAN: You have made your point. ...(Interruptions )...

SHRI JOSE K. MANI(Kerala): Don’t put any political point on this. Please give all
assistance from the Central Government in Kerala.

MR. CHAIRMAN: Now, Shrimati Jebi Mather Hisham.
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SHRIMATI JEBI MATHER HISHAM (Kerala): Sir, the devastation caused landslide
tragedy in Wayanad cannot be measured at this moment. It is so vast. It is so
devastative that 43 persons, which include of little babies to the elderly, being washed
away. And families have been swept away. It is not just one person from family; but
we hear about deaths of a number of persons from one family or another. We have
the first hand information.

MR. CHAIRMAN: Please, say something.

SHRIMATI JEBI MATHER HISHAM: So, our request is that the Government should
immediately declare this as a national disaster, provide Rs. 5,000 crores package
immediately. ..(Interruptions)..  Sir, a bridge is collapsed. Some temporary
arrangement should be made in respect of that bridge. Temporary bridge has to be
constructed.

MR. CHAIRMAN: Please take your seat now. | have made a mistake in giving you
the floor.

SHRIMATI JEBI MATHER HISHAM: The NDRF and helicopter facilities should be
provided immediately.

MR. CHAIRMAN: Please take your seat now. Nothing will go on record now. Shri
A.A. Rahim; only two minutes.

SHRI A.A. RAHIM(Kerala): Sir, this is a very painful day for every Keralite. Please
consider our situation. We are praying for assistance from the Union Government.
Sir, we are praying.

MR. CHAIRMAN: What are you saying?

SHRI A.A. RAHIM: Just a minute, Sir.

MR. CHAIRMAN: Don’t make a political speech. You are not aware; before sunrise,
people were in action. Before sunrise, the Chief Minister and the Prime Minister have

been in action. Don’t do this, please. You are not aware of what is happening. No,
no. Don’t make it political.
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SHRI A.A. RAHIM: Sir, | am trying to express my feelings. ...(Interruptions)... Sir,
please, just a minute. The Union Government should ensure proper rescue process
and please assist us for the proper rescue.

MR. CHAIRMAN: Okay, point well taken. ...(/nz‘errupz‘/ons)... Now, Leader of the
House, ...(Interruptions)... You may associate, ...(Interruptions)... You have said
so; | cannot open a debate like this. ...(Interruptions)... It is not a debate. Please
...(Interruptions )... One second, Sir, you have half a minute.

DR. V. SIVADASAN (Kerala): Sir, Wayanad is very near to my home village. A very
painful incident has happened there. The intervention of the Central Government and
proper assistance from the Government is very necessary. Sir, the Government
should ensure that the financial assistance and all possible assistance should be given
to the State. This is my humble request. We should help the families.
...(Interruptions )...

MR. CHAIRMAN: Now, Leader of the House, ...(Interruptions)... no, we cannot go
like that. Are we scoring points or are we expressing our concern?
...(Interruptions)...  Are we expressing concern or  scoring points?
...(Interruptions )... Do not do it, please. ...(Interruptions)... Now, hon. Leader of
the House and, before that, let me tell you, hon. Members, when | came, even before
that | was aware of it, | updated myself and | found it very gratifying
...(Interruptions )... One minute. | found it very gratifying that hon. Chief Minister
was very active, the Prime Minister was active, the agencies are in coordination. They
are doing everything that can possibly be done. No time has been lost in this.
...(Interruptions )... There is convergence. Now, the Leader of the House.

|HT & a1 (3ft ST gHTI A=) FHAT ST, ST fF ot Tt =t g% gs ofik et
AT ARl 7 b a¥Ib F (Y1 &1 &b Bl g8l Sl g1 gl 8, Sl J9al g3
g, 98 Ud Jo! ATIA! 8 3R I9G T I/ & o fhan 21§ gab &1 919 de
aTEdT § {6 I S F941 &, I8 Rt e &l ARIG] T8l 8, died 9RT S8 394 Siad
g1 I8l IR B3 & AT N, <18 59 U&T & 81 I1 I U&l b B, Gl uIfcal & ArT
Sfaq € iR 9t gt € {6 g ST g+ 8<] B, IE natural calamity 81 AR WRHR WY
T H31 A1ET SN & g | WI-gfaed gId) )d H Ed B & ol 51 W ravad
g, 98 PR B! © 3MR 31T U BT ST H TRBR B IRG A I8 MR <l g b
ST 91 SRR BT, 98 Q1 D ST BHRT Iglofd BIHT WTHIAS 8, offdh 59 T¥a
DI TS Bl U B B U T es UNTOR 81 HGTe HAl Sff o bRl & g A1 it
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I 979 DI, 0T Mg ff foam a8l ) Reit & folv 9= S ToidisT 2, S
IRE F S IS ST 1Y, 98 981 IR Ugd 7S © 3R UgdTs off W6l g1 e TaTHe
P AT PRSI § B et 78T 21 3t 59 a=h ST YIS HR] STORd §, I8 59 91 Bl
2 fob SISt BT fRrpTett ST 3R S 991 &) fRRAfYy § &, Sh! ST SU| 89 3¢ BI
tfe A agT R »™ ﬁ, emergency response system Call R’%‘d PN - Y AR A B
SITRE! 81 JATID! AT b A1 B HG I &1 8F A Al I A1 8|

eIy, § e ¥ U &1 q1d dHe1 A1g fd ARl St & Aged § gor arell
HRBR UI-Ufaed g, AI-VIRg 8 3R §H SHd] X1 HYA...(aEH). .

MR. CHAIRMAN: Dr. John Brittas; on an issue like this... ... (Interruptions)...

1t ST YebTeT g1 {HTIRT S, § S foe™ St @t /a8l & | A 6l g,
SAfehT B9 7T T8 UR 93 & 31k 319 {319 S8 WR 99 &, (% Sgford 8I< 9 &I T8

ToIdT ©1 We have to translate it into action. And if there is any suggestion that we

have to improve something in our action, please do that. We are together, we are no
different. 89 U I &, ST § UGN Bl d¥F A 8T8 AR B1ST & AT -1 90
DI IR BRAT ATed] § b g8l PIg Bl T8l Bls! S AR IHD!I X1 fhan
STTUATT

HIIT H3A; d21 @ T3 (37 S, fhera ¥ : 3evoiy TRk WX, ...(FgET). .

MR. CHAIRMAN: G. Kishan Reddyji, are you saying anything in addition to what the
Leader of the House said?

SHRI G. KISHAN REDDY: Yes, Sir. &R TRRAT WX, RT WRER $I G |
..(AYT)...q TE I A1 § [ T81 31 B 3fTelNS] Ugd T8 2| 39D folg ARy
qIcTel 3R TaHCH Bl FHAd) B BT 81 MRy Jgr #301 St & mee i §
9 94 H UH 91 IE 9T A8l § b AT did B the National Landslide
Forecasting Institute &T IS4 AT AT B ...(GEH)... 1T Ig URT ARPR B AR I
R S H BT HXT....(TIHTH)..

SHRIMATI JEBI MATHER HISHAM: Sir, a condolence message can be passed by this
House. ...(Interruptions )...

MR. CHAIRMAN: Please, take your seat. ...(Interruptions)... Please, can you take

your seat? ...(/m‘errupz‘/ons)...l tell you, all of us are doing great disservice. This is
not the way to score a point. ...(Interruptions)...
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HE MINISTER OF PARLIAMENTARY AFFAIRS; AND THE MINISTER OF MINORITY
AFFAIRS (SHRI KIREN RIJIJU): Sir, hon. Members have raised their concern and the
hon. Leader of the House has already made the position clear. The Government will,
definitely, if the Chair direct and the House agrees, try to come back with details of
the incident. ... (Interruptions)...

DR. JOHN BRITTAS: Sir, the fact is...

MR. CHAIRMAN: Can you take your seat? ... (Interruptions )...Or, do you want me to
send you out of the House? ...(/nterrupt/ons)... Why are you rising up every time?
...(Interruptions )...

DR. JOHN BRITTAS: | am ready, Sir. ... (Interruptions)...

MR. CHAIRMAN: If you are ready, you may leave. ...(Interruptions)... What is this?
...(Interruptions )...

SHRI KIREN RIJIJU: Sir, any natural calamity is a serious concern for everyone. As
the hon. Leader of the House already mentioned, | just want to make a small
clarification, because two of the hon. Members have said that the Central
Government has not released funds. Sir, Shri Chidambaram is here. He was Home
Minister. | handled this Ministry for five years. Funds are always placed in advance, in
the beginning of the year, with the State Government from the resources pooled
together by the State Government and the Central Government under the SDRF.
...(Interruptions )...

DR. JOHN BRITTAS: Sir, that is all wrong. ...(Interruptions)...
SHRI KIREN RIJIJU: Sir, what is this? ... (Interruptions)...

MR. CHAIRMAN: Mr. John Brittas, if you rise any further, | will have to make
observation not palatable. Don’t do it. ...(Interruptions)...

SHRI KIREN RIJIJU: Sir, this is not the time to play politics. This is a serious matter.
...(Interruptions)...So, Sir... ... (Interruptions)...
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MR. CHAIRMAN: Please. ...(Interruptions)... | am absolutely pained. Mr. John
Brittas, it is such a solemn occasion... ... (Interruptions)...

DR. JOHN BRITTAS: Sir, the point is...

MR. CHAIRMAN: Why? You are interrupting again. Why? Don’t you allow the
Minister to say something?

DR. JOHN BRITTAS: Sir, he said that...

MR. CHAIRMAN': Listen to him. You will also have to hear me what | will be saying.
Please bear with us, understand, digest and then proceed. Now, hon. Minister.

SHRI KIREN RIJIJU: Sir, the hon. Minister of State in the Ministry of Minority Affairs,
Shri George Kurien, was sent by the hon. Prime Minister early morning. He is a
Minister in the Union Government and he comes from Kerala. So, he has already
been sent to Kerala early morning. On top of that, the NDRF, the SDRF, the Disaster
Response Force, the Central Armed Police Forces and the Indian Military Forces have
all been activated and are already on the job and working on the ground. They are
already there. To connect with them, the Indian Air Force has been activated. And,
for that matter, Sir, | would like to inform the House that hon. Leader of the House
has already mentioned about it. Now, the issue is about immediate relief and rescue.

Sir, in any disaster, the first step is relief and rescue. Then comes recovery,
reconstruction and rehabilitation. So, we have to go step-by-step. Right now, it is
the time for rescue and relief. This is the most immediate requirement in any kind of
natural calamity, wherever it occurs.So, Sir, my only request and submission,
echoing with the sentiments raised by all the hon. Members and the hon. Leader of
the House, is that the Government is doing whatever is to be done in coordination
with the State Government. | will ask the Home Ministry to come out with a detailed
report, if the House wants, as early as possible.

SHRIMATI JEBI MATHER HISHAM: Sir,...

MR. CHAIRMAN: No, no. Ask the hon. Member to take her seat.
...(Interruptions ... No. ...(Interruptions)...
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SHRIMATI JEBI MATHER HISHAM: Sir, a condolence message can be passed by the
House. ...(Interruptions )...

MR. CHAIRMAN: No; it is only for the benefit of everyone and myself. There is the
Disaster Management Act, 2005. This Act has a very strong mechanism, right from
the District Disaster Management, the State Disaster Management and the National
Disaster Management. And, one of our distinguished Members, Shri Jairam Ramesh,
while the Bill was being taken into consideration in 2005, made very elaborate
submissions. | would urge the hon. Members that there is a mechanism in place.
Once you activate that mechanism, things automatically move in tandem. And, it is a
case where, even during the night, all who were to act are acting.

The following hon. Members associated themselves with the matter raised by
the hon. Member, Shrimati Jebi Matherm Hisham: Shri Imran Pratapgarhi
(Maharashtra), Shrimati Phulo Devi Netam (Chhattisgarh), Dr. Kanimozhi NVN
Somu (Tamil Nadu), Dr. V. Sivadasan (Kerala), Shrimati Mahua Maji (Jharkhand)
and Shri R. Girirajan (Tamil Nadu).

MR. CHAIRMAN: Now, Shri Vivek. K. Tankha on 'Concern over unavailability of
NCERT books.'

Concern over unavailability of NCERT Books

SHRI VIVEK K. TANKHA (Madhya Pradesh): Sir, let me start with homage to the
people we lost in Wayanad. But my subject today is that the new academic session
has begun, but the NCERT books are out of stock. Lucknow city itself has more than
five lakh students who are facing this shortage. As Nelson Mandela said, “No country
can really develop unless its citizens are educated”. Education is the most powerful
weapon which you can use to change the world. There are 10,22,000 Government
schools and 82,480 Government-aided schools. Twenty-six crore students are
studying up to class twelfth. Out of which, twelve crore students are in Government
schools. As per the RTE Act, the curriculum is set by the NCERT. And, the NCERT is
the agency which has to ensure distribution of books. And, there is a huge shortage
of books after the academic session started in April. The shortage is to the extent that
even the National Commission for Protection of Child Rights has been writing to
schools to make these books available. But, unless these books reach the States and
the towns in the city, it is very difficult for students to study. So, putting it in short,
one suggestion is that, for long term, like we have blood banks, why can’t we have
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books banks. Why should we not think in new terms because there is a huge
population which has to be addressed? And, with the change of syllabus every time,
these things get delayed. So, without taking too much time, it is my appeal to the
Central Government and the NCERT to make these books available at the earliest to
the crores of students who are waiting to study. Thank you, Sir.

MR. CHAIRMAN: The following hon. Members associated themselves with the Zero
Hour matter raised by the hon. Member, Shri Vivek K. Tankha: Dr. Kanimozhi NVN
Somu (Tamil Nadu), Shri Imran Pratapgarhi (Maharashtra), Shri Jawhar Sircar
(West Bengal), Shri Sanjeev Arora (Punjab), Shri Jose K. Mani (Kerala), Dr. John
Brittas (Kerala), Dr. Fauzia Khan (Maharashtra), Shri A.A. Rahim (Kerala), Shri M.
Mohamed Abdulla (Tamil Nadu), Shri Ajit Kumar Bhuyan (Assam), Ms. Sushmita
Dev (West Bengal), Shri Niranjan Bishi (Odisha), Dr. V. Sivadasan (Kerala), Shri
Neeraj Dangi (Rajasthan), Shrimati Phulo Devi Netam (Chhattisgarh), Dr. Sasmit
Patra (Odisha), Shrimati Sulata Deo (Odisha), Shri Haris Beeran (Kerala), Shrimati
Mahua Maji (Jharkhand) and Shri M. Shanmugam (Tamil Nadu).

Demand to establish a Bench of Allahabad High Court in Western Uttar Pradesh

2l IS AT A (SR T<): FUIURT FBId, JATY G dlief BT AqAR TG
e, g folU | SATThT STHR Jehe BT g

ABIGY, TR H I9 1866 I ABX 1868 dd AAf-dve WG H &S BIC Bl
WO g 3R 31 a9 918 I8 B8 HIC SATREIG RAFIART 81 TATI a¥ 1956 H HH
3iTeT ST BIS DIT USAIheH HI3hd DI 93H gs, TH J: 3ITRT H BTG DI B
T WG B B AN ST T 1966 W SURRH 8T BIT DI 10091 qEIS 7S TS,
fTH% 3 BRI gATEIETE H 3R Udh TUIT IIFRT H BRIHH §Y, S G4 HRIHAI H 8IS
DIC b LI AT 3R GAR ~ATATENT SURRI X | [l eI, 9 1981 H S
9 S H B[S BIC 99 B 71T 33T - 1981 H S¥add g HHIRHE 941, RaH soeEe
IS PIC Bl 49 YRFH! IR Y9l H, ASTI 85 B B 99 AGRS H AR s 85 BIc
D! 99 ARIETE | WIUT B B A St SNIdd {18 AR 71 1u=i Rare uer &
3R S WIHI I IUYTh SEIT| HEIGY, ST I W 8§ BIc Bl 49 99 T3 AR H
SIRTE 99 718, ol UiTasl IR TSl H U8 99 3111 O ol -1, foTa9 @7 3figiferd
g1 Thlel ° TSI DI, UG fhaT, SRT 4 V81| 3ITRT A o faoell Id S=id
A1 fan, <ifh 71 9 qrace 1 Ufeertl SR yew # o9 7€) 99 uTs 81 qHrafT
IS, IMRT IR SIS 1 G I # sradd [’ T & Ruic &1 ardafia
B BT AT (BT, IHD AME Bl WIHR Hd gY Siaad g AN &I R
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AESIH g [T HET AT H B8 DI I 49 & {7 RT FaH 39 U B
JHTUNT HBIGT, | YD A% ATUE HRAT AIgI fob AT FROR Ferd! 81 51 Fad
HEcqul 91 I8 & & 3ATST uie BRI A SITaT AHel A= bicd | oifdd 81 A8y,
SIOTST 1 AT 8, TIH DI HHI 8 AR S AN TR AR G AT DI G R ©, 374
3MEH! & Uel § =1 T2 g1 HEId, A MUY RYIR A1 2 fF SATeEIg 81 dIc &
9 IRT H WU 81, NT®! aoig I a1l ®I Syl gl Us I8! g,
I W1 BT PRI B Geh, gIATS |

MR. CHAIRMAN: The following hon. Members associated themselves with the issue
raised by the hon. Member, Shri Ramji Lal Suman: Shri Jawhar Sircan (West
Bengal), Dr. John Brittas (Kerala), Shri M. Mohamed Abdulla (Tamil Nadu), Shri
Niranjan Bishi (Odisha), Shri Prakash Chik Baraik (West Bengal), Dr. V. Sivadasan
(Kerala) and Dr. Sasmit Patra (Odisha). Shri S. Selvaganabathy, 'Demand to set up
textile park in Puducherry'.

Demand to set up a textile park in Puducherry

SHRI S. SELVAGANABATHY (Puducherry): Hon. Chairman, Sir, Puducherry was
very famous for textile industry and, especially, the Anglo French Textile mill was a
renowned one for its fabrics due to its high quality and cost-efficiency. At present,
three big textile mills and one spinning mill owned by the Government of Puducherry
were closed due to non-availability of sufficient funds to upgrade the infrastructure
and to meet financial commitment to run the mills. About 8,000 workers were
employed in all these three mills. The major source of resources for Puducherry
Government is mainly from these mills and it was once the nerve centre of
Puducherry’s economy. The campuses of these three textile mills and one spinning
mill have sufficient land areas which are ideal for setting up a textile park in
Puducherry. Recently, the Government of India announced a proposal for setting up
of seven Pradhan Mantri Mega Integrated Textile Region and Apparel Park in
greenfield or brownfield sites with world-class infrastructure including plug and play
facility with an outlay of Rs.4,445/ - crores in various States of India. In the same line,
with the available infrastructure of the four closed mills, it would be beneficial to
develop it into a textile park. This would ensure and boost employment opportunities
to at least 8,000 to 10,000 youngsters who are educated and unemployed at present.
Further, Puducherry is lacking in revenue generation due to less resources available
with them to generate its own revenue, excepting the tourism activity. This will give a
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great relief to the Government of Puducherry in overcoming the unemployment
problem which is very, very serious at present.

Another area of concern is that the employees of these closed mills are
suffering due to non-settlement of their pensionary benefits all these years. The
Government of Puducherry is taking all efforts to sell 50 acres of land belonging to
Anglo French Textiles which was purchased at the time when the mill was doing good
business. The said issue was taken up with the Ministry of Home Affairs to seek
approval for the sale of land in order to settle the pensionary benefits of the
employees. |, therefore, request the hon. Union Minister for Textiles to pay special
attention to our request and sanction one such park to the Union Territory of
Puducherry. Thank you.

MR. CHAIRMAN: The following hon. Members associated themselves with the issue
raised by the hon. Member, Shri S. Selvaganabathy: Dr. Kanimozhi NVN Somu
(Tamil Nadu), Dr. Fauzia Khan (Maharashtra), Shri M. Mohamed Abdulla (Tamil
Nadu) and Dr. Sasmit Patra (Odisha). Now, Ms. Dola Sen - 'Concern over delay in
name change of West Bengal to Bangla.'

Concern over delay in name change of West Bengal to Bangla

MS. DOLA SEN (West Bengal): Thank you, Mr. Chairman, Sir, for giving me the
opportunity to speak. In 2016, we had sent a proposal to the Home Ministry to change
West Bengal’s name to ‘Bengal’ in English, ‘Bangla’ in Bengali and ‘Bangal’ in Hindi.
But the Ministry advised us to use the name ‘Bangla’ in all the three languages.
Therefore, on July 26, 2018, the Bengal Assembly unanimously passed a resolution to
change the name of our State from West Bengal to Bangla. However, the proposal is
lying with the Union Government and they have not taken any steps whatsoever. Six
years have got completed.

Since the present Government came to power in 2014, it has been on a re-
naming spree, changing the names of roads, railway stations, historical places and
institutions at their whim. Yes, when it comes to Bengal, its step-motherly attitude is
apparent with the lackadaisical approach towards our request, though the Bengal
Assembly unanimously passed the Resolution.

Moreover, after Independence, there have been changes in the names of
States and cities, like from Orissa to Odisha, Pondicherry to Puducherry, Madras to
Chennai, Bombay to Mumbai and Bangalore to Bengaluru. The demand to change
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West Bengal’s name to Bangla is based on the sentiments of the 11 crores of people
of the State and our reverence towards our mother tongue. (7Time-bell rings.) Please
don't deprive Bengal...(Time-bell rings. )...

12.00 Noon

MR. CHAIRMAN: Yes; it is over. ...(Interruptions)... You have made your point,
Madam. ...(Interruptions)...

MS. DOLA SEN: *

MR. CHAIRMAN: Nothing is going on record, Madam, after this. ...(Interruptions)...
The following hon. Members associated themselves with the matter raised by
the hon. Member,  Ms. Dola Sen: Shri Jawhar Sircar (West Bengal), Shrimati
Mausam Noor (West Bengal), Shri Samirul Islam (West Bengal), Shri Prakash Chik
Baraik (West Bengal), Ms. Sushmita Dev (West Bengal), Shrimati Sagarika Ghose
(West Bengal), Shri Mohammed Nadimul Haque (West Bengal), Dr. Sasmit Patra
(Odisha), Shri Niranjan Bishi (Odisha), Dr. V. Sivadasan (Kerala), Dr. John Brittas
(Kerala) Dr. Fauzia Khan (Maharashtra), Dr. Kanimozhi NVN Somu (Tamil Nadu),
Shrimati Mahua Maji (Jharkhand) and Shri M. Mohamed Abdulla (Tamil Nadu).

ANNOUNCEMENT BY THE CHAIR
MR. CHAIRMAN: Hon. Members, if the House agrees, the lunch hour may be
dispensed with and the House may also sit late till 8.00 p.m. today to avail the time
allotted to the General Discussion on the Budget. Do | have leave of the House to
dispense with the lunch hour and sit late today accordingly ?

SOME HON. MEMBERS: Yes, yes.

MR. CHAIRMAN: Now, Question Hour.

* Not recorded.

Content Page t



[ 30 July, 2024 ] 45

ORAL ANSWERS TO QUESTIONS
Separate regulatory body for veterinary medicines

*76. DR. AJEET MADHAVRAO GOPCHADE: Wil the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

whether the Central Government has taken any action in consultation with
State Governments to set up a separate regulatory body for veterinary medicines,
given the various advantages of having a distinct Drug Regulator for veterinary
medicines ?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY WELFARE
(SHRIMATI ANUPRIYA PATEL ): A Statement is laid on the Table of the House.

Statement

Drugs including veterinary drugs are regulated under the provisions of Drugs
and Cosmetics Act, 1940 and Rules made thereunder. License for manufacture, sale
and distribution of drugs is granted by the respective State Licensing Authorities
appointed by the respective State Government, while the Central Drugs Standard
Control Organization (CDSCO) is responsible for regulation of import of veterinary
Drugs and approval of New Drugs.

CDSCO has no such proposal to set up a separate regulatory body for
Veterinary medicines.

St UM IHet No. 1, ST. 3Toiid JIEERTd MUBS|

S1. ST AR MUBS: X, B & Iedl e #4301, #ff = A6l St 8iR
31U ~Ifcd H UIE P AR GHRI B b [T de-11 ARSI & A1egq 4, Sl
ST Bl V&1 8, 98 WA 5l § A1 431 S ¥ I8 Yo arEdl § b de
AfSRE § RO Td Tl SIS U &l 931dT o+ & folU &7 &g INBR Hed
SEIRGIEY

SHRIMATI ANUPRIYA PATEL: Sir, in so far as the research in veterinary medicines,
drugs and vaccines are concerned, we have many scientific bodies and research
institutes under the other Ministries of the Central Government. | would like to name a
few bodies. The Indian Council of Agricultural Research has IVRI. There is also The
National Institute of High Security Animal Diseases under ICAR; The National
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Research Centre on Equines under ICAR; The National Institute of Foot and Mouth
Disease under ICAR and various other research institutes. These scientific bodies and
institutes are functional under the other Ministries and they work towards the
necessary research which is needed in the field of veterinary drugs and vaccines.
Sir, insofar as clinical trials are concerned, that is being looked after by the Central
Drugs Standards Control Organization which falls under the Ministry of Health and
Family Welfare.

ot AUTIf: Ads Awife], ST, TSiid J1EaRd MUss|

ST. foild AT MY : AAINT 78IS, § ey 737 Sff & I8 Yo+ aredl §
fop ASTTHAT3T Ug] IR H USceveM WR h H UL 3N & ol &g DR I
HRDRI Pl T DTS 13 <+ R fIIR B 8T &7

Y gurafar: AT |93 S

SHRIMATI ANUPRIYA PATEL: Sir, as and when required, we pass on the necessary
instructions to the State Government bodies.

it Tk U< Awlives), g @i Arferdre|

MS. SWATI MALIWAL: Thank you, Sir, for giving me an opportunity to say on this
very important issue. X, ©H 3V IERESEER] %\' fr Pl W ﬂ-ﬁ, Eﬁé NIECES ?bﬁ's‘ qeft
Tl 3TaReAT § U1 3Tl &Il B1 ¥ BIg T US! s Bl B, B BIS ell Tl ga
BT 2, B BI5 fdcell Tl g8 Bl 81 9=, HI-3H O 79 BIs Wl &1 g B &
ST R BI%BT AR DI AT AT 2, I HEGE B BT DI BRAT I8 ©, oAb S©
HHST T8 31T & b e Q Bl B, Fifd Sl de-8] BIRICTed &, d 9gd G- o

MR. CHAIRMAN: Your supplementary !

gsht warfcr wiferarer: § A ST S A g8 ST 9Tl § 15 a1 e g8l U9
foreft TaoTel IR, foplY Mgs e W, fheft IofhaR THI| R IS M Id Y81 & fo
AR BRAAST H over the counter T ITH BT CEIERI ﬁflﬁ, S BT animals and
birds @ first aid kits, rescue kits &1, FIT I TG DHRATS ST Al 87 FT Pbls VAT
B A7

St gurafer: e H53 S
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il @il Aiferarer: SR 8] 9l J8T1 5, A1 H S99 UTdl BT d1s § [ wiiet, 9
Y 3G R B BN | T ClG] DRIS ISdT] Bl Ig-agd g7l oiIl|

st gumafer: A9 E3 Sl

SHRIMATI ANUPRIYA PATEL: Sir, the question today is on the subject of a separate
regulatory body for veterinary medicine. The issue that the hon. Member has raised
pertains to the State Governments and the Municipal Corporations. Insofar as her
query regarding a proposal under discussion at the level of the Central Government is
concerned, there is no such proposal under discussion.

MR. CHAIRMAN: She also wants to know whether you would consider one.
SHRIMATI ANUPRIYA PATEL: Sir, the answer would get a little longer.The role of the
CDSCO is basically to regulate permissions for the new drugs and vaccines for both

import and manufacture. This is not something that CDSCO looks into.

MR. CHAIRMAN: Supplementary no. 4, Shri Brij Lal.

2N FS ATel: FHIUT TS, ATYDT g5 -Igd gIdra|

TS, IRl § HWI-HH Igd HEFRI AT 8, O IS e B 3R 3741 B3l A
BRI 31T T, R It (& H Bhlel Ted o 3R d 7% et off| | A=y w31
it qB 1 AT8dT § [ 599 ARE &l AR, ST gggall 3 311 &, S b b (o7 1
QU fhu ST 87

Sl SR uea: [UIRT HEIGY, SRl O Ugsl &I dHIRAT AT HBMIRAT B
a1 2, $9d forg R4 fet & g7 a1 afa=7 @t *rgafal &1 fawg g1 2, S9!
AISTTARIST SxgdT Bl ST81 9 39§99 AT IfRT=T bl Jut, Tfthhedl, Farferd!, et
(SRR A1 ATt 1 Fardt 8, S [y B4R W &I dieidl Bkl &, ¥
S heled Bl &, d I9P] W 2] 3R Bls s bR BT AR 31l 7, g foed)
U YR &b $I1 AT TFAT DI TLIDBT &, SHDI IR & [Ty ArSIgaiiai o1 <
UTAE BIAT 8 3R B9 ISP Bldl B o, il IHD! Hel, SHBT HYhaaR, IHP]
fERgeger a1 SHa! rtfIferdt TR &1 e e ot RrTeRY gkt 31

MR. CHAIRMAN: Shrimati Mausam Noor; fifth supplementary.
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SHRIMATI MAUSAM NOOR: Sir, through you, | would like to ask the hon. Minister
whether the Government has plans to set up a scheme on the lines of PM Jana
Aushadhi Kendras for increasing the access and availability of veterinary medicines. |If
yes, kindly share the details thereof and if no, the reasons therefor.

SHRIMATI ANUPRIYA PATEL: Sir, this matter does not pertain to my Department.
MR. CHAIRMAN: Question No. 77.
Deferment of Neet-UG counselling

*77. SHRI ANIL KUMAR YADAV MANDADI: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:
(a) whether Government has deferred the NEET-UG counselling without
announcing any new date;
(b) if so, the reasons therefor;
(c) whether Government is aware of the fact that, due to deferment of NEET-UG
counselling, the future of lakhs of students has been put in jeopardy; and
(d) the details of steps taken/to be taken by Government to conduct NEET-UG
counselling in a hassle-free manner?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY WELFARE
(SHRIMATI ANUPRIYA PATEL): (a) to (d) A Statement is laid on the Table of the
House.

Statement

(a) to (d) National Testing Agency (NTA) declared the result of NEET-UG on
26.07.2024. After the declaration of the result by NTA, the date of counselling has
been notified by Medical Counselling Committee (MCC) of Directorate General of
Health Services(DGHS) through public notice dated 29.07.2024. Registration of
eligible candidates will start from first week of August, 2024 and first round of
counselling will start from 14.08.2024.

The allotment of seats under NEET-UG is carried out through a transparent
Online Counselling process. It ensures convenience and accessibility to candidates
by allowing them to participate in a hassle-free manner.
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SHRI ANIL KUMAR YADAV MANDADI: Sir, the Government, in its reply, states that
the first round of NEET-UG counseling would commence on the 14" August, 2024.
When would it conclude the process?

SHRIMATI ANUPRIYA PATEL: Sir, the question pertains to the commencement of the
NEET-UG counseling, 2024, for which we have already announced that the first round
of counseling will begin on the 14" of August and, as per the Supreme Court's order,
we will be holding the counseling in four rounds. The registrations are already starting
in the first week and then we would carry it on through four rounds.

MR. CHAIRMAN: Second supplementary. ...(/nterrupt/ons)...One minute. Are you
replying ?

SHRIMATI ANUPRIYA PATEL: Yes, Sir. | would like to apprise the House about the
dates also. The first round will be from 14™ August till 23" of August, second round
will be from 5™ September till 13" September, third round would be from 26™
September to 5" October and fourth round would be from 16" October till 24™
October.

MR. CHAIRMAN: Second supplementary; Shri Anil Kumar Yadav Mandadi.

SHRI ANIL KUMAR YADAV MANDADI: How will the Government ensure that such
incidents do not recur? Do they plan to bring any changes to the NTA?

SHRIMATI ANUPRIYA PATEL: Sir, as you know, the NTA falls under the Ministry of
Education. Insofar as the allegations of paper leaks are concerned, the Supreme
Court judgement has already come to us and every Member of the House is well
aware of the Supreme Court judgement. | would only like to assure the hon. Member,
through you, Sir, that this Government is committed to the best interests of the
students and whatever is needed would be done by the Government.

MR. CHAIRMAN: Third supplementary; Shri Satnam Singh Sandhu.

it ™ R W AUy Agiey, yar |3, A1E ST & g | fUsel 9 |ral §
15 Y QR F91Y Y| b IeATdT, UTSIY THAT & 10 T8I P QIR 263 Y HSHA
dlcorst Gell MRAA & [ JASET & d19 2014 IPh WIRA H had 380 HISHA
DlcTorst BT 2l AT fohdT T o1 AiSdhel TJher H TR Bl FHIE B & oy
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e HISH HHITA DI RATAAT BT T51 HISHA BRI 3% SISTT (THARIE)
Y B Y A Sl TS[hI BT MDY &, SII 1934 H B DR a1 AT| IH AR,
2020 H YT B AT AT 3R IHB! S 79 AfShel HHILE 7 of <l 59 Fee ¥,
1 A1 AT I8 IAM B HUT B [ [Uel o gul H AfSH Todherd § IR &
foTT i HeH ST Y B2

SN SRR e TR, A ARSHA HHIEA 2019 H 991 3R §A AT Bl &
?{ﬁﬁﬁf{ ey UIST &) Ve gl T, for admissions to all the Government and
private medical colleges for UG, PG and SS courses. ftheTglel, 3d BEIN & forg S
9% YO I 8, 59 UR &H 37T I | bR ol

SHRI A.A. RAHIM: Sir, the number of NEET UG applicants in the country is increasing
every year with applications rising from approximately 11.5 lakhs in 2017 to 24 lakhs
this year. However, the availability of seats has not increased proportionately. In this
context, | would like to ask, through you, the hon. Minister regarding the setting up
new AIIMS in Kerala. We are eagerly waiting for the announcement from the
Government side. What is the stand of the Government in this regard ?

SHRIMATI ANUPRIYA PATEL: Sir, establishment of AlIMS in Kerala does not pertain
to the subject of the Question today. Insofar as the increase in the UG and PG seats
is concerned, | don't have the exact figures with me right now. But the House is
much aware that in ten years we have taken every step to increase the number of
both UG and PG seats in medical education.

SHRIMATI SAGARIKA GHOSE: Sir, the NEET examination is India's biggest
competitive examination with 25 lakh candidates, 2 lakh invigilators and 4,500
examination centres. Is the Government considering, for the next year, decentralising
the NEET examination which will make examining authorities more accountable
because the responsibility to conduct the examination can be distributed among
regional and State entities? A local examination board is in a better position to
understand and tackle the problem faced by students in particular regions. Has the
Government put in place any plans to decentralise the NEET examination for the next
year?

SHRIMATI ANUPRIYA PATEL: Sir, going into the background of the introduction of
the NEET examination, prior to this common entrance examination, students had to
appear in multiple exams which had a different syllabus and a different paper format.
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So, to overcome the hardships of students, this uniform entrance examination was
introduced. In so far as decentralisation of the examination and once again going
back to earlier system is concerned, | would pass on the suggestions of the hon.
Member to the hon. Minister of Education.

SHRIMATI SAGARIKA GHOSE: But, Sir ...(Interruptions)...

MR. CHAIRMAN: | told you that there is a mechanism. Now, next question. Question
No.78.

CSR Fund utilization in the country

*78. DR. SASMIT PATRA: Will the Minister of CORPORATE AFFAIRS be pleased to
state:
(a) the details of total Corporate Social Responsibility (CSR) Funds utilized in the
country since the inception of CSR Fund provision in a year-wise format;
(b)the details of how CSR funds are disbursed and whether there are specific
guidelinesthat the companies and other agencies follow in choosing
beneficiaries;
(c) whether there has been any study/committee report on the effectiveness of
utilization ofsuch funds in the country; and
(d) whether there has been any cases of violations in CSR Funds spending and if
so, thedetails and the action taken in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF CORPORATE AFFAIRS (SHRI
HARSH MALHOTRA): (a) to (d) A Statement is laid on the Table of the House.

Statement

(a) The legal framework for Corporate Social Responsibility (CSR) has been
provided under Section 135 of the Companies Act, 2013 (‘Act’), Schedule VII of the
Act and Companies (CSR Policy) Rules, 2014.

The CSR mandated companies are required to file details of CSR activities
annually in the MCA21 registry. All data related to CSR filed by companies in MCA21
registry is available in public domain and can be accessed at www.csr.gov.in. On the

basis of the filings made by the companies in the MCA21 registry, the CSR spent by
all the companies since inception in a year-wise format is as below:
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Sr. Financial Year Amount (in Cr.)
No.
1. 2014-15 10,065.93
2. 2015-16 14,517 .21
3. 2016-17 14,542 .51
4. 2017-18 17,098.57
5. 2018-19 20,217.65
6. 2019-20 24,965.82
7. 2020-21 26,210.95
8. 2021-22 26,616.30
9. 2022-23 29,987.92
Grand Total 184,222.87

(Data upto 31.03.2024) (Source: Corporate Data Management Cell)

(b) Section 135 of the Act mandates every company having net worth of Rs. 500
crore or more, or turnover of Rs. 1000 crore or more, or net profit of Rs. 5 crore or
more during the immediately preceding financial year, to spend at least two per
cent of the average net profits of the company made over immediately preceding
three financial years. Such expenditure is disbursed by the Companies towards
CSR as per the CSR Policy of the Company on activities/areas specified in
Schedule VIl of the Act. Schedule VII of the Act indicates the eligible list of activities
that can be undertaken by the companies as CSR. Presently it has 12 items which
broadly covered the activities relates to Health, sanitation, education,
environment, sports, heritage, art and culture, rural development, slum area
development, Disaster management, including relief, rehabilitation, and
reconstruction activities, setting up old age homes, day care centers, measures for
reducing inequalities faced by socially and economically backward groups etc.The
items mentioned in Schedule VII are broad based and can be interpreted liberally.
Under the CSR legal framework, it is a Board-driven process.Every CSR mandated
company except Companies covered under section 135(9) of the Act shall
constitute a CSR Committee. The Committee shall formulate and recommend the
CSR policy which indicates the activities inter-alia includes beneficiariesto be
undertaken by the company in area or subject specified in Schedule VII. The Board
of the company plans, decides, executes and monitors the CSR activities of the
company based on the recommendations of its CSR Committee. The Government
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does not issue any specific direction to the Companies for deciding their CSR
Policy or beneficiary.

(c)There is no specific study/committee report on the effectiveness of utilization of
CSR funds in the Country. However, to develop a more robust and coherent CSR
regulatory and policy framework, and underlying ecosystem the Government had
constituted High Level Committee (HLC-2015) in 2015.Subsequently, in the year
2018 another High Level Committee (HLC-2018) was constituted. The HLC-2018
had submitted its report on 07th August, 2019 which is available on the Ministry’s
website at www.mca.gov.in.

(d)The CSR framework is disclosure based and expenditure on CSR activities is
required to be audited by the statutory auditors of the company. Further, Ministry
has notified the Companies (Auditor’s Report) Order, 2020, (“CARO, 2020”)
applicable from FY 2021-22 which requires auditors to state details of any unspent
CSR amount.The Board of the company is also required to disclose the CSR Policy
implemented by the company in its Board report. Under Rule 4(5) of the
Companies (CSR Policy) Rules, 2014 the Board of the company has to satisfy
itself that the funds so disbursed have been utilised for the purposes and in the
manner as approved by it, and the Chief Financial Officer or the person responsible
for financial management shall certify to the effect.

Thus, the corporate governance framework along with the existing legal
provisions such as mandatory disclosures, accountability of the CSR Committee
and the Board, provisions for statutory audit of accounts of the company etc.
provide adequate safeguards for CSR activities implemented by the
companies.Whenever violation of CSR provisions is reported, action against such
non-compliant Companies is initiated as per provisions of the Act after due
examination of records and following due process of law.

So far, sanction for prosecution has been accorded in 366 cases. Of these,
175 applications for compounding have been made and 131 cases have been
compounded. The non-compliance of CSR provisions has been converted as a
civilwrong w. e. f. 22nd January, 2021.

DR. SASMIT PATRA: Sir, this is with reference to Item No. (d) of the hon. Minister's
reply where specific violations have been referred to. There have been several
instances where misuse of Corporate Social Responsibility (CSR) funds has been
flagged. It could either emanate from malpractices of use or non-observance of CRS
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rules. My question is this, what are the steps the Ministry is taking to ensure that such
misuse of CSR funds, when found, is prevented and strong punitive measure is taken
against the perpetrating companies involved in this and/or the implementing
agencies?

SHRI HARSH MALHOTRA: Sir, there are penal provisions for the violation of non-
compliance of the transfer of funds, as well as if there is any misappropriation, or the
funds are not being used properly, then there are punitive actions for that. And, in
that case, for not spending the CSR amount, as well as the non-compliance with the
treatment of unspent CSR amount, provisions, as prescribed in Section 135, sub-
section (5) and sub-section (6), following penalties are prescribed under Section
135(7). For the companies, if they do not transfer the funds, twice the unspent
amount is required to be transferred by the company to any Fund included in the
Schedule VIl of the Act, as the case may be, or one crore rupees, whichever is less.
Secondly, if any officer is at default in this case, then, that officer has to pay one-
tenth of the unspent amount, or two lakh rupees, whichever is less.

MR. CHAIRMAN: Second supplementary, Dr. Sasmit Patra.

DR. SASMIT PATRA: Sir, my second supplementary is with reference to part (c¢) of
the reply of the hon. Minister. In the reply, the hon. Minister has categorically stated
that there is no specific study or committee report on the effectiveness of utilization of
CSR funds in the country. Itisin the reply. It also states that to ensure a more robust
and coherent CSR regulatory and policy framework, the Government instituted a High
Level Committee in 2015, which provided its recommendations in 2018. However, my
question emanates from the fact that despite five years after the Committee’s
recommendations have come in, the same have not been implemented. Would the
hon. Minister want to specify by when the recommendations of this High Level
Committee, instituted to have a robust and coherent CSR regulatory and policy
framework, would be implemented? | need an assurance from the hon. Minister if the
Ministry is considering it.

SHRI HARSH MALHOTRA: Sir, there are two instances when two High Level
Committees have been constituted for this purpose. One was in 2015. The
recommendations of that Committee were: (i) the CSR spend data of the company
may be placed in the public domain. This has been followed. The second was
setting up of the National CSR Awards, which has also been followed. The third was
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issuance of FAQs by the Ministry on various issues related to CSR. These are there
on the website.

There was another High Level Committee constituted after three years to
review the CSR data and other implementation issues related to the CSR. According
to that, another High Level Committee was constituted in 2018 which also gave its
recommendations. The first was that non-compliance of CSR may be made a civil
wrong, which is already there. Secondly, companies having CSR amount less than
Rs.50 lakhs may be exempted from constituting the CSR Committee, which is being
followed. The third was about transfer of unspent CSR Fund to separate designated
account created for this purpose, which is also being followed.Then, another
recommendation was mandatory registration for implementing agencies. This is a sort
of rule.Then, another recommendation was about impact assessment of certain
categories of projects by certain class of companies, and development of CSR
exchange portal. So, all the suggestions and recommendations of High Level
Committees are being followed.

MR. CHAIRMAN: Now, third supplementary, Shri Mukul Balkrishna Wasnik. Third
supplementary. Shri Mukul Wasnik.

31l 4Pl JTAGST IRID: AR, MMUD] F=FdT [ U 31 IS AT (ATl BT &1 H
A =T 5301 5 U Wb B 89T df, o SIRT I8 w1 141 o 5 1eli § U
BHRIS ARl bl internship DT AR YT T STQIT 3R g AISTAT] Dbl ATl b 60
YR U, I A9 & 5 B9IR B9V el IRBR 7 596 1T 10 BOIR RIS Bl
YTgeT= fhar 8, ifh 3R 89 Wb IH &I o, I IdT Iofdl & fh S0P $HUR $H A B

60 BOTR BRI T

MR. CHAIRMAN: Are you on Question No. 787

Y Yol ITAPT arIfIH: [ O #3011 I8 YA B {3 500 AT g8 buiisT &
3R ¥ CSR fund HATSTaMT &l ST R @ foham SITue, safor § 99+ 52301 9815y
Y ST A S ST AT M SATSH & ; BUIST DT T B4 BITT; interns BT FI
B B interns § gferd, sfeard), Afgaeil & Hier el a1 781 e, S9d
T Ig g AT 20 AT 1 8?7 I8 A HH] HB IS I Dl B DV |

o} U AT G, 1 I goic U 811 91! =1 A1 931 Sit
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st g9 geaa: X, BTl 3RO ST BT U3 g9 question & purview ¥ T8l
3T &, IR 39D IR H H Ryth g1 STFHRI S DT 3 ...

MR. CHAIRMAN: The question is very important.

SHRI HARSH MALHOTRA: Yes, Sir. The question is really very important, and, that is
why, it is there in the Budget and Rs. 2,000 crore has been assigned for this. Further,
the guidelines are being framed. We will let the House and the nation know about it
very soon.

MR. CHAIRMAN: It is a complete answer. Now, supplementary number 4, Shri
Naresh Bansal.

Y SR d¥er: {Tafcr Sft, § A # S | S @rEdn € f6 CSR fund W $8
QIR A 3MMee U JYdT A&l gRT AFAlad B & forg 4t G &1 Sy, @
ARHR 39 W $Y (IR S B 872

it Ty AR S ST, 98 g 2

$it 74 AR WY, ey WS &1 [ 3T 7, afT CSR amount, Sl
stipulated Eﬁ?ﬂ %\’, SUP] G BT Bl Udh fafer Companies Act ¥ Tg B TI'§ %\’I S
3% according & $91 amounts @1 T AT ST AHAT Schedule VIl & (G 12 7S T,
S AG1 § B 390! W {har 5 Fahd g1 1) $9d IR H s specific guideline 81
gl IR U] DI TMSSATST g1, TV TR T BRIAT STTUT|

MR. CHAIRMAN : Now, supplementary number 5, Dr. V. Sivadasan.

DR. V. SIVADASAN: Mr. Chairman, Sir, an appropriate study of the expenditure from
the CSR funds is very necessary today. Till now, such a study has not been
conducted by the Government. Some of the companies are spending the CSR funds
for their own promotion, for their own benefit. It should be controlled. That is why,
my question is whether the Government has any plan to control such kind of
expenditure of the Companies and whether the Government has any plan to
encourage the companies to spend the money for the benefit of the common people.
In some areas, this CSR fund is getting only the supporters of the ruling Government.
It should be controlled. My question to the Minister is whether the Government has
any plans to control such ills in this sector.
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Y g9 AT : TR, FHINT TSR &b U F STard H H a1l 91 e I b A
company centric activities g 3R I8 gl Bl IR © fh P8l Wd HAT1 81 AP forg
Companies Act & Schedule VIl § ST 12 H fQU 7T &, SHHT I8 W HRAT JATTITH
g 31 I financial year ¥ 37YT YRT UHT W HIAT AMLIF ©l R d 39 Ircll A
contravene &R %, SIRSESED %IK’ penalties T provision %, ST 37T ST AT B

MR. CHAIRMAN: Question No.79.

Overseas Public Sector Banks
*79. Dr. Anil Sukhdeorao Bonde: Will the Minister of FINANCE be pleased to state:
the total number of foreign branches and other operations of public sector
banks (PSBS) abroad at present, bank-wise and country-wise?
THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI PANKAJ
CHAUDHARY): A statement is laid on the Table of the House.

Statement

Bank-wise and country-wise number of overseas branches and other operations of
PSBs, as on 15.07.2024, are at Annex.

Annexure

Number of overseas operations” of Public Sector Banks, as on 15.07.2024
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Australia 1 - - - - - - 1 - 1
Bahrain - - - - - - - 2 - -
Bangladesh - - - - - - 1 3 - -
Belgium - 1 - - - - - 1 - -
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Bhutan

Botswana

Brazil

Canada

Cayman Islands

China

France

Fiji Islands

Germany

Guyana

Hong Kong

Indonesia

lran

Israel

Japan

Kazakhstan

Kenya

Maldives Islands

Malaysia

Mauritius

Myanmar

Nepal

New Zealand

Nigeria

Philippines

Russia

Seychelles

Singapore

Sri Lanka

South Africa

South Korea

Sultanate of Oman

Tanzania

Thailand

Uganda

United Arab Emirates
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United Kingdom 2 5 1 1 2 1
United State of America 1 2 1 5
Vietnam 1
Zambia 1 1 1
Source: RB/

#Overseas operation includes branches, subsidiaries, joint ventures and representative offices. There is
overlapping of bank’s operations in cases where the banks are operating overseas operations through
joint-venture among them.

S1. AT GEeIRTE FIS: ATSRUNY FHIUNT IS, ol U9 b IR H fqaen H depi
@ TTRITSTT Y T IS TS 21 AR § R Sl @t it et €, 991 9 9¢ I8 §
1 B BT BT 82 D! MR IgM & foly e &, TSR & R YN 81 38 8, I8
31TIch HIEH ¥ ST T8 § 2

it dpot Aed}: U 7S, STEl dd i & fhaTdhard & dard § & &8l )
d 2T Y& DR I1 §& BRA D1 I1] IgT AT YR IR T DY ST & 3R
TGRS AR TR AH-B1 BT (10 B & geard a7 9fhar &1 9T il 2,
R d a1 DI AN oIl &, MRAIRATE DI AR oAl 2 TAT IMTTIBATAR
SHH ARBR DI AR I ALl b Al ot Sl 2

AT R 71 51 gBT 2 o facwl # wrdoe 83 & d@i af wamt 9¢ <@
g I bC I8 7, A 3R MY S, a1 Sl yeger faqel ey off, 9 2014 # 168 off &ik
2024 % d 99 §% ©, BH B o, olih IR ARSI AT SATSC daR TR DI T
I, A1 g8l Sif 359 WA off, 9 543 §S © 31X R URIMY wraterdl &l <, d
ugel J 33 o, 319 11 83 81 1 ot Ity ugel 560 ATATY off 31R 319 644 2ETT &
TS Bl

MR. CHAIRMAN: Second Supplementary, Dr. Anil Sukhdeorao Bonde.

S1. i gEeaR@ §is: AT QAT qeied, H WAl S 9 ol 9redl § &
JIRY Yo FAl TRes AT St B IR0 J ORI # 1 GIFT City 91 8, 981 W
R R IR fqo<T goraT 1S9 economically fitness city 91 BT e B
S99 GIFT City § 91 &1 IRTTeH fhd THR BIdT § 3R I9d! profitability Bl 87
N WYIT profitability %\’, IRE HT@T*[T%IE; IR 3T business centres H T B T
AT 8?2

it FyOfer: A== E@3 ol
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st depot AleR): ARG, AT IS A GIFT City &1 Sl {97 S/ &, df 98f <)t
Pl ARBRI b Gl §U €, d 6 TMEIV 81 T8I Bank of India, Bank of Baroda, Canara
Bank, Indian Bank, Punjab National Bank, SBI P Uh-Udh IMTE] G| @Fﬁ gl R
S, Al 31 979, 2024 1 AR & STFAR, GIFT City H ARBRT dh] DI S 6 RT3
B Pl BRIIR 1 AR, 80 FIR BRIS U T, FSTADB ATETH | I THIT 1,250 BRIS
SU BT Y[E A N1 §1 ST8l db GIFT City H Fetl 4% Fierst & FRIF &1 JaTd g,
I8 RIS A 81, Ifcd IFSCA & HIEuH A BIdT 8 3R dh-id! wU F 3 g7l Bl
fareelt oTRaTRlt & w9 | 9T ST B

MR. CHAIRMAN: Third Supplementary, Ms. Dola Sen.

MS. DOLA SEN: Sir, we have come to know from newspapers that the SBI is
planning to shift a major part of Forex operations of global market unit, situated in
Kolkata to Mumbai. SBI plans to shift the Centralised Global Bank Office, CGBO,
also which works 24x7 from time zone Sydney, Bahrain, Hong Kong, London and
New York, that is, important Central treasuries. | would like to know, through you,
Sir, what steps can be taken by the Union Government and the concerned Ministry,
so that the operations of the prestigious global market unit, Kolkata, of State Bank of
India, a Public Sector Bank, continues to function from Kolkata and there is no more
deprivation to West Bengal.

MR. CHAIRMAN: You have made your point, Madam. Hon. Minister.

it dopot AleRt: AT FHTEia S, #9 gg 8 9aran 6§ e fharderdt &
MR WX el | el YT HU1g o I8 21 SFH AREIRS &7 /Y R 81T &
@?Wé@,ﬁWﬁﬁHﬁWBoard ofDireotorsﬂﬁéﬂ‘cﬁgﬁ_vﬁé,Wﬂﬁ
AT & | §F I UMET BBl W Il 9Y, Hel IR 5 (Bl Sy, IqH! oy
IR oIt Y& B

MR. CHAIRMAN: Supplementary no. four, Shri Raghav Chadha.

it IMEa AFT: AR, GITAT AR H T (YT SO, YT ARITSAT Dl YFAUS Bl §Y
31T <1 H I Wi 3B 8, e g &1 vy g f o<y af 2018-19 & ofaw
31O Th MR Sl of et ey facen # off, 394 9 25 ufirera § 81 78 €
Twenty-five per cent of foreign branches of Indian banks have been shut. ‘Eﬁ?ﬂ, i

3Tqh HAIEGH A A1 T Sl | ST T8l § b AR Q2 b debi b BIR SISl Pl
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foeen 9 oo w7 F81 firel 8T 82 YRd & o, sfed= MRS & ol Y™ d1e1e
H foeen 4 99d &, fhy ¥ 89R 99 oo g de R H T T 8l 2 2

it YOt : A== |3 ol

2 Ghot ek U HEIGd, HY AT GaR & YR Ue & a9 H g8l 8l
garaT fp facen & uge 9K ATdSif=d &3 & Sdbi B 560 RITE BIe ff, ST 319 56
BR 644 BI TS ©| ST8l I (IS4 BT FaTd &, 9 Aae H § g1 918 § 6 R
<X, A7 2014 H ST81 8T 37 9T 2MEraif =1 11,36,145 HRIS BUY BT fqoi-14 fam o,
BT 31T 2024 H 17,68,083 BRIS YT BT f4oT4 5T B1...(aenm ). .

S ST AT 24 : AR, SIa19 81 A7 .. (SIHT). .

MR. CHAIRMAN: Madam, he asked two points, saying the number is decreasing. |t
is increasing. The reply is very comprehensive. ...(Interruptions)...

SHRI RAGHAV CHADHA: Sir, the answer is... (Interruptions)...

MR. CHAIRMAN: Take recourse to the mechanism. Fifth supplementary. Shri
Shaktisinh Gohil. ...(Interruptions)...

N} wifehRig Miger: QU Heled, § SITad ATEH I A1 H1 S A qe-T a8l g
o AT § SN ufecTdr e ST Wil ST I8 &, S9d [olU BiIs Mssalsd 947s
TS B2 AFAIT HA1 S & faame & faeen & St &1 f9o14 11,36, 145 BRIS $UT I 96
B 17,648,083 BRIS TUY &1 AT &, T MUHT [0 g1 81 STy H 31muds A1edH
REIEEIDE RIS AR RS IS e ECISE A CECIEA RN B KR ARG IICI |
H T BTG &7

it gyOfar: A== H@3 ol

it depot AeR}: AWART FEIGY, H Ul W dal & Fid Wel 168 A 99 FH 8 T,
Afh IR T.....(FFEI™)...

oY 99 TS IR....(FAUH). .

MR. CHAIRMAN: Got your point. ...(Interruptions)... Mr. Raghav Chadha, | will
come to that. ...(Interruptions)...
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oY depot =eRT: GYTIfa g8Iey, #9 ugel W) wel fob Iraifve 83 & dal &) U
S Wl 168 W 99 HH §8 7, <t 3R qw, A1 AIdSI~d &5 & Sl T subsidiary T
joint venture @1 TIRATRAT H WIRI IR §s ©l ST8l I (o149 BT FaTd &, SHb Hae]
H H gl A o AR fIST14 93 81 8 iR Sl U8el et el R 560 RIS gl
BT T, 3MTST I8 9 BX 644 BT TS B ...(ILTH)...

MR. CHAIRMAN: Question No.80.
Mother to Child Transmission of HIV

*80. SHRIMATI MAHUA MAJI: Will the minister of HEALTH AND FAMILY WELFARE
be pleased to state:

(a) whether Government is taking effective measures to reduce the transmission
rate of hiv from mother to child during breastfeed with appropriate medical
interventions;

(b) if so, the details of steps being taken;

(c) whether Government is taking measures in collaborating with healthcare
providers to facilitate linkage of hiv infected women to their nearest public
health center and ensure that all hiv-infected pregnant women receive the
treatment promptly; and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY WELFARE
(SHRIMATI ANUPRIYA PATEL): (a) to (d) A Statement is laid on the Table of the
House.

Statement

(a) and (b) Yes. Government through National AIDS and STD Control Programme
(NACP) has implemented the strategies for prevention of Mother to Child
Transmission of HIV from the HIV positive pregnant women to their babies through
interventions under the initiative of “Prevention of Mother to Child Transmission of HIV
(PPTCT) since 2002. These interventions are continuing under the phase V of
National AIDS and STD Control Program (NACP) under the strategies for ‘Elimination
of Vertical Transmission of HIV and Syphilis” (EVTHS).

The medical interventions for elimination of vertical transmission of HIV from
HIV positive pregnant women to their children include early diagnosis of HIV infection
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through universal screening of all pregnant women for HIV preferably during the first
trimester of pregnancy at all public health facilities having Integrated Counseling and
Testing Centres (ICTC) for HIV, Community Health Centres (CHC), Primary Health
Centres (PHC), AyushmanArogyaMandir, including Village Health Sanitation and
Nutrition Day (VHSND) sites.

The pregnant women screened reactive for HIV are then linked to the nearest
Integrated Counseling and Testing Centres (ICTC) under the NACP for confirmation
of their HIV diagnosis. Confirmed HIV positive pregnant women are then immediately
linked to the nearest Anti Retro-Viral Treatment Centres (ARTC) where they are
promptly initiated on effective free-of-cost lifelong Anti-Retro Viral Treatment.

All HIV positive pregnant women are provided with regular counseling by the
counselor at the ARTC and the treatment adherence to the established protocol is
closely monitored. Regular HIV viral load testing is undertaken for the HIV positive
pregnant women on treatment so as to achieve viral suppression before delivery,
thereby minimizing the chances of vertical transmission of HIV during pregnancy, at
the time of delivery and during breastfeeding.

Babies born to HIV positive women are put on Anti Retro Viral prophylaxis
treatment, preferably within 72 hours of birth and thereafter for 6 to 12 weeks.
Mothers are provided counseling and advice on options for infant feeding practices.
While the mother is being continuously counseled and monitored for treatment
adherence and optimal viral load suppression during the breastfeeding period, the
baby is monitored for early identification of HIV infection through Early Infant Diagnosis
(EID) for HIV at 6 weeks, 6 months, 12 months and 18 months or three months after
cessation of breast feeding, whichever is later. All these interventions are provided
free of cost under the National AIDS and STD Control Program.

(c) and (d) Yes. The Government through its various National Health Programs like
National Health Mission, National AIDS and STD Control Program provides training on
screening and linkages, to all health care providers such as counselors, ANM, Staff
Nurses, Laboratory technicians etc who are engaged in provisioning of the services
for HIV screening under antenatal care.

Any pregnant woman found reactive for HIV during screening at peripheral
health institutions like AyushmanArogyaMandir, PHC, CHC and VHSND sites, are
referred for confirmation of diagnosis to the nearest ICTC, which are located at
District Hospitals and Medical Colleges, PHCs and CHCs. After confirmation of HIV
diagnosis at the ICTC, the counselor at ICTC immediately links the HIV positive
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pregnant women to the nearest Anti Retro Viral Treatment Centre for initiation of
treatment.

ST WS ATSH : SN IIHT TR, g FASI H 3fTo] I TITSdl HhHAU |
ST AlelT BT Igd & T ToR W S@T Sl §1 I7ch A1 3Pd-H FaeR [T
ST §, 918 d BIRUC e AT WY bl Bl Teld! I infected injection IIRE & HIETH I
&l TSI | HehfHd 1 7 8 S| §9 ITold &RV Bl RN & A9 F G ddh Uifsd
ATl & A1 TS, FETfIgdd FaeR fHa1 91 iR a8 M i Sif
TP - T 9 foTU IRBN Bls TITT PY VB 87

st AUTIfe : A EE Sl

S IR 9ee : TIRAT W, BART WBR National AIDS and STD Control
Programme & Phase V &I ¥ HHY implement X B 8l o @ IR | g
HW%T*IT@[%%R’ dual elimination of vertical transmission of HIV and syphilis UX 8H $T1H
PR IB Bl We have integrated this with NHM. ST Y et Afaemy Toasil Tdharg &
]%FE’ IR %, Shl 8H compulsory testing for HIV and syphilis M B B BNl Hol-V
& AT THMH GRS Ml &, IS4 U I8 W1 8 b g9 ST g3l Sil stigma ¢,
D! B HH HRAT 8 3R ST fofU S YRT™C ool IR s 3o dhy ©, 89
SqD! FARAR SfF9T B 1 $Hd FU-B1-91 8F 39¢ {0 AT § WY SIiTedhdT
A 21 S Afgemy w3 SReT & forg omelt €, 3R S8 9 dls vaesdl nifvifed urg
ST 8, o S9dT 9t counselling T T8¢ 84T © 3R SARI I8 HIFRTYT Bl ® b
AN S Tl AfRATU &, 89 UUTE] T3y & SR 8 ST I8 SRe /Y o ¥h
3R SPT ARTC EIcHT TR STl Feb| SHD A1 &l 31U Zeddhyd 3R AR Afg et
ﬁstigmaiﬁiﬁqaﬂeféﬁmwaﬁﬁmwwgl

2} TR : Aebs AT, e FgaT droil|

STIRI AT ATSi: 3RS TARHT IR, STFRedh T & 391G H 997 SicHe & gaaisdl
TehAd HTATI & ST 25 I 30 TR Aaoid g Ug3sdl ¥ Ghfid ITY S 2l
U] URT AT I8 © b yaaigdl R #eR, 99 o), URAR AT FHTS H 37T~
A BR [T ST &, AP g2ai bl AT d Hhid 81 IT 7 Bl, FHAIS DI JIHRT H
I BIBR IS Siae SiF & foI RIT ARBR T TR | Bls AT B
g7

St O A== H3 ol
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Ry 3R gRAR Hearor @3 (3ht ST Th191 T8N IR, H AT T Bl gl
d1d I g AT S S8l b Yaslsdl bl qard §, U dl Sl stigma @I d1d dl
TS, I $UH B2 THh 3R Sidey A TN 8] B IRI thexe! Bl Ig &I H @]
g & confidentiality of the patient has to be maintained. It cannot be divulged to
anybody. ST, B QNN =T 39 §Td &1 YT T © 3R Bi-he PRI IGHY 3
AYE Bl TAIT DI §H1 A~ BT T BT B

?Z\'?T\P[ d1d, fb\lé AT 14T first three months & conception & CIERSEREESIK:N
e TR AT 8 3R S q&8F ST 3Maey® &1 &, Fife AR S 1,73,000 MR Hfax
g, I 3 YT 118l & T BR &, ST g BT &1 B I T § BT HIV
BT X BIAT 21 It is compulsory and if it is found to be reactive , T ST HIV giNTied
& Rveedt frera € 1 S9! 89 ICTC, BIG] Counselling and Testing Centres BT AoTd
gl Counselling and Testing Centres A SHD! Clarity &Rl %\r, D! confirmation BIclT B
Once the confirmation is done, AT YR &T Blg Al U &1, ITDB! 8H o¥< U Sic R
STAd 8l The moment it is tested positive, treatment starts thereafter. dz free
treatment %\* AR life-long treatment %I ISP g;“ldH'd & ﬁﬂ’ IR e afeRa &
STl 21 S |71 B Bl U B0 e I ST Sl ©, 18T 89 S9d] Sfdhi o &
fb a8 compulsory antiretroviral drugs <1 81 8 fh 181 of T8 81 919 fSefiast &1 99
31T & A1 S FHI AR 6T Sl AlS &, S9! [degpe HFHSS - faam Srar 2 :iR
fafHTSS B & A1I-1 fSefias) Bt 81 fSefiast 89 & 97e A1 &1 ) iR 9
BT Y 72 € & 918 Y prophylaxis treatment od %\f, I in anticipation Td Bl g
31 W) 9 RIRY &b gRT antiretroviral SIcHe S 21 I8 SicHe 72 B2 & 918 1 o Haft
12 dTer, BT 16 Wﬁﬁl‘cﬁ%\’, depending upon the patient. 4 ngﬂ ABHTT B
g fr s3I 98 721 8l

H U IR a1 garn g o 741 i uifsfe et fSefias a=al 4 a1g 2, that
has been reduced from 30 per cent to 3-4 per cent. &H 3T D[ SdHI T TN GHTQ%I
Salry, 39S Sl AW 8, d 98 BH &1 89 A Al + 80 3R 90 & <P H aw@T & b
AIDS was like a death warrant. 35T g9 d HIRT SIECIRSIR Gﬁ?%’%\r, RER R CEIRSIEE
71 7, Sufery g9t ficie &) waven g8 &l

AT FUTART ST, H DI R A GG DI AT BRI A b
SIS BHRY[CH S8 o AMAdl & oY 98d 1 B (&A1 21 I8 |1 98d
BiRcel oI 3R DI PIs HHAT HT of Tol Ahdl AT, offhT EHRI
S J 3BT Udh {thavs SIS Bifa-13 g9 AR ITHT 31 JHIe fhar S=id
IAD] 98 Shidcd iR 98 A9 ST, S ARI T IR AadT & foly, IR <2
& oIy YN AT g8 1 [IRIYdR I Q20 H, T8l U 39! A1 98 Sg1a] 2T,
AT W BHoldd B 4 d 95d HMIAE gY &l SAlMY, STal ddb USH &I 9aTd &, 39
TR & HTETH & 37T U HIV 71T At 9% fSeflast § s 9% =T without HIV
fEeiar a3l &, I8 R 2l
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ST. YT BRIS: AT GHTAT 7816y, H MMUdh HAETH J AT Hall Sif A 37941
9 g8 ATEd g AR H3il Sfl Bl gr=gdre 9l <l § [ $78iv 9gd 3es gIcHe & ar
H 9Tl Is there any rehabilitation centres for HIV women and HIV persons after there

are diagnosed as HIV positive”? $-dT isolation HY-1 &b 91 rehabilitation & %R’
hHal-hel Wl & 3R fhad ¥ed & 3R Sd! a4 T S BhIdl 87

MR. CHAIRMAN: Hon. Minister.

S ST uCe: #WEley, AFHR HAl St 9 dicHe @ ufshar &l 9gd gl
forargd® wwen g g1 defaferce ded § Srem 31 sawadar T8 Bxh g,
FIfp 1T fb A= |43 Si 3 WY 8199 BT 99T fob 89R S ) HIV patients 81 8,
ﬁmg,mﬁﬁﬁdual test kitﬁé‘@ﬁ%%wareamive%,ﬂﬁm
Y9 ICTC centers 9 link up xXd 21 3R $9hT confirm diagnosis 3ATdT %\', dl 89 S
nearest anti retro viral center & 1Y connect B &l 39 Jex & 1Y H-dc 811 b
9T 39981 counseling ¥t TeTdl &, S9h SIeHe Wbl B follow fHT STTAT 8, S+
compliance I W monitor fHaT SITET %\'I RPN I ST viral load assessment %\;, de
W1 &9 W[elRell B 8, olfdh rehabilitation center H STel &I STRexd el Bl d
AT SIId9 S 9dhd &, 709 BR-URIR & §1d 8§ Jdhd & AR IT61 cicHe
qICThlel R el Bicl fhdT ST 2|

MR. CHAIRMAN: Supplementary No.4, Shrimati Rajani Ashokrao Patil.

SHRIMATI RAJANI ASHOKRAO PATIL: Sir, through you, | would like to ask: ""How
will the Government achieve the revised target of eliminating vertical transmission of
HIV from mother to child in India by 2025 when the original goal was set at 20207 "
MR. CHAIRMAN: Hon. Minister.

SHRI JAGAT PRAKASH NADDA: Sir, we are moving fast on it. Ig ST 9T 2 &, |
would look into it as to what the situation is. @fd= HIV is under control. ST H4 H&T
. (TIHT)...

SHRIMATI RENUKA CHOWDHURY: It is not under control. ...(Interruptions)..

i} ST TehTel g : § R 68 81§ ...(AGEM)...

Content Page t



[ 30 July, 2024 ] 67

SHRIMATI RENUKA CHOWDHURY: It has increased. ..(Interruptions).. Please
listen. ...(Interruptions).. There is an uprising of HIV.....(Interruptions)...

MR. CHAIRMAN: Renukaji,.....(Interruptions)..
SHRIMATI RENUKA CHOWDHURY ¢ Sir, | am just informing. ... (/nz‘erru,oz‘/ons)...

MR. CHAIRMAN: You are right, Renukaji, but you have to get permission for it.
Please. You are a very senior Member. ...(Interruptions)...

SHRIMATI RENUKA CHOWDHURY: Permission for HIV L..... (Interruptions)...

MR. CHAIRMAN: No, permission from the Chair. ...(Interruptions)..

SN ST YhT91 S § U &F 91 dheAT arsd] % &b U9 pregnant mother Y related B,
S efte | H9 SR fIuT 81 5181 I 31U prevalence @1 d1d dal 8, A 49 U8 &
dal %\-’ % HIV is now under control. This is number one. Number two, free treatment
is there. 3R W1 Eﬁ?ﬁ‘d & ATA-I1Y BH.. Free treatment is there, test and treat.
3Ty dIs 9 Ueie, T Y 89 HIV detect BRA &, SHHT SISHT, life long - STH!

medicine S B AW YRT URGR & WRY HATTI gRT Bl TATIU §Tb]
prevalence ...(Interruption)... ShaeE & By AN 8l Ihd 8, 98 Shaee Fold]
IEdl &, olfth SHdT Siedic © 31k 98 under control 21

MR. CHAIRMAN: Supplementary number five, Shri Sanjeev Arora.

SHRI SANJEEV ARORA: Sir, through you, | would like to ask a question to hon.
Minister. Recently, in Germany, an HIV infected patient was reportedly cured of it by
means of stem cell transplant. Has any research in the same direction being
conducted in India or do we plan to conduct the same in near future ?

MR. CHAIRMAN: Hon. Minister.

SHRI JAGAT PRAKASH NADDA: The scientific innovations and research is a
continuous process.

MR. CHAIRMAN: [t is a continuous process.
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SHRI JAGAT PRAKASH NADDA: And | do not have any information whether HIV Cg
%I'Q stem cell & AT I DY ERISIREG %\'I But, it is a continuous process. ETFI%
JgT scientists keep on deliberating on it. ST -l c{qlé qrhe | 31T %\r, 3l g9RT S
drugs control organization &, I Yeicy] RIEHY Bl YRT HRb IHD! &H ST B
SUIRT & forg ama 2

MR. CHAIRMAN: Question No. 81.
Apex committee on acupuncture

*81. SHRI ABDUL WAHAB: Will the Minister of HEALTH AND FAMILY WELFARE be
pleased to state:
(a) the actions taken by Government to recognise acupuncture as a system of
health therapy;
(b) whether Government has constituted any apex committee for the purpose and
promotion of acupuncture;
(c) if so, the details of recommendations and guidelines by the apex committee;
(d) the actions being taken by Government on the recommendation and guidelines
of the committee;
(e) whether Government is considering to form any national level council for
acupuncture; and
(f) whether the Ministry has held any discussion with Ministry of Ayush to include
acupuncture under Ayush ?

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI JAGAT PRAKASH
NADDA): (a) to (f) A Statement is laid on the Table of the House.

Statement

(a) Based on the recommendations of the Standing Committee of Experts, practice
of Acupuncture was qualified as a ‘mode of therapy’. Thereafter, an Inter-
Departmental Committee (IDC), constituted by the Department of Health Research,
had recommended in 2018 that Acupuncture can be accepted as an independent
system of healthcare for the indicationsfor which there is evidence and expertise
exists for teaching, training and certification.
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(b) and (c) After consideration of IDC report, ‘Apex Committee on Acupuncture’
(ACA) was constituted for the purpose of promotion and regulation of Acupuncture
as a system of healthcare / therapy. The recommendations and the guidelines of the
ACA include proposed course curricula for certificate, degree and diploma courses in
acupuncture; proposed template for rules and regulations for regulating the system,
and suggestions for reimbursement for acupuncture treatment. The Committee has
further recommended that in order to implement the guidelines, the Government of
India may take appropriate decision about establishing an appropriate regulatory
mechanism so as to ensure a conducive environment and system for promotion and
regulation of practice of acupuncture as a system of healthcare and therapy in the
country.

(d) to (f) The recommendations of Apex Committee on Acupuncture for establishing
an appropriate regulatory mechanism are under active consideration of the
Government. In this regard, a comprehensive consultation, involving multiple
departments, including Ministry of AYUSH, has been completed.

SHRI ABDUL WAHAB: Medical Council of India is the regulatory body for doctors.
Similarly, is there any proposal with the Government to frame a regulator under any
law as far as acupuncture is concerned ?

MR. CHAIRMAN: Hon. Minister.

SN} STTE UBTT AT : HEISd, I8 U Acupuncture B fa8T B RBIATSS B & IR
¥ 81 I8 WP b active consideration H & 3R A¥HN 7 sﬂﬁ Standing Committee of
Experts for Practice of Acupuncture was qualified as a 'Mode of Therapy' @1 Rﬂ?ﬁf
THY  gcx feurcHed FHHST 9913 IR 9 P H T R¥d, g Us Hfde
TABIR, IYY FSUTICHE, §7 AT AN 1 IAH deliberate fHAT 3R deliberate B &
q1g 2018 H acupuncture PI W fpdT as an independent system of healthcare,
indications for which there is evidence and expertise exists IR 3?11%1’(’ Eﬂ?ﬂ é’l‘[%'wr,
2 3R Ffefhape™ g1 T1fey, U ReGHSIM 3| I8 IDC &Y RUIE & 918 'Apex
Committee on Acupuncture' ?b—\ll'{ﬁfﬂf Pl TI_&L for the promotion and regulation AR
VI & -1 I8 DI g1, ITD] examinations BHRAT, BRI & 1T~
TS W[ele B, §9 TR I8 IH3MIC HAT URH a1 71 31wt § A1 A< &l
T &1 91 T LT 91 A18dl &, Sil $78i- 929 H YBT & [ ST appropriate
regulatory mechanism develop fopar NI ST Q*SH dzl MCI - Medical Council of
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India &, DCI- Dental Council of India &, ST TXIdh e H I 37U 3MYda b
BISN &, Il 3D IR H 9 I Pel &l § A1 TSR Bl Ig AR a1
dladl _§’ o QHH' SIEGIN Inter-Departmental discussions %, q complete gl Tlg g and
the Government is deliberating on it.

MR. CHAIRMAN: Second Supplementary; Shri Abdul Wahab.

SHRI ABDUL WAHAB: | think, they have some needles in their hands. A lot of fake
acupuncturists are there in the country. Do you have any plans to weed out these
fake doctors?

SHRI JAGAT PRAKASH NADDA: We are working fast on it. Very soon, we will come
with a regulatory system and after that regulatory system, we are going to see to it

e urd St 2 &iR fhe Tt ¥ a8 dfded - Faval o
St gurafa: Fvad Fa 82; IR f%l?ﬂ_r[; not present. Any supplementaries?
*Q. No. 82. [The questioner was absent. |
PM roof top solar scheme

*82. SHRI P. WILSON : Will the Minister of NEW AND RENEWABLE ENERGY be
pleased to state:

(a) the details of current progress of PM Roof Top Solar Scheme announced in the
State of Tamil Nadu;

(b) whether the scheme has not been implemented in full vigor, despite having
40,000 registrations from the State of Tamil Nadu in the Union Government
portal;

(c) whether only 5 per cent people in the State has received panels, if so, the
details thereof and if not, the reasons therefor; and

(d) whether Government has taken any steps to increase domestic manufacturing
facilities for solar cells and modules considering the dependence on imports, if
so, the details thereof and if not, the reasons therefor?

THE MINISTER OF NEW AND RENEWABLE ENERGY (SHRI PRALHAD JOSHI): (a)
to (d) A statement is laid on the Table of the House.
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Statement

(a) to (c) The PM-Surya Ghar: Muft Bijli Yojana was launched on February 13, 2024,
with the aim of installing rooftop solar plants in one crore households. The total
financial outlay for the scheme is 375,021 crore. As on 24th July 2024, a total of 9.5
lakh registrations and 63,992 applications have been received on the scheme’s
National Portal from consumers in the State of Tamil Nadu for setting up rooftop solar
systems. And, 7,374 rooftop solar systems have been installed, accounting for
around 11.5 % of the applications in the State of Tamil Nadu.

As per the operational guidelines for implementation of PM-Surya Ghar: Muft
Bijli Yojana for the component “CFA to Residential Consumers”; the Distribution Utility
(DISCOI\/IS or Power/Energy Department, as the case may be) shall be the State
Implementation Agency(SIA) at the State/UT level and shall ensure adherence to
timelines specified for provisioning of services for prosumers and shall coordinate with
National Programme Implementation Agency (NPIA) on matters pertaining to
performance of the vendors registered on National Portal, grievance redressal,
programme monitoring at State/UT level and other responsibilities assigned to it by
Ministry of New & Renewable Energy (MNRE) from time to time.

It is the role of respective State Government’s DISCOMs or Power/Energy
Department to promote the installation of rooftop system, raising consumer
awareness, and provision of adequate number of net meters to allow surplus solar
power to be fed back into the grid and development of adequate number of vendors
for implementation of the scheme. The relatively low percentage of installations
compared to the number of applications in the State may be attributable to several
factors, including availability of net meters, technical assessments by DISCOMs,
logistical aspects of system installation, etc.

The Ministry of New & Renewable Energy, under the ambit of PM Surya Ghar:
Muft Bijli Yojana has made a provision of Rs.4,950 Crore for incentivizing DISCOMs
for effective implementation of the scheme.

(d) The Ministry of New & Renewable Energy, Government of India, has been
consistently bringing out policies for facilitating manufacturing of solar cells and
modules in the country. Some of the initiatives, inter-alia, include:

(i) Production Linked Incentive Scheme: The Government of India is
implementing the Production Linked Incentive (PLI) Scheme for High Efficiency Solar
PV Modules, with an outlay of Rs. 24,000 crores. Under PLI Scheme for high
efficiency solar PV modules, letters of award have been issued for setting up of
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48,337 MW of fully/ partially integrated solar PV module manufacturing capacity in the
country.

(i) Domestic Content Requirement (DCR): Under some of the current
schemes of the MNRE, namely CPSU Scheme Phase-Il, PM-KUSUM Components B
& C and PM Surya Ghar Muft Bijli Yojana, wherein government subsidy is given, it
has been mandated to source solar PV cells and modules from domestic sources.

(i) Preference to ‘Make in India’ in Public Procurement: Through
implementation of ‘Public Procurement (Preference to Make in India) Order’,
procurement and use of domestically manufactured solar PV modules has been
mandated for Government/ Government entities.

(iv) Imposition of Basic Customs Duty on import of solar PV cells & modules:
The Government has imposed Basic Customs Duty (BCD) on import of solar PV cells
and modules, with effect from 01.04.2022.

(v) Discontinuation of Customs Duty Concessions: MNRE has discontinued
issuance of Customs Duty Concession Certificates for import of material /equipment
for initial setting up of solar PV power projects with effect from 02.02.2021.

MR. CHAIRMAN: Third supplementary; Shrimati Sulata Deo.

SHRIMATI SULATA DEO: Hon. Chairman, Sir, thank you for giving me the
opportunity. AR, | 3TTIh AT A AT F3] Sl A g ST 18] g b Sl Ged
®™% T GloR WhiF 8, d S99 3N A fha-l Teiee s & IR fha-i
TATPHe P FUR B I I81 8 3R fha AR BI I8 AR ST IS B & oY
ENENE KR ER Y

41 gETE SRl JHYT Feled, FerHE I I8 YIS Sl 8... H U8el 9% & IR |
s AT AT g, it started on 29" February, subsequently, Code of Conduct iRl
& 915 31 U HEH  3HDBT IRT S Y ol 2l STl da AT BT Fard
%\* B NSY & g ¥ overall I %, T 1.3 crore registrations are done in PMGSY
31X 3N H 12.3 TR BT ISR 11T © 3R 33,681 T 375 & AR 16,000
ESCIGNE| g3l gl DISCOMs are the implementing agency. H Cﬂ‘jﬁﬁ BT § o <1
HEHI AR 4l g E(‘c'sﬁ SR8 &, this is one of the best schemes and some of
the States are giving free power unsustainably stepping into the fiscal crisis. To

ensure free power with no fiscal load and doing its sustainability, PMSGY is the best
solution. SAFATY # &= el § b Sl 94l Ga €, d JU1-31UT 15T ARBRI bl
SR Bd, SHIUH BRD SADB] Sieal I SRAHT BRI, Rifdh IT THEH BRT
ol H [ BT B After Modi-3, now the implementation phase has been very fast.
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suferg # e &var g f Ria teliee= o €, S9 2919 9 9gd i A
IRTRERN &9 Ball 8, del U INRGR Ball 8, ol g<Teled & g7l 21 S¥ifely
ST TH PR Ufded et ofd €, 1 89 R SiRTHT Y Febdl &l

SHRI MILIND MURLI DEORA: Sir, this is a very important scheme from an
environmental standpoint and from solving the infrastructure problem in our country,
especially, of electricity. And 9 ¥HIH BT WXl URATS § T8 UICRIIA B, cfh
el STl H Al ST 9gd-9gd UCRId 7, ddife s # fafes grft &,
BISYaIeS 8l &l There are societies. Many times, the terraces on the buildings are
free. So my first question, Sir, through you would be this. Out of Rs.75,000 crores

which is allocated for this project, how much of the funds are earmarked for cities
versus rural areas? The second point which the hon. Minister has raised was that the
MPs should raise this issue with their State Governments. In your reply, you have said
that it is the role of respective State Governments' DisComs to promote the
installation of solar rooftop system. My limited question is: Given the poor financial
health of DisComs across the country, would the Government and the Ministry, in
particular, be open to having a marketing fund across the country to create
awareness about this project?

SHRI PRALHAD JOSHI: Sir, as far as rural and urban is concerned, there is no such
division and whoever wants to install rooftop solar under PM Surya Ghar Muft Bijli
Yojana, we are supporting that, and we are continuously following up with the various
DisComs of the States to implement it as fast as possible. The second question is
about incentivizing the DisComs. Per installation, either it is urban local body or the
local body, we are giving Rs.1,000 per installation for the local urban bodies. As far as
common building is concerned, up to 500 kilowatt, we are giving subsidy of around
Rs.80,000 per kilowatt. It is given for the common building.

MR. CHAIRMAN: One minute. His question is: Will you market this scheme so that
more and more people come to know about it and they can take advantage of it?

That is the question.

SHRI PRALHAD JOSHI: Sir, the pointed answer is, 89 [S¥hTH Bl gdfCaTgs &R X8
21 fSTh™ &I S sHfearsst B IR &, I U F S A B HTh eI B B

MR. CHAIRMAN: Shrimati Ranjeet Ranjan; last supplementary on this.
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A ISid ¥91: g=agre qUTafT St H 3Tad J1egd § AR {3 Sff 9 gol
=1 § b 1 9.qH. 3 I8 fasTell o qud 82 99 I qud T8l §) 91 I8 Hal
81 © T FIeR BT IR $.57. Iic BT DR T 50 I 60 BOR TUI &2 T 39 TR
T 50 URE Pl AfTST T B & 3R 7 IRAT TS B AR IRIH & felu A B &
I Qe U9l TR 1,400 9 1,500 BYY U TRIG TGHT DI I HRAT 21 3T 300 T
faSTelt W1 &1 91d B 2 81 IR 19 Ud, i dod IT IR dod ST &b foI T
3Te 9 9 991 o &, T o T @ 1,50,000 & BeIE ©, NTH 75,000 S0
3T [fAST <, AT B 75,000 BT H F ST 4,500 I 5,000 BT 7 TR TSl B
¥ H Uh TR IR Bl o T

MR. CHAIRMAN: What is your question?

SN Ioid I51: § A F30) S | SI1 9re] § b I8 fdotell 9o $i 27? I8
goc H W BT TATRI - I8 A1 50 UR¥C Ifes! &l 91d &

MR. CHAIRMAN : Madam, what is your question?

e Ioiid Y9I T & IRE BT H ged ST & olU 4,500 B9 TS & w9 H
< TS|

MR. CHAIRMAN : Madam, what is your question? Ask your supplementary.

SR IoTd I IR, 91 I8 U &, 39 TR DI 50 TRIC TS &l o1 BINTT?
1 300 FfTe faSTell o & oY, 75,000 B UR, I 5,000 BT TSI & w2 H 61
o gsu?

SHRI PRALHAD JOSHI: Sir, the question is, one is sustainability and second is how it
is muft. | will try to explain, Sir. The approximate cost of 3kW, which we are
subsidizing, we are subsidizing around Rs. 78,000 rupees for 3kW installation.
Normally, 3kW generates 300 units. And, ISP %I'Q Qﬂ:ﬁ%{?}l@?ﬁ 111, 50 891X Dl
ot 81 39 1 g, 50 B9TR ¥9 § ¥ 78 BoIR U 89 Afe! & wd § ¢ 38 B
Interest subvention - G%’Trﬁa'l_crﬂ finance <] %\’, 3 h ﬁ;l‘;’ 7 per cent interest UX
B9 dRT A U1 T I2 1 S 300 | HH T Yol B §, STd IADB] STGT ST Bl
2, d DISCOM H Hel HRd & 3R ST U1 919 31 ATl 81 Overall, for a normal
middle class family of five people, this is definitely, 300 unit is more than sufficient and

* Expunged as ordered by the Chair.
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this excess electricity will be purchased because there is an obligation that every
DisCom has to purchase renewable energy. By that, they will be paid back and
ultimately, it becomes free.

ST Yol o1 MY fSFBIH 1 < 3B ©l..(FIIH).. FIT IE Fel 87.. (FaH™)..

MR. CHAIRMAN: Now, Q. No. 83. The questioner is not present. Any
supplementaries ?

*Q. No. 83. [The questioner was absent. |
Printing and destruction of 2,000 notes

*83: SHRI SANDEEP KUMAR PATHAK: Will the Minister of FINANCE be pleased to
state:
(a) the number of 2,000 notes printed so far;
(b)the estimated cost of printing and destruction of total %2,000 notes
respectively;
(c) the number of notes that have been returned to the banks/RBI from the day of
announcement of its withdrawal till date, bank-wise and State-wise; and
(d)on recommendation of which committee, Government decided to introduce
notes of 22,000 and on recommendation of which committee the same was
withdrawn and the reasons thereof along with the impact of introduction and
withdrawal of 22,000 notes respectively on Indian economy ?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI PANKAJ
CHAUDHARY): (&) to (d) A Statement is laid on the Table of the House.

Statement

(a) As per Reserve Bank of India (RBI), the total supply of ¥2000 denomination
banknotes so far has been 3702 million pieces of value %7.40 lakh crore.

(b) and (c) As per RBI, the total expenditure incurred on security printing for all
denominations during July 2016-June 2017 and July 2017-June 2018 is ¥7965 crore
and %4912 crore, respectively. The cost of printing of 2000 denomination banknotes
was 3540 per thousand pieces. Expenditure on the exercise of withdrawal of 32000
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notes has not been calculated separately. As on May 19, 2023, when the withdrawal
from circulationwas announced, total value of ¥2000 denomination banknotes in
circulation was %3.56 lakh crore. The value of 2000 banknotes returned till June 30,
2024 is %3.48 lakh crore. All banks were allowed to deposit and exchange %2000
banknotes from public and these banknotes were deposited in various currency
chests of the same as well as other banks. The RBI maintains currency chest-wise
data. However, bank-wise/state-wise data is not maintained.

(d) The %2000 banknote was introduced by RBI on November 10, 2016 under section
24 (1) of the RBI Act, 1934, primarily to meet the currency requirement of the
economy, in an expeditious manner after the withdrawal of legal tender status of all
%500 and %1000 banknotes, which constituted 86.4% of the value of Notes in
Circulation (NIC) at that time. The objective of introducing ¥2000 banknotes was met
once banknotes in other denominations became available in adequate quantities. The
withdrawal of ¥2000 denomination banknotes is being carried out as a normal
currency management operation exercise on an ongoing basis. Moreover, the stock
of banknotes in other denominations is adequate to meet the currency requirement of
the public. The life span of 2000 notes, most of which were issued prior to March
2017, was close to the end of their useful life. Also, as per RBI, 2000 banknotes were
no longer being preferred for transactions.

On due consideration of the above facts and in pursuance of 'Clean Note
Policy”" of the Reserve Bank, it was decided by RBI to withdraw %2000 banknotes
from circulation. The withdrawal of ¥2000 denomination notes on May 19, 2023
resulted in a smaller increase in currency in circulation (3.9%in 2023-24 as against
7.8% in 2022-23). The lower outgo of currency results in improvement in banking
system liquidity. The public at large was also informed of the rationale of the measure
through a press release issued on May 19, 2023 by the Reserve Bank of India.

MR. CHAIRMAN: There is only one supplementary of Shri Maharaja Sanajaoba
Leishemba.

SHRI MAHARAJA SANAJAOBA LEISHEMBA: Sir, | have given supplementary in
respect of Q.No. 82, not in respect of 83. It was over.

MR. CHAIRMAN: [t doesn’t matter; next time. So, no supplementaries. Now, next
Question. Question No. 84.
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Seizure of smuggled gold at airports and seaports

* 84. SHRI R. GIRIRAJAN: Will the Minister of FINANCE be pleased to state:

(a) whether the customs department has recorded seizure of huge quantities of
smuggled gold, at airports and seaports in the last three years;

(b)if so, the details thereof and the quantity and value of smuggled gold at various
airports and seaports in the country;

(c) the stringent measures taken by Government to control and curb smuggling of
Gold; and

(d) whether Government has filed cases on these smugglers and if so, the details
thereof?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI PANKAJ
CHAUDHARY): (a) to (d) A statement is laid on the table of the House.

Statement
(a) and (b) Yes. The details of gold seizure cases at airports and seaports by

Customs field formations and Directorate of Revenue Intelligence (DRI) from FY
2021-22 to FY 2024-25(uptodune 2024) are as below:

Financial Year No. of Cases Quantity (in Value (in Rs.
Kgs) Crore)
Airports
2021-22 1939 1239.87 572.22
2022-23 4018 2775.88 1381.55
2023-24 5962 3714.38 2081.39
2024-25 (upto June 2024) 1282 847.43 543.61
Seaports
2021-22 2 14.82 7.45
2022-23 0 0 0
2023-24 2 1.28 0.66
2024-25 (upto June 2024) 0 0 0

(c) The Customs field formations and DRI keep a constant vigil and take operational
measures, inter alia, based on intelligence, passenger profiling with the aid of Advance
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Passenger Information System (APIS), risk-based interdiction and targeting, non-

intrusive inspection like baggage and container scanning; rummaging of carriers,

including aircrafts, and coordination with other agencies for purposes of thwarting gold

smuggling. Field formations are regularly sensitized to newer methods of smuggling. On

detection of gold smuggling cases, action is taken in accordance with law, including

seizure and confiscation of smuggled gold and arrest and prosecution of the persons

accused of smuggling.

(d) Yes.The details of cases under the provisions of Customs Act, 1962 filed in

connection with gold smuggling are as below:

Financial Year No. of Cases in which No. of persons
prosecution was launched prosecuted in these
cases
Airports
2021-22 635 960
2022-23 481 759
2023-24 174 280
2024-25 (uptoJune 2024) 132 152
Seaports
2021-22 1 4
2022-23 0 0
2023-24 0 0
2024-25 (upto June 2024) 0 0

SHRI R. GIRIRAJAN: Hon. Chairman, Sir, the hon. Minister in his reply has informed
that the DRI officials have confiscated about 8,600 kg of smuggled gold in the last

three years. | believe many thousands kgs of gold would have been confiscated in the

last ten years and kept in Government custody. With the escalating gold prices, |

would like to know from the hon. Minister whether the Government has deposited the

confiscated gold in its gold reserves and, if so, the total quantity of value of

confiscated gold in Government reserves at present.

S} gehoT e AT GUTIT AEIed, ST STsd 9T 81T ©, I8 JMREISTS H STHT BY
ST ST 281 399 9RA & Ties Rod H gig 8kl 81 78Ied, 9 & oI & aRIaR
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U Aidlanrg 4t & W § ST 81 Sl 81 9816 d, Ifq ol Sy, @1 2021-22 ¥ fHaer
AT AT 4,614 THOTT0 2T 3R 2,704 BHRIS BUYY BT G U AT AT, 2022-23 H 5,426
{00 UT=T B3T o7 SR BT o 2,539 BRIS BUY 2T, 2023-24 H 4,162 fH0UT0
HIFT IS B3TT AT 3R SHDBT H&d 2,120 BRIS BUY 21|

SHRI R. GIRIRAJAN: | would like to know whether the Government has taken any
stringent action against DRI officials who are indirectly involved or aid the smuggling
of gold through various airports in the country and, if so, the details thereof.

21 U TR : A Gt qEley, VT FaTg Aerd) gt @ 3R ST DRI 49T
< ST STEHRT BRI &, S gIRI THI-FHY TR HRATs Bl Sl &1 Al A1
AER Bl gHHT IR [qaRo1 1Y, I H IS¢ 98 Ut BRI 1|

MR. CHAIRMAN: Question No. 85. The questioner is not present. Any
supplementaries ?

*Q. No. 85. [The questioner was absent. |

Promotion of Organic Fertilisers in the Country
*85. SHRI SANDOSH KUMAR P: Will the Minister of CHEMICALS AND FERTILIZERS
be pleased to state:
(a) the details of Government policy to promote organic fertilizers in the country;
(b) the production of organic fertilizers in the country, State-wise;
(c) the use of organic fertilizers in the country, State-wise; and
(d) the impact of the use of organic fertilizers on yield and productivity ?

THE MINISTER OF CHEMICALS AND FERTILIZERS (SHRI JAGAT PRAKASH
NADDA): (a) to (d) A statement is laid on the table of the House.

Statement

(a) to (d) Government has been promoting use of organic & bio-fertilizers under
various schemes viz. Paramparagat Krishi Vikas Yojana (PKVY), Bhartiya Prakritik
Krishi Paddhati (BPKP), Mission Organic Value Chain Development for North-East
Region (MOVCDNER) and National Project on Organic Farming (NPOF). Under
these schemes, farmers are encouraged to take up organic cultivation using organic
inputs and the schemes provide end to end support to the farmers, i.e. from
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production to marketing of organic produce. Hands-on training to farmers about on-
farm production of organic fertilizers and its use are integral part of these schemes.
Farmers are provided a subsidy of Rs. 15,000/ha/3 years each under PKVY and
MOVCDNER to make available organic inputs including bio-fertilizers and organic
manure at affordable prices to the farmers.

Under Soil Health Card (SHC)/Soil Health Management (SHM) scheme
Government is promoting Integrated Nutrient Management (INM) through judicious
use of chemical fertilizers in conjunction with bio-fertilizers and organic manures for
improving soil health and fertility.

National Project on Organic Farming (NPOF) is implemented under umbrella of
Krishi Unnati Yojana’s National Mission for Sustainable Agriculture (NMSA) through
National Centre of Organic Farming (NCOF) with mandate to promote chemical-free
farming that requires the use of bio/organic fertilizers.

Government has been providing assistance of 21,500/MT under the Market
Development Assistance (MDA) scheme to promote marketing of organic
fertilizers viz., Fermented Organic Manure (FOM), Liquid FOM, Phosphate Rich
Organic Manure (PROM) produced at CBG/BG plants under GOBARdhan initiative.
The scheme has a total outlay of 21,451.84 crore (FY 2023-24 to 2025-26), which
includes a corpus of 2360 crore for research gap funding etc.

Under MDA scheme, Fertilizer Companies have signed 31 Memoranda of
Understanding (MoUs) with CBG plants for marketing of FOM, LFOM & PROM.So
far, 2.98 Lakh Metric Ton of these organic fertilizers have been sold in total.

The State-wise production/consumption of Organic Fertilizers in India during
2022-23 is at Annexure.

Under All India Network Programme on Organic Farming (Al-NPOF) of Indian
Council of Agricultural Research (ICAR), the evaluation of combined use of organic
fertilizers, such as farm yard manure, composts (vermicompost, enriched composts
etc.), bio-fertilizers and non-edible oilcakes is found to increase yield in certain crops
like Soybean and desi cotton (Gossypium arboreum) by 1-8% in rainfed areas.

As per information provided by ICAR, Bio-fertilizers improved crop yields by
10-25% in different crops and therefore supplement costly chemical fertilizers
(nitrogen and phosphorus) by nearly 20-25% in most of the cases when used along
with chemical fertilizers. When bio-fertilizers are applied along with compost @
5t/ha or vermi-compost @ 4t/ha, fertilizer saving will be upto 50%. Therefore,
ICAR recommends integrated use of fertilizers and organic manures.
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Annexure

State-wise production/consumption of Organic Fertilizers in India
during 2022-23

. No. State Total Organic Fertilizer in MT

1 Andhra Pradesh 2,72,572.13
2 Arunachal Pradesh 0
3 Assam 43,773.20
4 Bihar 53,256.38
5 Chhattisgarh 0
6 Delhi 0
7 Goa 11,221.37
8 Gujarat 2,78,036.86
9 Haryana 71,179.412
10 Himachal Pradesh 32.7965
11 Jammu & Kashmir 3,250.48
12 Jharkhand 0
13 Karnataka 22,78,241
14 Kerala 13,560.189
15 Madhya Pradesh 84,598.05
16 Maharashtra 2,37,843.28
17 Manipur 0
18 Meghalaya 0
19 Mizoram 0
20 Nagaland 0
21 Odisha 14,763.90
22 Punjab 7,407.06
23 Rajasthan 50,477.00
24 Sikkim 0
25 Tamil Nadu 2,31,522.00
26 Telangana 28,788.03
27 Tripura 946.81
28 Uttar Pradesh 74,799.23
29 Uttarakhand 7,440.451
30 West Bengal 6,704.806
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31 Chandigarh 0
32 Puducherry 2,470.00
Total 37,72,884.40

SHRI AYODHYA RAMI REDDY ALLA: Sir, how is the Government promoting the
integration of organic fertilisers with the traditional and modern agricultural practices
in Andhra Pradesh? Are there any pilot projects or partnerships with the local farmers
to demonstrate the benefits and practical application of organic fertilisers ?

MR. CHAIRMAN: Question Hour is over.
[Answers to Starred and Un-starred Questions (Both in English and Hindi) are
available as Part -1 to this Debate, published electronically on the Rajya Sabha
website under the link https://sansad.in/rs/debates/officials |

1.00 P.M.
TGENERAL DISCUSSION

*The Union Budget, 2024-25;
&
*The Budget of Union Territory of Jammu and Kashmir, 2024-25

MR. CHAIRMAN: Now, further discussion on the Union Budget, 2024-25 and the
Budget of Union Territory of Jammu and Kashmir, 2024-25. | now call upon Members
whose names have been received for participation in the discussion; Shri Praful Patel.

2 TPE Ul (HBIRTS): GHIURT HBIS, MU 1 dIeTl b1 AFART &, I4b forg §
39T -84 g=IdTs ool § 3R FART Tt w31, sichl fFter HiarHvr, S 9
SR ATCdT goie U9 B & fofv 3R 319 31 § U Rebrs AT B & forv off
E[?ﬂ_g T %z’l Sir, | think, we build too much of expectations that something earth-
shattering is going to happen in the Budget. But, | must compliment Modiji right from

2014 till today; he has maintained remarkably the fiscal discipline and financial health
of the country, over and above all the other happenings in the country. Sometimes,

T Discussion continued from 29.07.2024.
* Discussed together.
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you can fall into inducements and you can say that | would like to do this or that for
the people. Yes, of course; but there has been continuous progress on every front
while maintaining total fiscal discipline and that is the hallmark of this year's Budget
also.

Sir, the biggest focus in this year's Budget, as we all know has been on
creation of jobs, giving our youth opportunities to employ themselves to be able to
make a living and standing on their own feet. A skiling programme has been
undertaken in that direction and is well received by the people and the young Indians.
That should be the focus not only now but for all the years to come.

In Maharashtra, the Budget of the State Government was announced very
recently where when 12™ standard students pass out, they are given a monthly
stipend of Rs. 6000. A student who passes his diploma gets a monthly stipend of Rs.
8000 and a graduate, before he finds a job for skilling himself gets a monthly stipend
of Rs. 10,000. So, if you look at the direction, what has been envisaged in this year's
budget of the Union Government as well as what has been delivered in the budget of
Maharashtra Government, there is a big parallel to try to skill young Indians to be able
to stand on their own feet and make a good living for themselves. We should also
pride ourselves in the fact that today because of the huge skill sets, we have
engineers, doctors, nurses, scientists, teachers all over the world. If you see we are
actually, in a way, sending our skilled manpower who may not have found much
employment opportunities here, but towards the other parts of the world, today in
Australia, U.K., New Zealand, Canada, United States, you name any country,
European countries, even Asian countries. | believe even Japan is encouraging skilled
Indians to come and work in their country because of their ageing workforce.
Therefore, the skilling programme should be encouraged and that export of skilled
manpower should be there. | would say and Mr. Puri will know that in the world we
are having the highest inflow of foreign remittances of 110 billion dollars as compared
to any other country, including China; it is twice that of China. The reason is: Our
skilled people are able to get employment all over the world. After all, AR AR ® %,
e J BN <9 H T hel W rel, oro IRT § WS Y8 B I9d) &9dr g4 8, a1
ST EH AN DI @RI HAT AT

it wamafa: e JE dgd {8l BBl, Mr. Puri knows. He has traversed the entire
globe.

SHRI PRAFUL PATEL : Right from Brazil to United States and all.
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MR. CHAIRMAN': All places.
SHRI PRAFUL PATEL: Now, as Minister, he also has more responsibilities.
MR. CHAIRMAN: Impactful.

SHRI PRAFUL PATEL: Sir, | would like to state that push for infrastructure sector is
also very commendable. If you see Modiji’'s 2014 Budget till today and the kind of
emphasis laid on infrastructure, it is remarkable. 31T 314 Eﬁ <9 § wal Y S %,
79 TR I Fedl BT SiTeT fdwT g3 8, 31 ave I gdTg 3fg 3k Al ey 1 93 Bl
sﬁwsﬁ&%ﬁﬁaﬂﬁw A} 21 314t renewable energyiﬁaﬁﬁ?ﬁgﬂl RRINI

renewable energy programme can be considered as one of the most ambitious and

most successful renewable energy programmes in the world. Y, s_def EI@ T R
&H renewable energy UX emphasis T ?% %\;I Yo 39+ 39 H U dgd El@)[ RIS %I

MR. CHAIRMAN: And, we are one-sixth of humanity !

SHRI PRAFUL PATEL: Yes. We are one-sixth of humanity. We started with
hydropower, wind power, solar power, Green power, etc., is all being translated into
very efficient and effective forms of alternative renewable energies being produced in
our country.

Y Tafcr: Uk HE DT Fclerd © fop & el Al zrehege H el 3

2 Upe Ued: W), (4l Isheye | -Te] B B

il AUTIT: Aold TshegE B 91d 2, 39 IR DS AER 8] 5

31l Upe UCet: R, Bls MUK 78| | TheYe | AT 81 AT & b T8l & Il b
DI g8 W d IhYE H B Y & AR AT IH Thegg bl G-I A% A T DI
DI BT ST Bl TR, H S SRR B b IR 140 BRIS &b Joob H bls Pg (D
B9 B JRh B, 3 AR BT Well -1 BRI, A1 Jg HHT G9T T2l 2|
..(FAYT)..... ST AN ST B &, S AR Y BRIBIA H SHRN <2 b [dbr b
oy fhaT T8 ITdE BRI (ST, T8 ITd! ATHAAT BT A1M3Yl IS Slapl-
fEwof} R 3R CIehT-Clab! BHRAT I8 A 21 BH ol S8R g6+ & a1 HI 9T {6
AT St ¥ 37U B WU H HaT § 6 3MST <91 I8t dF Ugdl §, S9H hdel 8HRI &
ANTET 81 8, dfcth BHR YISl BT, Sl §AR] G4 AR &1, Sl 98T 430 8, qae]
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TSI R8T 21 1 Ueb I9W b A1 SF BAN ...(FIYM)... 59 84 981 93 I, q9 Y
TR §RT G § 911 21 39 99 91a1 &I 9gd 78 21 I8 9 RN BT ol el
EIEN

AR, H SITET b STy I 781 S, i a<h HAtfad 8Id1 81 v I geR &1
Th q31 ATST U &, STV | am indulging a little bit. AR, 2004 ¥ 2014 T H HI AR
ARBR H BIH B 8T AT J31 A1H & [ I 10 ATl & QR H HIhd R DI AT BH
&1 T3 Y| Aderd HhaaRaT # S 9gIas) 81 91ey, 98 el 81 W&l A1l 2014 | 918
JTST I BT S T8 10 AT BT SR %\r, Eﬂﬁ we should be proud that manufacturing in
India has revived and revived at a great pace. Jdg dgd SR 8, i U a1
WWW@%WW?ﬂGﬁﬁ,WWEﬁWﬁ, unemploymentif?[
9 BN, TR B 970 B, B | AT BT TS AT solution & - 9 TH &7 S DI
ST?jaJﬂ_\’Qﬂ, economic activity IR manufacturing activity Pl deldl el éﬁ, dd dodh BH
3791 1 P Hl U1 IR GUR Te1 DR Y| FHR] WRBR Bl A7fl 1 8 3R goic d
9 $9 IR 98 9N g T Y &1 i fAfere f{Rell <@t St 71 J81 W) urban
development & IR H g4I gU cities H rooftop solar panel P 919 Dol NN, 3T fopdt
Al SER #, AU ST & e H W ASY, Al fha-l AR T -3l Wb v &
AT | AR IRGR B R A Y47 337 <71 8T 81 W=, ARN Dl dl dad U Bl
fafesT fewt %\T, 3 Urban Development Minister ?% 9}, ETI_CBT HIcfH %\' b ams %‘Tﬁ
mﬁ Pl a'v_g{ 3 underground drainage schemes & f%fl‘?, water supply schemes & ]%FE’
fhe=T |AIRT YT Herdt 21 I8 41 U 98d a1 Suated gl AN Bl §9d] AT 8]
&A1 B, BIs SISl Te] ¥adl & b I9F IR H fha=l ARI =ol §8 &l 3157 3R &4
T Jb X1 o= éﬁ, Al # ST renewable energy Pl g1d B IET AT, 3114 total energy
<RIyl 34l H d19 | <@ 381 AT b Bic-Bic Yfderak Ryged & oy i 4RI 4R
TRBR Bl 3R A U8 8l Y8l 81 France gets more than 75-80 per cent of its electricity
generation only from nuclear sources. Europe is moving in that direction. Nuclear

energy is, now, a much safer and secure medium of energy. CRSEIE] g fop ol
gfderar Ryaex | Bl Ul 31 MY, TGl 81 7T, 97! dgdd ST VAT §37ll The

new technologies are very, very advanced and we should take advantage. India,

which has a huge population, huge geography, will need more and more of energy
security, as we go by. And, | think, the Government has done immense work at every
level to ensure energy security of our country.

AR, 34T Research and Development &1 T &Td §?§ T8 HIV & T I I I8
ot § w7 &I _§: o 3T Research and Development H AR HBEt Eﬁq_*ﬂTrf BARI
SRR Hu=ST, TR fSthd HusIsT go! 913 H R&D WX, innovation IR &9
B! § 3R fhaq patents firer €1 These are developments which don’t get talked
about. B9 @ BICI-BIC! d11 H, VAT T8l & b d 91 STx] T8 &, IR S J1di H 89
AN SITET AT S & 3R ggd IRI Sl el a1 Bl &, B 8 o, STh! &4
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TOIRIIGTST BRA & AR B AN bl VAT 91T © b I8 df 9esl 91d 81 Ux, I8 Ao
T8l B1 39 <9 b 9oy & foIv @R 2047 & fAHRd YR & &9 S 919 R B T,
I oIy I8 980 oTd) & o &9 39 IR SITET A TG BIdh< By 3iR 39 TR &1 G

R, § II-9R e 9 @& $Rar g1 3l T81 W taxation BT a1 g5l -7 AT
U e STx 81 31197, no doubt, 3 TR YT dd $IHH < A% &, 396 918 3
ARG 7 TG, 7 ARG | 10 ARG 3R SHh AT -3 T $HH 84 ATST HeIH a9
% HUR L ST 13T, i 3 ARI BUYY, even with the exemptions, T8 Igd HH
ATAT I 81 31797 3T <& 811 b faeet! 919 978X 3R fh<dY &I 30-40 E9IR ¥
A & a8 3R 3R SHH! 5 YT CRT MR Bt Y Figd et &, A7 I8 S9d
T o 9gd IS1 FHAT BT WaT 21 H A HhdT ¢ [ AXBR Bl 72 B fF tax net
widen BIFIT TTRY, AR G 3R 31d GST o 37T+ DI Io78 A tax net VA I g 711 2

Now nobody in the country can say that he is not paying tax. Directly or indirectly, he

will end up paying tax.There should be a little more concession to the middle class
people to be able to make two ends meet in cities. And, why only in cities? The cost
of living and his aspirations should be met in some way or the other.

(SuquTafc HEIed Y5747 §U1)

9N, Ud last point gl {\’T\PI q7d Q?ﬂ 2 fob 35T B9 stock markets &Y T B
g1 Stock markets have become a very effective means of investment for all kinds of
individuals, not only the rich, but even for the middle class and even for the people
who now have started looking at the stock market to make a little extra money. Fixed
deposits and fixed income plans do not get them that kind of return. But, also, there
has to be some caution. The caution part is that when stock markets are volatile.

After all, market mechanisms work. I9Y Rl OeR A7 fhdl iR & 919 9 Eﬁ‘é’
SRENEREGI %\r, d market forces Bl Bl sﬂﬁﬂ’ YT B Sl F&O Section
(Future and Options) &, $4 ®&l 9 ®8l golc H ATST-dgd WAV AT BT DITRTeT
DI TE Bl D! ATST 3R WY AT H BT ALY, Hifep YT 8141 8 f Future and
Options H Y margin H virtually no margin e} you are investing and you are playing for
future gains. If you end up with future losses, 3Pl dgd ICERG qﬁUTI'H, W BYh
BIC a9l IR BIdT 7 SAfel 39 AWl § el 4 $el &9 Al $l ATST-9gd &
RIS

§ JRaR H AERTS; & N H UH-3I d1d gAfTY By, Riifdh I8 Council of
States B Y- AT b ATS-Ig AT JBT TET BT AID! SToxd Wl BT B
3MMRER B &1 31 I & FANT Pl 2T TG, Tl i IWM? 3T AT o [5G G+
3R T & fAYT @7 & AU-A1Y B 31U 9T Bl ToR3IGTST Tal B Fdhd| IR,
980 9R IR ¥, 9gd IR 3ER-SER &l a1d g5 SN 7, oI § Q4T il 2,
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SER DI 91, SER B I1d, T 37T-3e a1 Bl &l H ST Byl [h AR &
AT § 39 golc § BIs a1l fob I 7, RT TSI 7, I I8 fine print TQ|

Y 9T, A PO HEI Usel g8l uR ueT HAAl Sl P B A 76,000 BRIS b
Teh UIc T YRIYSTT 8311l Western Coast H I8 o1 &1 UIc g d1ell & fb <2 4
3TN T T Uicd &, I $al 98} IR 1 g+ a1l | hdel a1 &f el
SHD[ ecosystem ST g1 3R S9! gotg I g8l UR Sl peripheral infrastructure
T, TEI SSTG ISl TG, H JAMYDT Yo fIearT & A1 HE Fobell § [ S d81 R
10 TG | SITET ISR, directly or indirectly, ST 811 3R bl I15g &1 AT
fomeft Y 57 31 o e 7, S - g uew &l figR 1 e g, A sgm fe war g
R 84 ol 9gd geil g1 =1feyl ST 89 |<r 9 9, d 9ifelIrie H Andhra
Reorganization Act T aTTl # Ties T # g DT A1efl 8T 8, 98 J81 9 Hf u
8371l Andhra Reorganization Act ST aoT8 ¥ UIRT foh T 1T, @ifdh Ueh X1 STd GaR
Wﬁwgsﬂ,ﬁﬁﬁq_\’resourcesﬁ - 981 BT 48R &1 o1, 99 [98R 38R
SRES e gl el &l i aRIRATCT off, I77eh IR # A1 3] o W I8}
ATSH &1 SR I X1 &b A1 gl ATl db [l T A a1 [hT 3R IR AT
R AG] St $AT% B & oIy 9 8, A S9$ foIv fhelt & Ue # << 89 & dls
TR T8l B, dich 4 Al 3HD] TR BT A H D! HaT1 A5 b D
I T HEl SITGT, BRI BRIS BUY BT a9 311 T &, Rd IRBR H Aeg I
AERTEE | U1 31T IET &, already projects 89 X8 &, A1 84 SHHT W BT ATV

ORI, BAR U il o 31 WRUT HRAT b R WERTE H TMiedn 3R
TeRRiel, T1 Taat T fotel 81 6%, § M 9 g 8iR Tgferlell 39d a7a 3 Bl
31T I TRTe U9TIAd f5Tet H iron ore @ mining, T A8 | 93X 31X TR Iell &1
a8l @ Wimfos IRFRIRT IR TaRTeTarg o acie ¥ e & ga, et § s
S & AT HE & oy @Sl 1% Q41 781 © [ I8 By 8 dTell 91d ©, dich a8l
iron ore 1 mining 31TST dgd E@ Y% dIR UR 81 &l Bl Finest iron ore in the country
is available in Gadchiroli. T8I 4R IFd! mining Y &1 Fal &l T8l TR AR RIS B
Wl &b WACH b A0 B B YRR 81 bl 6 ... (FALH)....

MR. DEPUTY CHAIRMAN: Please sit down.

31l AHe I AT AT aTel aui H HERTS H, W B TRl 3R Sl {UssT uRar
%\', anfearat K’ﬁ?ﬂ %\', I8 IR BHR I ] I SUTET steel manufacturing HEESIEE
g1 Y AR I &1 Bl - Hel 8 ave I RAb U &7 Yol BT -

3 H § ST 81 B b s 10 A1el § 94 BT =T, SHIH o Bl 8 ol
H ST BIRIeT 8, 39 goic H HI 9 IR YXI 8 I &1 a1 7 281 59 oI Bl 84
AP TN BRAT ATY| ST &, AT 37U+ -370+ GeITa IRGY| 3! AR 7 =MMRY,
P foTT STe” 91 BT, <ifehT dhaet faxig & forw s faRie o1 3fad J81 2
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§ 39 goIc B1 WA Badl gl § A9 q9 I W1 S b 3117 g1 AT AR eI
DITY AT ATYD YT 3R 3 Y14 &1, ol SR 11| g -Ige ggara|

il SUMHIRT : g=IaTe, AT TPed Yo Sill A 31 Ya-2aR BIferdl St You
have fifteen minutes. ...(Interruptions)... oY 98 X A deil...(TAYM)... Please.
You expect that nobody should interfere in your speech. So, please do follow.
Please.

SHRI BHUBANESWAR KALITA (Assam): Thank you, hon. Deputy Chairman, Sir, for
giving me this opportunity. | rise to support the hon. Narendra Modiji-led 3.0 Central
Government Budget which has been very ably brought by our Finance Minister,
Shrimati Nirmala Sitharaman. We may mention here that this is her Seventh Budget
which is basically a development-oriented and progressive Budget aiming at ‘Sabka
Sath, Sabka Vikas.” Sir, we all know the goal of this Budget and also what will be the
goal of subsequent Budgets. It would be to make India ‘Viksit Bharat.” While going to
make India ‘Vikhit Bharat’, it cannot be the economy only although India is the fifth
largest economy today and aiming at third largest economy by 2027. When we will
complete the hundred years of freedom in 2047, we will become developed India.
Sir, while making this county a ‘Viksit Bharat , we have to look into all the sectors, all
the sections of the society and all those who live in this country to see that they are
viksit or they are also developed in all manners. While talking about all sectors, this
Budget has covered a number of things and has aimed at all sectors, not only the
economy but also the communication, transport, rural development to mention a few.

| would like to mention that the main thrust of the Budget is aimed at five major
things, namely, Gareeb, Yuva, Annadata, Nari, middle class, and, of course, the
infrastructure development. Sir, while speaking about ‘Gareeb’, we have seen, in
recent past and also in this Budget, that there are schemes which are aimed at
poverty alleviation and making the poorer sections into a real living society of this
country. Sir, as we already know that 25 crore people have been brought above the
poverty line, and this has been a targetted approach. We have succeeded in that and
the Budget has spoken about that. Nearly, 80 crore people are given free food grains
so that their living can meet both ends, and this is a sizeable poorer section of our
country. We have achieved it and it is aimed to continue this scheme for next five
years also. ...(Interruptions )... Sir, while talking about ... ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Please, please. ...(/m‘errupz‘/ons)... You are not allowed.
No. Nothing is going on record. Please do not intervene. ... (Interruptions)...
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SHRI  BHUBANESWAR  KALITA: You concentrate on West Bengal.
...(Interruptions )...

MR. DEPUTY CHAIRMAN: Yes, please. ...(/nterrupt/ons)... Speak, Mr. Kalita.
...(Interruptions)... PITT 48 B 419 H 7 Flcl|...(RGHM)... Please.

SHRI BHUBANESWAR KALITA: Sir, | have already spoken about the PM Garib Kalyan
Yojana and about how 25 crore people have been brought above the poverty line.
Today, with this Budget, Rs. 34 lakh crore have already been disbursed by DBT
through the PM Jan Dhan accounts under the Pradhan Mantri Jan Dhan Yojana. This
has minimized and totally finished the role of the middlemen who used to grab this
money earlier. So, by sending all this money to the poor sections of society by DBT to
the poor farmers, the middlemen culture has vanished from the society, which is
reflected everywhere today. Sir, 78 lakh street vendors have benefited as they have
been provided credit assistance under the PM Swanidhi Yojana. Talking about the
garib, 2.3 lakh vendors received credit for the third time; 62.36 lakh urban street
vendors received Rs. 11,000 crore as collateral-free loans. This has empowered
street vendors to formalize their business and has given them access to working
capital. These were the sections of people who were neglected earlier. We talk
much about garibi hatao, but there was no concrete proposal or policy to alleviate or
eradicate poverty earlier. But with Shri Narendra Modiji's Government in place, there
is a concrete policy to eradicate poverty from the society. This has been done
practically and each one of us knows about it.

Sir, the PM Janman Yojana aims at reaching particularly vulnerable tribal
groups. For that, Rs. 265 crore have been allocated. Another very important sector,
as | mentioned earlier, is artisans and craftsmen who are living in rural areas and
contributing to the economy. Although they are contributing in a small way, they are
contributing in a very significant way. For that Rs. 4,824 crore have been allocated
and | am thankful to the hon. Finance Minister for that. Sir, another thing that has
been very successfully implemented by many States is the PMAY. Rs. 84,670 crore
have been allocated towards that and, in the Pradhan Mantri Awas Yojana, coming
year, three crore houses would be added under the PMAY'.

Sir, we all know about the Jal Jeevan Mission. Every Government talks about
providing potable drinking water to all the citizens of this country, but nothing
concrete was done earlier till the Jal Jeevan Mission came, which aims at providing
piped drinking water to each and every family. It would also help provide for better
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healthcare because we all know that water is very important for health and people
suffer from various diseases because of contaminated water. In ~ Swachh  Bharat
Yojana, Rs. 12,190 crore has been allocated so that this can be boosted. Swachh
Bharat was very effective during Covid pandemic when people followed swachh
bharat and achieved good health. PM Shram Yogi Maan-dhan Yojana is for pension
of Rs. 3,000 per month after the age of 60, which is a very laudable step, and nearly
50 lakh workers have been enrolled till 31%' December, 2023. They will be benefited by
PM Shram Yogi Maan-dhan Yojana. Many times Atal Pension Yojana has been
mentioned which is effective and implemented in the States and 6.2 crore
subscribers, till 17" January, 2024, have been benefited and allocation of Rs.520
crore has been made. We are very thankful to the Modi Government for doing so.
Many times in this House, we talk about unemployment and unemployment among
the young, which is a very right issue. But what has been done earlier so that the
unemployed could get employment? What has been done earlier to make them
employment-worthy? In this Budget, three schemes for employment-linked
incentives have been announced which will reduce our unemployment problem to a
great extent. While going through the Budgetary provisions made in this Budget
under Start-up India, tax benefits for certain segments of Start-ups have been
extended to 31.03.2025. Above that, a corpus of Rs.1 lakh crore with 50-year
interest-free period will be established for the youth. These are the work by which we
can eradicate unemployment. It is a continuous problem and it will continue. We may
not be able to do away with it altogether, but we can reduce unemployment by giving
proper employment to our younger generation. There are many other schemes like
PM Mudra Yojana, PMMSY, Atmanirbhar Oilseeds Abhiyan, etc. These are all aimed
at making employment as well as generating income for the poorer sections of
people. These are certain things that | wanted to mention like eradication of poverty,
employment for the younger section of people and welfare of Annadaata, our kisan,
our farmers. Sir, the stress of this Budget, the main importance that this Government
is to giving, is to strengthen the Naari Shakti, and to make them capable. As they are
50 per cent of the population, the human resource from the woman section has to be
harnessed properly so that they can play effective role in nation building. (T/me-be//
rings. )

Sir, | have to mention two things about my State, Assam.This morning also,
the issue of flood in Kerala was mentioned and that took about an hour in this House.
And, one Member from the CPI(M) Party -- | think he is not present now -- kind of
objected mentioning about Assam flood and mitigation of its effects. Sir, 98 people
have died in floods. More than seven lakh people are affected. The floods have
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inundated the entire State. But, we have not made any noise about giving us
package. The State is doing on its own. How can we make Assam a flood-free
State”? The Government has taken many steps, including steps for conservation of
water bodies. As you all know, in my State, and in other State also, water bodies are
being encroached for different purposes. As a result, the water bodies are
decreasing. So, where will the rainwater go? Either it will flood the habitation or it will
go to the water bodies. So, with harnessing of rainwater, we must harness our water
bodies also so that these water bodies can absorb the rainwater and floods can be
reduced.

As we all know Brahmaputra and its tributaries are the cause of flood in Assam
and the North-East. So, our hon. Transport Minister, Shri Nitin Gadkari, once
announced that on both the banks of Brahmaputra, north and south banks, the
highways would be constructed which would prevent flood water from spreading to
habitation and fields. (Time-bell rings.) Sir, | will take only two minutes more. The
dredging of Brahmaputra and other rivers is very necessary because due to siltation,
the level of river beds has come up. So, where will the excess water go? Naturally, it
will go to the habitation and the fields, which will create havoc for us. So, the
dredging of Brahmaputra and its tributaries was thought of as early as 1972, but, up
till now, that has not been implemented properly. | congratulate the Government that
they are taking up dredging issue very effectively.

My speech cannot be complete without mentioning about some of the issues
related to the Railways because now the Budget also includes the Railways. | must
also mention about the transport infrastructure. As | mentioned earlier, infrastructure
is one of the main ingredients of this Budget. While talking about transport
infrastructure, | would like to highlight that India now has 149 airports, which is twice
the number of airports before 2014. Rs. 352.20 crore has been allocated for Jal Marg
Vikas Project (JMVP) for 2024-25. As you know, waterways are as important as
airways and roadways. Sir, 40,000 rail bogies are to be upgraded to Vande Bharat
standards for safer and more convenient travel for middle-class Indian people.
(Time-bell rings.) Sir, | want to make only one or two more points. Rs. 6,500 crore
have been provided for railway electrification in 2024-25. Ninety-five per cent broad
gauge lines are electrified, and, Sir, my State, my region, North-Eastern Region, is
one of the beneficiaries. We are having the electrified railway tracks. (Time-bell

rings. )

MR. DEPUTY CHAIRMAN: Thank you.
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SHRI BHUBANESWAR KALITA: For doubling, third line and bypass line works, an
outlay of Rs. 2,905.91 crore has been allocated. Three major railway corridors are
proposed under PM Gati Shaktito improve the logistics efficiency.

MR. DEPUTY CHAIRMAN: Thank you. (Time-bell rings) JTdd! Ut | & T
ST

SHRI BHUBANESWAR KALITA: My party has got the time. Sir, this Budget has given
more importance on the infrastructure and these are some of the infrastructure
projects. | also have to mention about the Amrit Bharat stations. One hundred Amrit
Bharat stations are already in progress. My own State's railway stations are one of
these stations. | congratulate the Finance Minister, the Railway Minister and above
all, the hon. Prime Minister for this progressive and development-oriented Budget.
Thank you.

MR. DEPUTY CHAIRMAN: Thank you. Hon. Members, before | invite Anthiyur P.
Selvarasu, hon. ex-Prime Minister, Shri H.D. Devegowda wants to say something.
Sir, please be brief. The next speaker is here.

SHRI H.D. DEVEGOWDA (Karnataka): Sir, while my colleague was speaking, | was
watching him very closely. | visited Brahmaputra -- this side, where some of the
damages had taken place -- during my period. Sir, it is a wide-spread river. It starts
from the Himalayas, goes on spreading. Several villages have been washed out. |
have gone there. | have constructed retaining walls. | relocated the villagers, who
were suffering very badly. | relocated the villagers so that they did not suffer badly on
account of this damage. | know the problem of Brahmaputra. Hon. Prime Minister has
taken several steps but the problem is so enormous. Brahmaputra is a very, very big
river which is spread over thousands of miles. It is a big problem to be solved. | only
appeal to the Government to provide more funds and ensure that the people who are
residing on both sides of the river are protected by constructing the retaining walls so
that villages are not damaged. | am really grateful to you for permitting me to speak.
Thank you.

MR. DEPUTY CHAIRMAN: Now, Shri Anthiyur P. Selvarasu. Hon. Member to speak
in Tamil.
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SHRI ANTHIYUR P. SELVARASU (Tamil Nadu): *""Hon. Deputy Chairman Sir, | thank
you very much for giving me the opportunity to speak on this year’s Budget. The
charges put forward by opposition parties, including DMK, against this Government
are that you give incentives and benefits only to the private sector. If you pay attention
to Public Sector Units, the profits earned by them will be utilised for the welfare of
people.

Sir, Mumbai is considered as the Manchester of India. Similarly, Coimbatore is
considered as the Manchester of South India. Coimbatore is an industrial city in Tamil
Nadu. Now, more than 480 cotton mills have been closed. National Textile
Corporation Mill also has been closed. As a result, lakhs of workers have become
unemployed. They are skilled in various professions related to textile mills, but now
they are seeking alternate employment. The situation in Coimbatore is tragic. When
the reality is miserable, this Budget has spoken about giving incentives to new
learners in skill development. It is not praiseworthy. Instead, the Government should
consider giving employment to already skilled people.

Sir, | would like to mention some facts about the leather industry. It is a very
important sector. People belonging to the Arunthathiyar community in Tamil Nadu
were involved in tanning and leather processing. They belong to the Scheduled Caste
community. Now they could not continue their profession due to the high rate of GST
imposed on leather goods. The leather industry is regressing now. Students from this
section should be given training at Central Leather Research Institute (CLRI) and
employment opportunities have to be created for them. It would benefit the leather
processing industry.

Sir, in the western districts of Tamil Nadu, there are many industries that
engage in the manufacture of electric motors. They have been in this profession for a
considerable time. But now these industries are on the verge of closure due to the
high rate of GST imposed on them.There are many Micro, Small and Medium
Enterprises (I\/ISI\/IES) in the districts of Coimbatore, Erode, Tiruppur, Karur and
Namakkal. They are severely affected due to the high rate of GST imposed on them.
Many MSMEs are on the verge of closure. Government should pay attention to their
plight and should make efforts to solve their crisis. People of these districts are
involved in various professions such as working in knitting industries, hosiery units,
garment industries, manufacturing of electric motors, poultry, eggs, livestock and
animal husbandry, dairy farming, textile industries specialised in production of
bedsheets and pillow covers, manufacturing spare parts for vehicles, the auto-body

*English translation of the original speech delivered in Tamil.
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building of lorries, and so on.They are very industrious employees and labourers.
However, due to the high imposition of GST, many industries are closed. Lakhs of
people are unemployed. There are thousands of diligent labourers living in the cities of
Sangagiri, Tiruchengode and Namakkal. They should be given some financial
assistance to continue their profession. Students belonging to SC/ST communities
should be given scholarships on time. Many of the students are denied their
scholarships. Steps should be taken for the proper disposal of scholarships.

| do not know what kind of plans the Government has formulated for people
belonging to cottage industries. People engaged in cottage industries contribute
significantly to the economy of the country. They have to be given GST exemptions.
The Union Government’s institutions such as Khadi and Village Industries Commission
(KVIC) should assist them in marketing their products.The Government should
encourage self-employment. They contribute significantly to the employment of this
country. Youths who desire to be self-employed should be given loans at
concessional rates of interest.

Sir, Erode City is popularly known as Turmeric City. It also excels in textile
production. Its neighbouring town is Kangeyam. Both these cities are densely
populated with diligent labourers employed in the profession of textile industry and
also in the cultivation of turmeric crops. People from many states of India visit Erode
for textile trade and turmeric trade. Having a railway overbridge in the Erode-
Kangeyam rail route is a longstanding demand of the people of these cities. A petition
is given to the concerned minister in this regard. Sir, | request the Government
through you that it may be considered. A railway overbridge may please be built as
expeditiously as possible.

Sir, | would like to mention a private college in Erode, Chikkaiah Naicker
College. Its management could not run the college. The Government of Tamil Nadu
had acquired that college. But there are certain practical difficulties in acquisition. A
No Objection Certificate (NOC) has to be issued by the Union Government for
acquiring this college. Accordingly, a petition has been given to the hon. Governor of
Tamil Nadu. Now, the file is under consideration with the hon. President of India. Sir,
| request the Government, through you, that the file may be signed as early as
possible and NOC has to be given to the Government of Tamil Nadu to acquire the
college so that students would benefit on time.

Sir, finally | would like to conclude by reiterating that this Government does not
pay attention to Public Sector Units such as NLC and BSNL. Public Sector Units have
to be protected. The Government has to pay attention to BSNL. Many employees are
retiring voluntarily. Their problems have to be looked into and BSNL may be saved.
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With these words, | conclude my speech. Thank you."

. 16T HAR 71 ([9ER) : Suvrafc #eiey,
JET 9 37T 379 N7 P} §Id BV B F
AFRT ST #8Id... ...(FEYM)... 39 $ER BI SIRT fhal
...(TaHT)...

s ST i, ©isl| ....(Faem ). ..

1. A PAR S AT ITGATATT Heled, H goic 3 A gd W-goic hHec
W 30 bs N AT SYFHMT HBIGY, HI-goic ddecd il ol A
SENTYfAT & |1 HIfeT ), FIRURT ST & A1 HIfST <) iR H 1T &1 &
a1 & B VBT E, B 1 A Wi-goic HeceH § HaR § IR R A=A arall &
fcrfeFee | a1 81 BIcT Soll HoTgRI | d1d Tl Bl SRISTR gl F 1l 8]
gl BIC-Agiol fhal A I el Bl R 3@ a1 ¢ Y= F 9 I 8 Bl
AT 4 81 I8 71 BT & &A1 H, H gl IS S Bl Sifel A9 W Uh fhdTd ug
ET AT I9H IdT el fob st 577 Aol & forg ot e § RIS 81 99 8, Sirol
ATEd S dIoll & 3R e H 39! 91 &1 a1 I&d o, I8 98 fIoi=1d sl &l
9 I 81 AT §S¥ 1A Uiferdl &l 91 811 H I8 SHel &8 V81 g, Rl Ig HSH &l
ATdal goic 81 STd! 9gd 9usdr el ¥R, |1d d1e QR a1 81 §, B3l aR... §
AT O w31 S & FHeT JATfShe 39, Flisl Al 3R H =18dr g b 59 99 ARl Ug
5 BART g7 g9R fOvwa § 7 - fSfrel, sifved, saferdll saRT g9 39 fhdn
Rtbelde &Rl 272 3ffcdd 39 (), S concentration of wealth &1 T HRaT & b
TS Bl BIFRTT BT 12T fh 59 ©9 | g96HH sAsddfore! 7 g¢| § A1 ad1=1 argdT
fp 90 wfcrerd FmeE fhad deol § B AT SUGHIRT F8ISY, 3T & sa+!
ST - YN $9 910 9 Bl 21 I8 Ad GATSTY 6 H & a7 &1 favie g a1
3R 1 faRTel €, oifdh areefial T 3R Rt Hiel UeeH &0 81 & fa=ii 4
<9 B, fedmd SO 8, UV 3T &1 AT IR 91 8191 eyl JE-T
SUFHTART AEIGd, WY A1 SR Uil 9 91 gd 1 § 9T IR USH-81 91 el
TS g1 YT AT A bR 3T b Ygell IR FRIT IR IF WY H 13786 81 gal,
ST 1T Y87 21 86,000 HRI€ & 1Y ...(aaem™)... R, 1l R U IR M &l
86,000 BRIS, Sl fh SR g9Te & IRTER &1 3MMUBT actual expenditure 1,05,000 HRIS
211 20,000 BT Y g 3R I8 H TP AMYR W &g &l gl H Mg T ol W&l gl d
S 91 HEl sl § b SHY R BN - AOIGY! & YA H o™l BAf,
suppression of demand BT 3R quality assets &I ferator = g

Content Page t



96

[RAJYA SABHA]

AT SUFHTIRT HEISY, YR 6! 1611, TRy iR 91l fadr & Jrerait
H 50 TG A SATET Wh1H THh ©, T8 90 Ufaerd I SureT A &1 uid a9f § S
AT H IGIN] Bl Dlg BRI T8l §5 © HBIGd, HIRIAT Bl IRT HR - fhga! el
2, B 4R € - $8I7 IS 8, AT J AT, FHAT, IRHars!, QST IS &1 Y
R 4] U ! AMTET (¥R 2| WTER ASIGR, BIC-H3ilel [BAM B &b 37T B
DY P ATITYCT BT AT |l FaTAl &b BR H &, <1 FaTe il T8l Legal guarantee
to MSP. What stops you? ilsl, § IT&dl § o $1 @ISl UR Gerdr a1d 811 IR, 2024
P HTST DI U W 91 & 31X IS H U8l B8 bl § (b Qi uall & [y Ueh Hael &l
AR %I'Q o %\r, what we have done is not enough IR ISP 1%'1'({ e B fo
TTerol BRI [ fEdhd Hal 21 R, $9 doIC H YaHlcloric 81 H ShR T8l Bl g (6
THTIoHC gl TrIfdbaret @ a1d gl g1 dal 11 fo R aR snfoi 8 - R,
qdT, LTI%T*IT, QI ¥{XY, Jg sociological anthropological instrument &I ST
SKMHT 81 W), 39 Q2 H I bldd &l H Al SWI dId Gl § 3R H 68 BT § [h
STq b 3T ST STHIOHET 8] HRaTdi, MYdhT <RIC WRIfhd 81 81T, MIdHT
gote HIF TR 81T iR 31! <ifrai Tl Ta T8l gg<iv il ¥ R 81 36 9, 3
TR BT G o7 A EhIdd el gl g1 | must tell you that you cannot Kill the idea
which has arrived. Caste census is that idea.

TR, IRISTRT Bl THR THRNGT 27-28 BRIS BT SHANT 81 SRISHIRT B HET!
3y d 2l U g3 31! disguised unemployment H B3R $Y under-employment i
gl ...(AG B ESD)... TR, H 99 Ueh-$¢ e 3R o711 B IH AT Bl IR DR b
21 31T 9 goic | 80 TG &1 1 B & | YD Ui T 5-6 BRI ISHTR 3R Al
B FARAT BT BN AT SR T8 S democratic dividend 8, ST 319 AT B8 &,
ITPB! MY TSF HR GIUI| THUATHS Haex, WAH $0H Sl A18h! IR Hid T,
A IF®! g Al & 7 - 918 [SAIMCIgoieM 81, Siude! &l - g died & 918
okl I1feY, dvss ol VT Sdl &, 3T §s$ o I8 &l Apprenticeship,
internship & IS H § Tab &1 I1d g, TR, I H 371 G1c] WA &1 DR BT 5 AT 5
WW?@%IWﬁW%, will nudge the corporate houses. ﬁﬁfnudgeib—[
fE=T 3TgATS STl 98 P A gah] AR 811 5| 3 AT BIANC BTSH B Dla-l
&R AIRDR B8 I8 8l [ 7 Al TR, H 99 Ush e 3R I 5 8SIR 1 30 a7 &
fSargs BRY, A 166.66 YV AT & - IE AN FATH Foigdl |l T8I 81 ...(A0 Bl
THAD)...

AR, ATRIR H 7Y {88 dIef I Usel, [T8R Bl oD I8! 14 g5 | A%, §H ol
H IS 81 32 212015 BT & H3A1 ST 61 31RT IR Gax g @t &=l o1 W g,
fohR T4 AT ATl ofax (ehdt JTafee gfey, wul faeafdenerd WiTeqR # gfeu!
g9 dI R ST Be-1 918d © - 897 ol & §ler e NraEiY av forg”, ar §
IR I 3T BT {6 59 el & AR golc bl Afd QIToTg, Joic Dl 34
3{TeH! 1 goTe I8¢ 51y feg || ggd-9gd gishal
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2 STqHTafc: A Y, FAIST HHAR 1 S A1 . =2 2@ off|

S1. forer w9t (STR UceD): g=gdI], IUGHMNRT JAEIed| BT [Agaci &l Igied
T &1 WY e 21 # a1fvrsg &1 W g iR shus 9 s9ue § ugr |
SITERT H YT AT & T HETHRT &1 J§ ST 8 31R Uisd & AlGIsi Bl Il & fdh
Y BIRG &b AR Algl Hel Tel Y|

2.00 P.M.

Al ITeh! BIg FAT dll & fob d giedl & Raelrh Tei= a1 & oy ashege a1 Y
g1 31T & ITATaR0T H H fHdl 1 o1 B IR gied H & Hl g, Al 39 g
He H 3ATST B [T, 3174 e e [AgH, FATSIaTG] UIet f[agie 3iR {31 o
& for Sroas fade oY, § g uReew ou 9T 9 S T §1 9 71E uaT {6 3 9wl
TQ BT, § ot Al 81 R V81§ IR 9 H I8 H8 Y81 g {6 A * 91 1Y BRI, ol
ffeaa wu § A ST&1 W 81, T 37U+ Uil & {7y 8 9 $© | I8 811 I1 <2 H Sl
TN &, S0 foly $8 9 8 AId 38 81 ... (a9r). ..

MR. DEPUTY CHAIRMAN: Please. ..(Interruptions).. No cross-talking, please.
..(Interruptions )...

S1. famer vt I8 U Aeaqul =i &1 favy va1 2 ok AUl 94l & favy 7 faue
1 FRTEETET eI b T Al efth SUR 9 38, H 9Heidl § {6 I8 41 959 &
forT foram o1 faw STRex BT J9T 91 dal TS| 31151 H SIS HIhT S WRAT 18
1 G2 1 B UT X&T gl S7ai o9 Haqul el # sexviia fa #3i #erean &
H1aT Sft B8 B e fobar, a1 ds o fewuft &1 & 9 ! 91 & JaH &, Al
B B FDhdIl 5, Afhd H FHSIAT ¢ [P I8 Fel B8l &1 A1 BT Sl 1 ©, 98 IS
g % 98 =R 9 |aa! O B_adl g1 98 39 forg foam w81 &_al 2, 8% d<d Bl
TR IHDHT IUIINICAT D1 (AT 81 Heb, TR B AT -HATG Dl S[CIAT ST Hh, I
HI BT deied BT & AR o< #2401 St 51 R g97¢ H 39 AR =TSl 1 A8 (a1 2
STl a0 § Sl g {6 S-S 991 31Td ST 9= &, S99 oIl 371191 ddel &,
T 37U 31T ¥ g1 oI X811 Foic H 3R Il WY, Il ol I 48.21 AT BRI
BYY BT gl A TP AT B T8 gl 81 bl UTIIT 25.83 TRI RIS &, Sdb
eI BT 4.9 TR/C TR 371 7T 81 I U&el HIth! ST ATI $97 IoIc b 1l -1 fa<
3] T Hhedl B & b ST SR goTC MY, IFH Sl fa=Ig |1el 81, 98 Sirsiul
BT 4.5 THC BTN AT 3T A BH Tl Ioic | SNl -G Pl Aol 2, IHD]

" Expunged as ordered by the Chair.
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WIUT B & A Xl 81 I8 Udh visionary Budget g 3R visionary Budget Eﬂﬁﬂf
2, FIfp AP BT TS BT ST 1&g T, I8 e 4.5 TR A A1 I BT 27 3R
IDH! TR B ol A ¢ &1 AR & & b JETEplIfl B B, GETEhIfT TTg 81 3R
4 FRISTE & & 1 §H YT DR b | H FHIT g (6 39 AR H U g A Bl
SAeTuT faaTS USdl Bl $9H 89 9%, O 89 a5 g3l fAdT &l aRW% <@ 5l I8 Sl BIR
ST THIRT 2, T8 3.1 ARG WR 3775 §1 AT SARI Il AHEAN &, 8H bdel |Iv0T Tal
IR IE T, T BN AN Bl U a)Id A 31 IR T BT AJer, RNTaDl &9 dhad & h
trade balanceﬁfavourﬁwﬁfﬁgﬁﬁﬁﬁmwﬁwiﬁgﬁﬁﬁmﬁ'ﬂﬁaﬁ,
AR AT FHH B, TART UG 9¢, TAR STHITHT DI ART BT Jord &l AR STHIhH]
BT HRT & GoIo b SIAR FART YT DI 8 MU 31T I UTRT B 5| 9 ART 1ol A
STel 9 4.1 BHRTs il & 17 5 ATt T ISR HIeTed DI I Dl 91d Dl 8, 2l
3R B9 S, Il B9 ISTHIYII €1C DI ST H U8l B8l fb 89 4.9 frerd W amg
g1 BHRT GDP SHdT 3eeReT  3TS1 yied! iefeaell R 3T 21 MY 99 IR-TR
SRISHIRY & a1 B &1 § FHeIT g b SRISHRT $1 &% e ufifas &4 1 <&l Bl
3R & fUoel A fUoel a9 & o1 &Y, a1 2021-22 ¥ IE 4.1 IR A, I 3719 I8
3.2 IRNIC Bl YIRd HRDI Bl UBTS V&1 &, [ I UBTS ¥l &1 3ol f$fofee ofF-
3T 12 IR PRIS ¥ HW Ugd gl 8l I8 9RA DI 9edl gs AdIavAqT &I b
RITTel 21 BTG 9! ISl fHuT 1 HH T TSl BT, olfh JBT BT ST bl IR
BEERISIERSREIR

ASD ST FER b A H YYd BT §U 81 U8l 8,29,400 fhaAHIey i
Hol <1 18 oY 3R I Ugell WRDR B, FT S99 ¥ 7,63,308 fhellHley Wed &l
fFrAToT qRT R foram 81 AT A dh (107 & Al | 3171 3R <l Sy, <l Sif fUeelt
HRBR Y, fUoel A ool GRBR o1, IHD 7T H, 2013-14 H Hacl 25,859 BRIS B
DTH T 211 81 BRI ARBR H IR 2024-25 H G, I 78 BOR BRI b AU BT
T$h T &1 BT g 7

BT & AR TP fIgT a1 Yerd & IR § $E W8 o b S BIg B & Ta
T3T 21 3R PIg P el gaTl, dl 2,55,393 RIS HI Ioic HEl 4 AAT? AT Had &
e Yot | BT eI gaAT, Al IR ATY o ol 201314 H HIUH WRDR b FHI ¥eTd H
PacT 28,174 BRIS BUY W [bY Y A| TS BH $HH By U SATGT BIH PR T ol
3ITST 3R Q=T ST, <1 BR &3 H ¥ §Tl 2| RISTR Jor bl Yeb e q107 U e
& TR 9 8T 21 98 FT T - T UoTdl Cad Dl ST 21 B I 316 Bl UIcATe
S P AP 9¢ I2 ol BT 100 TERI H 1 F foIg w1 U wl A= qre! &1
fIepT B BT Hehou1 IET 81 3T 3R 9%, Al ¥ & YR WIRAIY H N Sfl Ueh
ST off, SP WU H g8 FTHH 31Ts 1 31157 Xofd & I a1l 40,000 TR Bl
IS WRT ¢ & 31T I91-1 SIT 8] 21 I8 9 91 914 &

AR, d d © fdb 91 81 Y81 @ - I8 8l ¥&1 & [ &9 SR FAR Bl Sl B
3B 81 O 291 &1, ST8T BT SIhRT TR 36T 8idT 8, 98l die 3 Ufaerd & M 3+
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3T H 9 ST 1 I8 Is! 91 21 I8 IRPR SHRTFIR Bl Sl B Xel &l 3T g
dl 319 AR 157 TS 373 1 Y &, B da¥mel & [ avE 9 SivigR 6 g,
D! I IAIT B, T Yol AF DI SO [HT 8, T ASH AN bl GO (6T B
39 YHR 8 ST TR Bl Sl B YT SHIFME] bl g1 BT B fhaT &l 8Y
I8 B8 Al © b AR Sl ALHII &b AR &, ST el T3 G4 81, T4 Rl
&1, 3T GG 9¢18 91T, &9 $9@! o=l &1 2

AIER, HHI-HHT §F 91d DI =1 811 & 6 e gmdi 3 3hare Sl
3HaATE! H - ITRETT & [V H 3BT Isl, Al H HIIH TR DI HATE IS,
IAF 915 AR JHR & qore B Faiel BT 3ThaTe Sl § IRIY TEl o & &,
QIfhT § 8 Favdll ¢ o AT Xt H] Sff 599 91 ! Sild STRe” BRI o ST -
3R 3T 39 UH &R Bl I, dl NelMfSdl & gl A I BT A Hd I gall?
Pl g foddr ATiTeT &1 o a1 81 87 3 WK ®l fhd YR | HHOIR fhar
ST - STRIY} & BMYR U, * & MR IR, HeT 9o & MIR RR? A4, H, THRI,
5 JHR F TRHR HHASIR &, SHD] IT Sl U HH Il §, H TG99I ¢ (b 4R &
ATebeial & [Ty I8 @R 81 3171 9 B8 Febdl © (b AN~ wUl § §ART ARPR o
STel fham™l Bf HET BT 98 BT B fhaT 7, T81 a9 HHaATRAT & forg ff
T IR B IR R Bl ... (AT Bl G98Y)... AgaR, I Bl 5-10 e &1
Y et B

it SguTafa: 10 e =81, 2-3 fiFel

1. fe=rer smt: anft 3y uTa a=BIsTi 1 =g IfSTUl It Y 5 e 9 SR &1 989y
et 21

oY ST 319 2-3 e 3R 91T <l

S1. famer ek AR, § 9% o Ahdl § & g JaAHET HHATRal & forg ot it
HFd Heidl oY, IH 50,000 H TGIHBR 75,000 U B | JaT3H DI 3H GG & oy
THH YBR & ST 3T TSI 9, B9 UR W) H 1T 311U 81 89 "9 H2 B of 14T
IS & ToTU 14,600 BRI BT 3rdfed foar g1 feam & emHes! 98 Adh, SAd
fore g9+ SuT fhu

I IR-IR Had & [ T TG H qIa™] el Bl 3R 3T JorT o, al
STET 2013-14 H BRI Bl ARBR H €19 BT THUHYT 1,310 29T U fFaee o, a8t it
HISTIT ARBHR IT TSIV ARBR & FHI 8T BT THYAYT 2,300 BUT Uil faaed g1 g
BT THUHYT 2013-14 H ST 1350 50T UfT faaeet o1, a8 31T 2,275 B9V Ufd faaed B

: Expunged as ordered by the Chair.
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100 [RAJYA SABHA]

HeR, 16T &b &5 § A1 1Ycyd B §U & 3R Yo+ -UIe &l Ufshdr 3 <Ioil 1
GUR AT Bl TP FRR H BTl GUR g3 &1 TR MY o, Al PRI S T 4l
BRI WK A [SRTCd To[herd fHeeH &I Saa a1, "< T &1 gRExTS ral
P dgar 4 URIETRIS Atherd uTs |

[SurHTes (37 sreat I YE e Y757+ 5]

ATIER, H IR Ue BT U IGRUN <A1 A18d] gl U aRb HRIAT Bl AR o,
a1 gAY TR BHR R1eM S A Sf$ gU RN A Uoh e ReeH | aRede fhar aiiv
IR & A1 TSI ©9 H USH-UTeH &1 HihaT Bl I (a1l $HE A1l & <o
& g Bl (ST TS BRIAT TAT| 78 TR SHAd & ldad 3Iers gy 3R I
78 BIIR oIdas] QX <1 4 81 181, dfcth YR T | Wi 31T BT AR HI Y31-918
& [T U Ul ARSI P ST o MR I (SIS AT Bl ARG B,
TP HRIAT BT H HISTIT TRDR & §RT AT A7 271 H J&T HE1 a8l g 1h
HXBR DI TAHhar I8 B! b quradRe R g1, gdt 44 R 81, o fag
uIeTT 81 3iR g b frenefl 811 317y oxg 32 © o fR1er &1 g7 931 51 5T81 2013-14
H 65,867 BRIG BYY BT FoIC AT, Tl 3ITST 2024-25 H 1,20,627 RIS BUY B IIC 8,
I Ffega wu o fRren & & # a9 STt & AT 11 21 31T 319 ¢ AfSdd
DIl 3R 15 TR &l ... (FAT B °Th)... S 2015 § bael 11 2, 37T d 46 & Y 5
gTH Seold1d 9§ s Bl

AR, § JBT HaT aredl § 1 3Tl erd GERI BT 7 &, AMADH FaRI B
I & I8 JAT3ll & ISHIR Gord BT 7 21 Ao & G 89 U 9 U] Dl 9 I
&, S 2047 9 U fIhRId YR &I S Udh bl &, SUD] Shidhd H 9ad Abh| I8
qoTc garsit & |UHT Pl 4G T Tl golc 81 I8 goIc 2047 ¥ IS RIT R o1 i
s 2, I9D! EDHIDHd | dGa dTall goic 81 I8 Y Adfold doic 81 I8 EARI
deficit financing, SII BRI B¢ &I fa<d IS B, IFD! HH B d1el], T YOI
AT Bl R B a1 997 81 9 goic & I8 UHd 81 & 31 a1l 99 |
TARI Ul =afh o H gig 8rM, JISHIRI H gfg 8N 3R BART S6H d¢ #
aMRax # fdh g1 & el § f6 9Ra § S™ive SuTeT 7, gafoy 39 < #
SUHITHT SATGT &1 3R §H IUTGH SUTGT Bd &, Al IHDBI SUHNT HIA aTed AT &,
T IHD! AN B GRT B & ol AR T A1e I &l gAY $9 daall g3
DR H H ARG g #3A1 Sff &R A <7 w301 St &1 g=gare qml 9 R 4
B b {7 SATGRONY WA S Bl BIbI8 Bl § T8 SRV W T8l 5l I8
AT 6T H <@ o1, Afd U {37 @A St 7 @t o1 f5 § S oo € 98 ey
T &Y Al & BRUT §, RV (gl =ral Sit & BRI g, df § G g &
ST Sl AT BT A B, 98 H I8l IR <9 81 U, offdhd S8l golc &Iyl
DI, ST § ITHT g=IATS ST BT gl
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SHRIMATI JAYA AMITABH BACHCHAN': Is it allowed to take the name of a Member
who is in the other House? ... (Interruptions)...

S1. I @I dis (AERTS) : *"SUFHIETe Sif, 3Fd | I WISt A-IST HrT 4
31TST H Ger aTell € | 9 IheR W@ 7 9 ARIST 911 af A9 $relt | 6 I,
G JHRM, A ARG, Hd SE0METS S Fdi - 59 99T DI TG (BT, TAT 31D
AIEIBRI 7 $HD! Faxdl H NG [GAT| THT ARIST WIHT Bl AT AT BT G1
e g, Ul W= 3 A § 97 R a1 g1 fquer & <l Ao WAl 6] ARG
el &1 qd T3 RIS /14 Sil, Sl 89R Ak 41 2, I 4 el AR1S! dleld o
3R YRT B! fIHRId IRT 9991 & IR | IR IR 391 91 He-drel eTHA TR
A1) S ®s IR ARIST H I1d A BT 37HS ofd &1 B IHYI Ul HeRTSE Fad
U HIRIGH & SR T U WH 81 & 91 JITE H30) A5 Al off 7 a=R1ST §
DB, Tl 3G YW TN B, W W ol & R I7h 9 ARIS] HdTg A §H qidg WIS
q Ugel B g« 81 T |

SygHTEge] Sft, fad /301 (e AaRA St 7 2024-25 & folg it goic U9
T & a8 B9, ga1, IR STard, dfeel, A ai 3R IRId] BT g9l §, galely §
BT WA 3R TG Bl gl Je #3l A= Al Sl & JY SRS B
g 3R o w520t ST 1 A1t gore U foar = 8, 59 uee 91fevl uen & 91
9l b &, oAfbd ~ “Rfea Bel™ aTel I AT BId ©, ST 89K Tial 7 O HIY R
HRP YR 19 BT AYH H ST od &, I A1l Yo PR od ol TSR H ol VAT A9
BT aTel 3T AT 8| HERTSE & U &I #30l Sav% HSurdad o 98d STeal U *
ARIET BT YGTHIR B B YA BTl SHARI 98 SI. WGl Pl 7§ golc 4
HERTE 6l T 31 T 8, 3967 fadR & guid fhar 81 ofdb= g1 91d § g+ arell
g Sl HERT & ATl Dl ISR & §R Wioldlell &l H8lad, TefRIel Yo Ul
Rrerr & Rt vl afth oM 7eRTe & 9fad aRh 3y 8k YRT &1 Ui Afh My
A BH B IE UD 3Mdbiell RTe g1 I nfeandt Rer ff 81 1984 # wreiarfaat A
BT AU A H BT o7 fob AR BT AALTT 3R WIRA BT Albais 84 HOR T8,
HRT ARPR R AR WRBR &9 HOR Tel, 89 ARBR WU Bl 3R J99
Jgl Taaerare AR ARAArE 9ol A1l §9 Taderdral 8491 § &g gar, YT |
3TUI ST 74T 99, 3R B3 Yfordddl wele gul IAT TefRIel & RO ¥ o7
el AN 1 R SUGEHAT Sds BSUE 3R IU & |3l 37Siid g o
BTl &1 H {51, I9 Wi ST | 39 STel & 3MiGaril Jareli &l ISR & Y

# Hindi translation of the original speech delivered in Marathi.
i Expunged as ordered by the chair.
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R el S 7 BOIR Sfeandl gaai ! AlaRat fiell ik safoy # o8
HhdT1 g [ AT ST A & ol Rt [T aa 9Rd & fergl

AEICd, Pro I Hal URYS ¥ HERTE P foTU 72 BN 220 HRIS B T A
(IR B dTel a1gdul §8-7NE Bl HoR! UG Hi| T8 & Aolald I da3ig I+
qTelt 81 596 fadmrd & forw 72 gRve 7 &8 <t fers 21 9. 09,031 3R 1R
I <T8Y 9IS ST (TdR 39 dT6dUT 9S8 BT IO BRAT| 2029 Th THDBT Ugdll
&A1 qRT B 2037 T TERT f&r TR gRml RTgR 3R dicidl & 915 I8
AR IUABTE T BT HIH TST FGIME ST 3T GIRIT H 99 HeR Fa1 ATIR
& oY SRS BT ST 21 TS 9RA H UH BRI bl G H @Sl HRA & oy
IUYThH S8 81 21 2001 H BTARTS F&RIME TAR T3 AT, IHD 918 &l GBI H I
Ul WRBRI IRIATSHT 8, TP il 39 dexve &1 Aot gqr aren g | § I8
AT AT b 9 A1 SSRAME | 12 TR ARN DI FIBRIT el 3R I7H H 90
yfcrerd At Rat I gareli & fory s=féra w2+

Afe guiv g8 € f& wertg ® 96T e U AW S e @t
TRATSTTRIT BT 1N R HRdl 81 918 a8 Hel Bl 3 81, 918 dIed IS &l, dle
STATYR b1 [T YRIISIHT 1, dTe Wi | RFers &1 Uil ggar o 914 81 AR <8
3 TG AUl §GXITE B! §1d 81, 39 99 & oIy Sa1aT &1 faxIe g1 I8 AT AT Bl
HSHIAT ST &1 2l 3R $B AMaAIdR §iIed, N $9d ygd THI™NR
RIS &7 faR1e T o1, a2l 3/ 39 d831E & faj1g § WSl g8 ol 3R sl
I9TST 81 IT 31T Bls, AR S HeAT1 & o I8 Al off Bl [TH g IR & U8 &
T 12 o1 garail & bRt e arell &1 ... (aem)... IR 4 fa=edt 8 fd
SO A AR DI Id161 A9 A 9ol B 3MYRT &I, oifb= I8 Id131 V4T fth ©
T qRT HBRTSE G916 DR Bl ST ol 81 YIS Bl bl IS 81 T8 By T
IRATSHT 81, 39 AP fARIE B T T8 SITST © AR TATTT ST bl FATae= g4
Pl ST 8, R 59 TSIV 58 H 12 IRG A bl AT RAT el grerer
S et el § ¥ MRt el | #8Igy, Sa1eT s Re1S | gerdam gl off
HhdT Fifd I8 J[FST el ol ... (Jaem). ..

3R